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33X3
LOK SABHA 

Thursday, 28th August, 1958.

The Lok Sabha met at Eleven of the 
Clock

{Mr Speaker tn the Chatr]

ORAL ANSWERS TO QUESTIONS
Steel Requirements by Railways

*630. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased to 
state:

(a) the quantity of steel received by 
the Railways for 1957-58 against their 
requirements of 10,00,000 tons;

(b) whether the short-fall has 
impeded the laying of any new Rail
way lines; and

(c) if so, which are those rail links’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
receipts during this year were 9,28,000 
tons.

(b) Yes Khandwa-Hingoli section 
of the Central Railway and Rourkela- 
Manoharpur section of the South 
Eastern Railway were affected.

(c) At present only Khandwa- 
Hingoli is affected

Shri T. B. Vittal Rao: During the
Second Plan period, we have to lay 
new railways to the extent of 842 
miles but so far except for 30 or 40 
miles we have not made any new 
railway track. In order to fulfil the 
target, what additional steps are being 
taken by the Railway Board;

Shri 8. V. Ramaswamy: The ques
tion is about the receipt of steel; not 
about the laying of additional track.

3314
Shri T. B. Vittal Rao: In the ques

tion, I have asked whether the short
fall has impeded the laying of any 
new Railway line. So, it is there and 
my question exactly arises out of it.

Shri S. V. Ramaswamy: I submit
this shortage is affecting only 
Khandwa-Hingoli line Even with 
regard to that, out of a total require
ment of 1,700 tons, 1,050 tons have 
been received and attempts are being 
made to get more so that girders may 
be fabricated and the line laid accord
ing to the schedule.

Shri T. B. Vittal Rao: May I know 
whether it is a fact that a well-known 
metallurgist has suggested to the Rail
way Board that instead of selling away 
this rail as scrap it could be converted 
into steel rails’

Shri S. V. Ramaswamy: The main
question is about the import and the 
requirements of steel. With regard to 
the conversion of scraps into steel, I 
submit a separate question may be put.

Shri Tangamani: The point is whe
ther there was any offer by the well- 
known metallurgist that this scrap iron 
which is available from the waste 
rails would be converted into steel? 
If there was such an offer, is that offer 
being considered by the Railway 
Board?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): It is now the
common practice on the railways that 
under instructions of the Steel Con
troller we give out all our scrap steel 
to various foundries. It is the practice; 
the practice suggested by you is 
actually being carried out

Shri Jalpal Singh: Sir, here is a
question. Because of the foreign 
exchange difficulties and the like, we

145 LSD.—1
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are unable to get what we require. 
Here is a new process offered by a 
metallurgist who was a member of the 
Hailway Ministry once upon a time, 
a very famous and well-known metal
lurgist, and he says that by his latest 
process he can convert rail scrap into 
steel that is badly required by the 
railways.

Shri Shahnawaz Khan: As I just
replied, under the direction of the 
Steel Controller, we give all our sur
plus steel scrap to various foundries, 
whichever ask us. That process is 
being carried out.

Shri S. V. Ramaswamy: I submit
that this question may be put sepa
rately instead of this indirect course 
being adopted.

Shri Jaipal Singh: Am 1 to under
stand that the process is already being 
worked out in the country? Is that 
the answer we have been given?

Shri Shahnawaz Khan: We are util
ising all our scrap within the country 
for the use of the railways.

Mr. Speaker: What is the difficulty? 
We understand the question: is that 
process being adopted? Yes or no, is 
the answer. That process suggested by 
the metallurgist, he may say he is not 
aware.

Shri Shahnawaz Khan: 1 am not
aware... .  (Interruptions.)

Mr. Speaker: Why should there be 
an impression created that something 
is withheld by the hon. Minister here? 
I follow the question; the hon. Minis
ter must be able to follow better,

Shri Dasappa: Sir, we are now 
giving the scrap under the direction of 
the Steel Controller so that it may be 
forged into steel. Is there any quota 
fixed to be returned in the shape of 
rails?

Shri Shahnawaz Khan: No, Sir, not 
in the shape of rails but there are

other parts required by the railways. 
Recently, we have agreed to supply a 
large quantity of steel scrap to Bhilai 
steel plant. We are not wasting our 
steel scrap at all.

Gramdan Movement
~h

*6 2 2  S S h r i  C ‘ S h a r m a :
\  Shri Blbhuti Mlshra:

Will the Minister of Community 
Development be pleased to refer to the 
reply given to Starred Question No. 
356 on the 20th February, 1958, and 
state:

(a) the efforts that have since been 
made regarding integration of Gram 
dan and Community Projects; and

(b) the result of those efforts?
The Minister of Community Devel

opment (Shri S. K. Dey): (a) and
(b). A further meeting held on 17th 
and 18th of March, 1958, between the 
representatives of Sarva Seva Sangh 
and the concerned Central Ministries 
and the Planning Commission decided 
to form two working groups to con
sider the subjects of Panchayats, Co
operatives and Village Development, 
and programme of training and col
laboration between the two move
ments. Accordingly, the two working 
groups met from 6th to 8th May, 1958, 
and prepared a memorandum which 
was considered by the Annual Con
ference on Community Development 
at Abu Copies of the memorandum 
and the recommendations of the 
Annual Conference are laid- on the 
Table of the House. [Placed in 
Library See No. LT-871/58.]

Recommendations of the Annual 
Conference have been communicated 
to all State Governments. The sub
ject has also been under examination 
by the Sarva Seva Sangh. In the mean
time, coordinated action has been pro
ceeding in the field in some limited 
areas.

Shri D. C. Sharma: May I know in 
what parts of the country co-ordinat
ed action has been going on and
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what have been the results of that 
co-ordinated action so far?

Shri S. K. Dey: The work is pro
ceeding in some limited measure in 
Koraput district of Orissa, in Tiru- 
mangalam firka in Madras, in some 
villages in Kerala State. Some work 
on a co-ordinated pattern is now 
being planned in Dongarpur in 
Orissa, Chattisgarh in Madhya Pra
desh and Lakshmipur in Assam

Shri D. C. Sharma: How long will 
it take the Ministry to cover all 
the gramdan villages that are found 
now?

Shri S. K. Dey: The gramdan vill
ages are expending and so it is very 
difficult to answer this question They 
will certainly be covered by 1963 
when the whole country is covered by 
the community development pro
gramme.

Shri Tyagi: How is gramdan land
distributed or disposed of? Is there 
any safeguard against the creation of 
uneconomic holdings’’

Shri S. K. Dey: Gramdan  land is
distributed according to the population 
of the families; the land in the 
village is supposed to constitute a 
pool for the village a-.-- a whole.

Shri Tyagi: May I take it that it 
is a co-operative7 Or, arc there se
parate holdings created? Does it 
remain still in a co-operative pool*’

Shri S. K. Dey: According to the 
pre§ent understanding it is only a 
right to cultivation and not the right 
to sell or transfer, that is conferred 
on the people.

Shri Tyagi: This is no answer
Mr. Speaker: The ans\yer is in

dividual cultivation.
Shri Tyagi: Is it had from one 

and given to another? Is that the pro
cess of gramdan or is it pooled into 
a co-operative effort?

Mr. Speaker: That is what he said.
.. ( Interruptions.) According to the 

needs of each family it is given for 
the purposes of cultivation only.

f t s  *frfan=* : st*  c ffr
tfT*r f , 3TT *  #  w  TO*

sr*rTT5»ft f t  t ,
sp err ^  ^  t ,

s f t r  s t n r  ?a  -*r f t  efT firer*  * n f f

sftT star w r  fFTfcT
t  ? *

Shri S K. Dey: So far as I under
stand, 4,000 villages have come under 
the orbit of the gramdan movement 
Out of these, in a very selected num
ber of villages the co-ordinated pro
gramme1 is 111 pi ogress. I have my- 
selt seen quite a number of villages 
where there seems to be a tremendous 
amount of enthusiasm amongst the 
villagers who are trying to own the 
land as a common pool and all the 
facilities that they are creating in the 
villages.

finjfa fir* : v f r p t  ftcrr
f, 'TT f%  "fp T  S FT'ft f* H -
%JTcr firH T  ^  f  v fr7  w  s rrN a r
sfiTrnr 3  ^
^  1 1 #  W -II  srFft #

tsm  % ?

Shri S. K. Dey: Sir, an effort is 
being made to arrive at a point 
midway between the two.

finrfir fire : sfr £
5TTW STOff iTRcft I  I w  % 

fsPTfteT 9TtT=rPT a w
x n z l ^  | i

? ¥  f t  3f t  f tw fo q a  £ .............

Mr. Speaker R STFT̂Tr jj I 
The hon. Member is only repeating the 
question; possibly, the Minister also 
will repeat the answer He says that
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there is going to be a midway after 
some discussion.

Shrl A. C. Guha: May I know the 
reason why Government has not pro
ceeded on the basis of co-operative 
farming, and whether there is any 
idea to start utilising the land on a 
co-operative farming basis at least as 
an experimental measure?

Shri S. K. Dey: That also is intend
ed to go ahead alongside the gram- 
dan work.

Shri Ranga: Is it not a fact that in 
most of the villages which are sup
posed to have been given over to 
gramdan— in Koraput District, for 
instance, from which my hon. friend, 
Shri Jaganatha Rao hails—the ques
tion o f distribution or the question 
of co-operative or collective cultivat
ion has not been taken up and the 
lands are still in the possession of
people who are supposed to be
pa ttedars?

Shri S. K. Dey: There is no insis
tence on the part of the Sarva Sewak 
Sangh that there should be co-operat
ive cultivation. Where people decide 
to cultivate in co-operation, they are 
free to do so, and where they wish 
to cultivate on individual holdings, 
purely for the matter of cultivation, 
they are allowed to do so

Shrl Tyagi: May I know whether it 
is seen that the distribution is done 
on such a basis that each holding is 
at least economic?

Shrl S. K. Dey: The distribution is 
done by the village people them
selves, and no pressure is exercised 
on them.

Shri B. K. Gaikwad: May I know 
to whom these gramdan lands are 
distributed?

Shrl 8 . K. Dey: To the actual culti
vators in the villages who are pre
pared to cultivate the land and not 
earn a rental.

Shri Taagamanl: In reply to an 
earlier supplementary the him. 
Minister stated that gramdan is being 
done in Thirumangalam FtrJca in 
Madras State. May I know whether 
directions will be issued to the Block 
Development Officer not to take up 
only this gramdan work which will 
affect the usual developmental work 
which has to be attended to by him?

Shri S. K. Dey: It is perfectly im
plicit that the Block Development 
Officer should work not merely in the 
gramdan areas but also in other areas 
in the Block.

Some Hon. Members rose—

Mr. Speaker: We will go to the next 
question. Gramdan won’t be exhaust
ed in less than ten minutes.

f r o  : r*rw
fcrR fa fW  STFWltt TOT

*t»tt q r frqr
fa  :

( * )  fasrpff 'qfaVl

(w ) #  apj$
f ;

(*r) 3  zrrTTiff %
»nf«w >ft $ ?

t u t  w fc ft  (aft gligM W  art): 
( v )  #  ( ^ T f

a v )  w p f t
fanr #  firopff ^  #  ’ TTOT

«Trft w f  i
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<W) f i w f f  *
lA r.V llirV  ( Historical and religiou* )
*niff ^ tnrnn fwro-art-iHTirt % 
fa *  n w p: *sfr i * *  *t
irrcr snrr-rs^ w

I  i [%&»# qf t f iw  v q m r
w n

(*t) Fursnr t  rr qTrrof 
% fat Ttf tufa* «$pren ?rt ^

tt fvrnn fr̂ rrT̂ t <pc far*rr
*T®fT I

$%?£*** faSTHf % fat
fo* ft % t¥  5fk ^RfT

 ̂\soo % fat fo*tfr
? n w  qfg-ariHi «fir arrnSt fir# 

ft *TTfr«ri- ’srarrft *nft tt ^r
tt ^ t  ?rt gtr

v k shtk 4*im
(M in istry  o f  Inform ation  & B ro ad castin g)

tforri stfr̂ rc?, 3 sooftRTFfr 
% fat fe f̂t Jri*RT *rk arrqpeft %
fa# nrit *rentt >Fft i ^rqr^ft 
srt j*tt 3*r t  *t *rt 3° ?rt
$%*ft ^RT tfk WIT # fet I
Shri B. K. Gaik wad: Sir, we could

not follow the answer.
Mr. Speaker: The answer may be

given in English.
Shri Shahnawaz Khan: (a) During

1956, 1957 and 1958 (upto July) 42 
batches of farmers (kisans) toured 
India by rail in 42 special trains. No 
special trains were run for labourers.

(b) Many places of historical, reli
gious and developmental interest. A 
list of the more important among these 
has been laid on the Table o£ the Lok 
Sabha. [Sec Appendix HI, annexure 
No. 68.]

(c) No direct financial assistance was 
given by the Ministry of Railways for 
these tours, but concessional fares 
were charged.

The Ministry of Information and 
Broadcasting, however, incurred the 
entire expenditure of Rs. 21817*48 for 
two special trains—one for 693 fanners 
run in 1956 from Delhi to Nangal Dam 
and back and another special train for 
700 fanners run in 1957 from Delhi 
to Nangal Dam, Patiala and back to 
Delhi—and part of the expenditure to 
the extent of Rs. 9456*30 on one special 
train of 800 farmers run in 1958 from 
Delhi to Nangal Dam and back.

fa * r : ^ e r c  jj
Bf t  sfr fw?r favrcr

»rt, yr y fat ̂ rt m̂ imm ^ srt 
tot qgfgprff far tffc tot ^ fat 
vtf »nT5 *ft fem tot «rr ?

«ft wigwwr nt : t  « if
*n*s fen i

% gr'T ^T5nr5?H>qf«rr^ 
t  3PI^f o r

fc*TT I
finjftf f*W : 3TTJRT HT̂ TT

% f% t  w  v t f  f̂ rvR"
a m t | ft? xrfe % Prtrt f»Rft
f̂ fTRT tt'T'TT ‘Vt 9̂FT '•II? *TT «TMl
■̂rrf fjprrt # ant i
irft: ft , ?ft f w f t  w : «fr vrrft | ?

«it y i^ w iw  n f : t  ?fr j q
^ i sw  ^ #  %

%rm f r o n  
M««l  ̂ <FR # #3̂  ̂  in»f I «niT

«i5t 3pî  f  nt *rr 
y c r fa u v T ^TT<mrrt i ^  «gfa«T<T 
?ft ^  t  I

Shri Venkatasubbaiah: In view of 
the fact that in the special trains that 
are run for farmers many people who 
are not farmers are taking advantage 
of the concession, may I know whe
ther Government contemplate setting 
up a sort of a selection committee in 
order to see that only genuine farmers 
are allowed to travel in these trains 
taking advantage of the concession 
allowed to them?
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Shri Shafantvaz Khan: Government 
does not propose to set up any select
ion committee for selecting farmers 
to go on tour, but we have one rule 
that any special train that is provided 
for farmers must be sponsored by the 
State Government with a view to 
ensure that the people for whom it is 
intended are bona fide farmers.

*ft tw r  s n r m  : *nft irq- 
^ warnrr fv  f ^ i t  sft 

sft, stt *rrrr 
^ t t  <t«tt srarc ?prmTT #  f e n  i #' 
zm rn  jj %  «r*i% sfhmr 

| vftx 
% f^TFT W K  Prî Tl fWVRT 

n*ji*ii •'M̂S ?ft >̂T
b i t  h t c t  ? r m  w h t ?

^rr i
aft 3IT(M3WI W t: *Tf tfSTW 5ft ^ T T  

?PTT SRTTT th T W T  % forCTT 3 n #  ?ft ^TT^T 

t fcT T ^ n  i ?pt
t .......................

vft »pm srw rr : % q w
* e t ^  ?Pt %ni |  ?

•ft w^^waj *rt : ^rr* tmr 
p n  ^  | i
Pandit J. P. Jyotishi: Does the

Government intend to extend this
facility to other classes of people also 
who are as poor as farmers?

Shri Shahnawaz Khan: This facility 
is already there for students, teachers, 
etc.

Pandit J. P. Jyotishi: 1 mean,
besides students and teachers.

(No answer was given )
Shri S. M. BanerjBe: May I know 

whether similar concession will be 
given to industrial workers for under
taking this educative tour7

Shri Shahnawaz Khan; It may be
extended to industrial as well as 
agricultural workers.

Shri Rajendra Singh: If certain far
mers want to visit the Congress Con

ference, may I know whether they 
will be extended the same facilities?

An Hon. Member: It is being done.
Shri Shahnawas Khan: No, Sir; 

they will not be given.
Shri Thlmmaiah: May I know

whether the word ‘farmer’ includes 
agricultural labour also?

Mr. Speaker: He said so. He said 
that it includes industrial and agri
cultural labour also.

Shri B. K. Gaikwad: May I know
from what States farmers participated 
in this tour, and how many farmers 
there were from Bombay State?

Shri Shahnawas Khan: I have got a 
detailed list here.

Mr. Speaker: The hon. Member will 
learn it from him. There are 14 States 
in India.

Shri N. R. Munisamy: The hon.
Deputy Minister has said that the spe
cial trains were run for farmers and 
not for labourers. May I know wheth
er no labourers have sought the 
assistance of the Government for their 
taking a tour, or, was their request 
denied?

Shri Shahnawaz Khan: The parties
organise themselves and they apply to 
the railway for this concession. No 
such party of labourers came forward.

Late-running of Local Trains In
Sealdah Division of Eastern Railway 

+
'Shri Tridib Kumar 

Chaudhurl:
Shrimati Mafida Ahmed:
Shri H. N. Mukerjee:
Shri Ghosal:
Shri Haider:

*635.  ̂ Shri Bimal Ghose:
Shri Mohan Swarup:
Shri Narayanankntty 

Menon:
• Shri Warior:

Shri B. Das Gnpta:

Will the Minister of Railways be 
pleased to state:

(a) the number of times in May and 
June, 1958 when local trains in the
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Sealdah Division of Eastern Railway 
ran late;

(b) what were the reasons for such 
irregularity;

(c) whether it was mainly due to 
the high saline content in the water 
from Hoogly used for feeding loco
motive boilers;

(d) if so, the number of goods and 
passenger engines which developed 
defects on the above account;

(e) the total estimated amount of 
loss involved; and

(f) the steps taken to remedy the 
situation?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (f). A 
statement is laid on the Table of the 
Lok Sabha. . [See Appendix III, 
annexure No. 64.]

Shri Haider: Sir, on a point of
order. I want to know whether the 
Railway Minister can be allowed to 
place a false or incorrect statement in 
the House. I am referring to Ques
tion No. 635, and the answer to part 
(b) of the question (ii) and (iii) of 
the answer parts “Public interference 
to train operation” and “excessive 
alarm chain pulling and custom 
checks” .

Mr. Speaker: The hon. Member will 
-put a question if he is not satisfied 
with the answer and ask the hon. 
Minister whether it is not a fact, etc.

Shri Haider: My question is, wheth
er the hon. Minister can place an in
correct statement in the House.

Mr. Speaker: The hon. Minister feels 
that it is correct. I will allow the 
hon. Member an opportunity to put a 
question. Indirectly, the h<?n. Member 
ought not to get up and say that the 
answer is incorrect and that the hon. 
Minister should correct it. He may 
put a supplementary question if he 
catches my eye, and not before that, 
indirectly.

Shri Tridib Kumar Chaudhuri: The
Minister has replied in his statement, 
in answer to parts (b ) and (c) of the 
question, that the delays were mainly 
due to an increase in the percentage 
of salinity in water. May I know to 
what extent the engine trouble, aris
ing out of high percentage of salinity 
in water is also due to a large per
centage of over-aged engines being 
commissioned in the Sealdah Division?

Shri Shahnawaz Khan: The recent 
trouble in Sealdah Division was due 
almost entirely to the high percentage 
of salinity in the water. There were 
a few engine failures due to mechani
cal trouble, but most of the engines 
failed because of the trouble which 
was due to salinity.

Shri Tridib Kumar Chaudhuri: To
what extent. . . .

Mr. 8peaker: There is no extent.
The hon. Minister says that it is pure
ly due to salinity in water and not due 
to old machines being brought in. He 
says so. I understand it. I do not 
know why the hon. Member does not 
understand it.

Shri H. N. Mukerjee: In view of the 
report that in the other divisions of the 
Eastern Railway which use the same 
kind of water and are suffering from 
the same kind of salinity, the same 
variety of late running did not take 
place, may I take it that there was 
something wrong and that actually the 
use of over-aged engines alone was 
responsible for this defect?

Shri Shahnawaz Khan: As far as I
am aware, the only other -railway that 
uses the Hooghly water is the Port 
Trust Railway. They have plenty of 
trouble. The other divisions do not 
use the Hooghly water.

Shrimati Renu Chakravartty: In
view of the fact that this is one of the 
areas where there is heaviest train 
traffic and also in view of the fact 
that the salinity of water will continue 
year after year until the Ganga Bar
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rage work is completed, may I know 
whether the electrification o f Sealdah 
Division is going to be taken in hand 
immediately?

The Minister o f Railways (Shrl 
Jagjtvan Bam): The Sealdah Division 
is very important from traffic point of 
view, and the traffic during recent 
years has tremendously increased. We 
have taken steps to overcome this 
difficulty of high percentage of salinity 
in water, and with that end in view, 
we are sinking tube-wells for that 
purpose. I may assure the hon. Mem
ber that electrification of Sealdah 
Division will also be taken up.

Casualty In Irwin Hospital, New Delhi
*656. Shrl Tangamani: Will the Min

ister of Health be pleased to state:
(a) whether the prosecution launch

ed against Dr. Gaitonde of the Irwin 
Hospital for alleged indifference in the 
conduct of operation of a girl has been 
withdrawn; and

(b) if so, the reasons for the with
drawal?

The Minister of Health (Shri Kar 
marfcar): (a) Yes, Sir.

(b ) From the evidence available, it 
was extremely doubtful if the prose
cution was sustainable.

Shri Tangamani: This prosecution
against Dr. Gaitonde was started 
under section 336 I.P.C. for endanger
ing human life and for the act of 
negligence, because, after the death of 
the girl after the abdominal operation 
took place, forceps was found, after 
the cremation took place, in the 
abdomen.

Mr. Speaker: He gives information. 
What is it that he wants to ask? The 
whole case is, the forceps was not 
removed after the operation from the 
body o f the patient, and that, there
fore, forceps was discovered after 
cremation.

Shri Karmarkar: The Home Minis
try, after considering all the evidence 
that was available, came to the con
clusion that it was doubtful whether

the case was sustainable, and in their 
discretion, they asked the Delhi 
Administration to withdraw the case.

Shri Tangamani: The prosecution?
Shri Karmarkar: Am I expected to

discuss the evidence and place the evi
dence before the House, Sir?

Shri Tangamani: It is a case of with
drawal. May I know whether, when 
the case was pending before the court 
of the magistrate, Shri K. P. Gupta, 
any evidence was adduced before the 
magistrate?

Shri Karmarkar: My information is 
that the case was under section 304-A, 
I.P.C. in the Faiz Bazar police Station. 
It was under their investigation, and 
like in every other case, it went to the 
magistrate also—I have not got that 
particular piece in my notes— and at 
this stage, the Home Ministry went 
into the matter, looked, into the whole 
matter, and from the evidence, they 
came to the conclusion, after giving all 
consideration, that the evidence did 
not justify a prosecution. That is the 
case.

Shri Tangamani: My point was this. 
The case was pending before the 
magistrate when the prosecution was 
proceeding with the case. What I 
would like to know is whether wit
nesses were examined before the with
drawal order of the District Magistrate 
was filed before the magistrate's 
court?

Shrl Karmarkar: During the course 
of the investigation of the case, they 
recorded the statements of different 
persons. No witnesses were examined 
in the court. That is exactly so.

Shrl Dasappa: May I know whether 
there was any reference to the Gov
ernment from the prosecutor, whoever 
it may be, that the evidence was not 
sufficient to justify further proceed
ings?

Shri Karmarkar: It would not be in 
the public interest to tell the House as 
to what transpired between the pro
secutor and the police and the Ham* 
Ministry. (Interruptions). Otherwise)-
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it in very  obvious that the whole 
statement before the police, the whole 
evidence, how the Home Ministry came 
to the conclusion and all that, will 
have to be placed before the House 
and not piecemeal.

Shri Daaappa: I wanted a reply to 
my question. As I understand, it is 
only when the prosecutor finds that 
the evidence would not justify a con* 
viction, that it is too poor, that a 
reference is made to Government. I 
would like to know whether the Home 
Ministry acted suo motu or on refer
ence made by the prosecutor.

Shri Karmarkar: As I said earlier,
my information at present shows that 
the case was registered by the Faiz 
Bazar police station and was under 
investigation, at which stage, the Delhi 
Administration was asked not to pro
ceed with the case.

Several Hon. Members rose—
Mr. Speaker: Order, order. Shri

Tangamani assumed, or at any rate 
put the question whether the police 
had not launched a prosecution in the 
magistrate’s court, and he wanted to 
know whether any witnesses had been 
examined before the withdrawal of 
the case took place. He assumes that 
a case had been launched in the 
magistrate’s court and that it was 
under investigation. If the hon. Min
ister wants to say that the police were 
investigating and that, at that 
stage..........

Shrl Karmarkar: That is my infor
mation. That is in my possession at 
present. In any case, the case was not 
proceeded with in the magistrate’s 
court. I do not want to shut out any 
answer. I can only give the House 
what my present information shows. 
If further information is required, I 
wish a proper question is tabled to the 
Home Ministry who are in possession 
of the matter. I come in here because 
it related to a case connected with the 
Irwin Hospital. Otherwise, the Home 
Ministry is the proper authority.

Mr. Speaker: Mr. Dasappa only
wanted to know at whose instance the 
withdrawal took place. The hon. Min

ister is the Minister for Health. Of 
course, he may not be conversant with 
what happened so far as the Home 
Ministry is concerned. So far as his 
own Ministry is concerned, evidently 
hon. Members want to know, barring 
the conviction, what has happened to 
the doctor who kept the forceps?

Shrl Karmarkar: At this stage, the 
Delhi Administration withdrew the 
case on the advice of the Home Min
istry of the Government of India and 
the case was not proceeded with.

Shri Tyagi: Was any departmental 
action taken?

Mr. Speaker: They want to know
what departmental action has been 
taken against the doctor.

Shri Karmarkar: I very respectfully 
submit that a proper question may be 
tabled to the Home Ministry in the 
matter.

Shrl Tyagi: Is the Home Ministry
running the Health Department, Sir?

Shri Karmarkar: If you order me.
Sir, I shall give the information. I 
would not like to trespass into what 
belongs to some other Ministry, name
ly, the Home Ministry. So far as the 
Irwin Hospital is concerned, I have 
given the information I had as to 
whether the case was actually register
ed in the Magistrate’s court and then 
withdrawn. (Interruptions').

Mr. Speaker: The hon. Minister has 
said that he has given whatever facts 
he has in his possession, but he would 
like to know something more from the 
Home Ministry and .then place it 
before the House if a suitable question 
is put.

Shrl Tyagi: May I know if it is a 
fact that forceps was found or not, and 
whether the girl was operated by this 
particular doctor or not? This is 
factual information.

Shrl A. C. Guha rose—
Mr. Speaker: Both hon. Members are 

ex-Ministers and they ought not to put 
questions along with another hon. 
Member. Let there be some order.
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Hon Members are anxious to know 
whether as a matter of fact, the for
ceps was discovered in the body after 
cremation

Shri Karmarkar: May I make a sub
mission that this question may be put 
to another responsible Ministry, as to 
whether it is in the public interest to 
disclose this information or not

Mr. Speaker: May I assume that
the hon Mmistei does not know whe
ther any forceps were discovered m 
the body of the patient who was ope 
lated upon in the hospital over which 
the hon Minister has got control9

Shri Karmarkar: I seek your protec
tion, Sir I shall tell you how it is 
Supposing I say the forceps was found 
m the body (Interruptions) Let 
me put the matter before you and the 
House Sir I must discharge my duties 
xn the public interest and m the inte
rest of the House itself Suppose a 
forceps was found or was not found, 
where was it found, whether it was 
found m the body and what happened 
to it after the cremation, whether it 
was found on the ashes or within the 
ashes—I seek your guidance as to 
whether this House would like me to 
discuss the evidence That is one thing

Then, on the other point also I 
seek your guidance This is a res
ponsible matter connected with some 
other Ministry Why not hon Mem 
bers table this question to the Home 
Ministry, because it happend in the 
Irwin Hospital’  I very respectfully 
submit that I am not called upon to 
commit another Ministry to the wis
dom or unwisdom of my answers It 
is a very responsible matter, let them 
table the question to the Home 
Ministry

Mr. Speaker: It is a rather difficult 
affair really for the reason that after 
cremation, when there are ashes, how 
is it possible to say it was in the body9 
May be somebody might have put it 
there God alone knows what exactly 
has happened With all care and at
tention, nobody can say that this was 
in the body before cremation It might 
have been introduced into the ashes 
by somebody, or it might have been

as a result of that What are the 
indicia of its having been burnt there
or its having been substituted? Hon 
Members who have been practising 
criminal law will find that many such 
cases occur In one case somebody 
may be murdered and the corpse may 
be thrown into another house Is that 
owner caught hold of merely because 
the corpse is there’

These are the difficulties and I ap
preciate them I therefore proceed to 
the next question

Shri Tyagi: On a point of order, 
Sir, I do not want to put another 
question Your ruling is quite conclu
sive and I can understand the embar
rassment of the hon Minister On a 
point of information

Mr. Speaker: What is the pomt of 
order’

Shri Tyagl: The point o f order is 
whether we shall put questions about 
departmental actions against officers 
belonging to a particular Ministry to 
the Home Ministry or to the Ministry 
in charge of the officer’

Mr. Speaker I will consider that 
Now I am not able to decide The hon 
Minister says he is in charge of the 
Irwin Hospital

Shri Karmarkar: I submit that the 
Health Ministry is not in charge of the 
Irwin Hospital We come in there be
cause it is a matter of health Other
wise, it is under the charge of the 
Home Ministry

Mr. Speaker: To enable me to put 
it against the proper Minister, the hon 
Minister might have written to me 
that it is the business of the Home 
Minister In many cases when we 
send a question to some wrong Minis
ter, he says, “ this is not exactly within 
my jurisdiction and so I am transfer
ring it to the other Ministry" The 
hon Minister might have done so or 
might have written to me that I may 
send this to the other Minister I 
hope Ministers hereafter will see to 
this matter I shall now transfer it to 
the other Ministry and fix up the 
earliest day possible lor answering It.
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I hdpe and trust the Home Minister 
will come sufficiently armed with all 
the facts. This question will stand 
over.
Lower Damodar Conservancy Board

•ASfL S  ^  Subodh Hans da:
Shri S. C. Samanta:

Will the Minister of Irrigation ana
Power be pleased to state:

(a) whether the Lower Damodar 
Conservancy Board as suggested by the 
Lower Damodar Investigation Com
mittee has been set up;

(b) if so, when;
(c) the constitution and the works 

done so far by the Board; and
(d) if not, why?
The Depaty Minister of Irrigation 

and Power (Shri Hathi): (a) to (c).
The Lower Damodar Conservancy 
Board has not yet been set up.

(d) Since the functions of the pro
posed Board go beyond the statutory 
limits of DVC, the West Bengal Gov
ernment have been requested by the 
DVC to set up the Board.

Shri Subodh Hansda: May I know
why the investigation committee spe
cially suggested the setting up of a 
conservancy board for the lower 
Damodar Valley?

Shri Hathi: The committee, after 
looking at the data available, thought 
that a special committee should be 
established and that should look into 
and formulate the necessary hydrolo
gical and engineering investigation 
that will have to be carried out to 
study the effects of the operation of 
the dam, to suggest alternative plans 
of operation and to formulate schemes 
for improvement of the channels in 
the local area. This was the work 
which would require lengthy and de
tailed investigation. So, they suggest
ed another committee to investigate it 
on a long-term basis.

Dt. Ram Sabha* Singh: Is it true 
that 99 per cent o f the committees set

up to go into the Damodar Valley 
Corporation have not completed their 
work so far?

Shri Hathi: So far as this particular 
question is concerned, investigations 
about the effect of the dams on the 
lower terrain of the river are not yet 
complete........

Dr. Bam Subhag Singh: My ques
tion is this. More than two dozens of 
committees have been set up regard
ing the D.V.C. ever since the initiation 
of this corporation. 99 per cent of them 
have not completed their work so far. 
May I know the causes for that?

Shri Hathi: I do not think I can give 
a general reply regarding all the com
mittees. I think most of them have 
done their work.

Bhakra Dam Project
■i

•639 S  Sardar Iqbal Singh:
Shri Ram Krishan:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Qujstion No. 577 on 
the 28th February, 1958 and state:

(a) whether Central ’Government 
have settled the terms of repayment 
of the Central Government loan to 
Punjab Government for the construc
tion of Bhakra Dam and its other 
works; and

(b) if so, the main terms of repay
ment?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.
Sardar Iqbal Singh: May I know

whether any discussion between the 
Central Government and the represen
tative of the Punjab and Rajasthan 
Government has been held in this 
regard?

Shri Hathi: Not in this regard.

Sardar Iqbal Singh: May I know
what are the main difficulties in the 
settlement of this repayment of loans?
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Shri Hathi: There is no difficulty 
as such. Perhaps the hon. Member 
knows that the Finance Commission 
has suggested as to how the repay
ment of these loans should be made. 
They have laid down certain proce
dure, namely, that all loans balances of 
which are outstanding on 31st March,
1957 and which were paid by Govern
ment of India to State Governments 
between 15th August, 1947 and 31st 
March, 1956 should be consolidated as 
one loan for each State in a certain 
manner. So, on that basis, the Fin
ance Ministry is taking action.

Sardar Iqbal Singh: May I know
whether it is a fact that the Central 
Government had asked the Punjab 
Government to form a State Board and 
transfer some of the amounts to this 
Board and the Punjab Government 
has not agreed to it?

Shri Hathi: That question does not 
arise. This loan was given both for 
irrigation and power.

Shri Daljit Singh: May I know the 
estimated amount for the completion 
of the Bhakra Dam and the amount 
spent so far?

Shri Hath}: The estimated amount
is Rs. 170 crores; that is the total cost 
of the Project. The loan advanced up 
till now is Rs. 156 crores.

Ch. Ranbir Singh: What part of
the loan will be utilized for irrigation?

Shri Hathi: The allocation between 
irrigation and power is being calculat
ed.

Shri B. K. Gaik wad: May I know
whether Government charge any 
interest on these loans and, if so, the 
rate?

Shri Hathi: Interest is charged on 
each loan that is granted. It varies 
from year to year. For example, the 
loan given in 1947-48 bears an inter
est o f 21/8 per cent. In 1955-56 the 
rate of interest was 4 }  per cent. It is 
fixed according to the prevailing rates.

Mr. Speaker: I have made a gene
ral request to the Ministers of Rail
ways, Transport and also Defence

that whenever any accidents ofccur 
they may, o f their own accord, make 
a statement as to what exactly has 
happened instead of waiting for hon. 
Members to put questions. Now that 
the Central Government has taken on 
hand a number of river valley pro
jects, steel projects and so on, if any 
accidents occur anywhere, I expect 
the hon. Minister in charge of the 
respective department to come and tell 
the House the exact position. Some
time back we saw a newspaper report 
that about 160 ft. or so of the Bhakra 
Dam was damaged. I was really 
anxious to know the position. But I 
could not put the question myself. 
That was the difficulty. So, I would 
urge upon the hon. Ministers that 
whenever something in the nature of 
an accident happens, they should come 
and inform the Parliament of their 
own accord. Since we have no king 
in this country, I would like to make 
this Parliament the supreme source of 
information. Whenever anything 
happens, the Ministers should, before 
making a statement outside, come to 
this Parliament and make a state
ment. We are the representatives of 
the people. It will also help Govern
ment, because if the hon. Members get 
to know something they will explain 
it to the public. I do not know the 
magnitude of the damage to the 
Bhakra Dam; I hope it is not much. 
Whenever anything happens to any 
property vested in the Government, 
they should, of their own accord, 
make a full statement in Parliament 
instead of making the hon. Members 
wait to see the newspaper to know 
what has happened. It will also 
remove possible misunderstandings. 
This House should know about such 
things before the newspaper knows. 
Now it is only through newspapers 
all of us get information about our 
own House.

Shri Hathi: So far as the damage
to Bhakra Dam is concerned, the 
Minister will make a statement as 
soon as possible. But I may submit 
that this happened on the 7th of 
August when the Parliament was not 
in session, and the Punjab Govern
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ment had issued a press note. Had 
the Parliament been in session, 
naturally we would have made a 
statement as soon as it occurred. 
Anyhow, we will make a statement 
here also.

Sardar Iqbal Singh: There is a
question on this subject in today’s 
list Question No. 694 That may be 
taken up.

Mr. Speaker: Yes.

Bhakra Dam

r Shri N. R. Munisamy:
I Shri Ram Krishan:

*694. Shri Rameshwar Tantia:
I Shri Bhogji Bhai:
I Shri Assar:

Will the Minister o f Irrigation and 
Power be pleased to state:

(a) whether it is a fact that a por
tion of the Central Spillway training 
wall in the Bhakra Dam got damaged 
by the overflowing Sutlej waters on 
the 7th August, 1958;

(b) if so, whether this damage will 
hamper the construction work of 
Bhakra Dam; and

(c) if so, the steps taken by Gov
ernment to repair the wall?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) Yes,
Sir.

(b) No, Sir.
(e) The repairs will be carried out 

during the next winter when the pond 
level in the reservoir drops below the 
level of the temporary Spillway 
blocks.

Shri N. R. Munisamy: May I know 
whether this damage caused to the 
wall is going to affect the main struc
ture of the dam?

Shri Hathi: No, sir. This is not
going to affect the main structure of 
the dam.

Shri Tyagi: What is the total
amount of loss in terms of money on 
that account?

Shri Hathi: It is not possible to
assess the damage, because the water 
is still flowing on the spillway. So, 
it cannot be definitely stated now. It 
would not be much. According to the 
present estimates, it will be about 
Rs. 7 lakhs to Rs. 10 lakhs.

Sardar Iqbal Singh: What were
the causes for this damage? Was it 
due to defective cement pouring or 
due to any other factors?

Shri Hathi: If you will permit me,
I will give the details. Between the 
two spillways a partition wall has been 
constructed The spillways sere, of 
course, the places from which the 
water flows through the dam. Now 
the object of constructing this parti
tion wall was this. In winter water 
does not flow with greater velocity as 
there is less water. Then, if one of 
those spillways had to be repaired, 
this partition wall would not allow 
water from one spillway to go to the 
other and, therefore, repairs could be 
carried out without any obstruction 
to the other spillway from which 
water would be flowing. For this 
purpose, a wall was constructed, 
rather, is being constructed. This 
wall is not a part of the main dam. 
It is on the other side of the reservoir. 
If the dam is on this side of the 
storage water, the spillway and the 
partition wall are on the other side. 
This wall was not really meant to 
bear the stress and strain of the 
current or the main flow of the water. 
When the whole dam is completed, 
water will be regulated from these 
spillways and the whole push of the 
water would not be there. But this 
time the dam is only half built, and 
they wanted to store water in order 
to get the benefit of. partial irrigation. 
Therefore, water passed over this 
partially constructed wall and it was 
damaged. The dam as such has not 
been affected at all. Whatever small 
damage has been caused is to the 
partition wall between the two spill
ways. That is the position.

Sardar Iqbal Singh: May I know
whether it is a fact that not only the
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spillway but also a small part of the 
dam has been damaged?

Shrl Hathi: No, sir. My informa
tion is that there was no damage to 
the dam. The dam is absolutely 
safe.

Shrl P. S. Daulta: May I know 
whether any action has been taken 
against the engineer who was res
ponsible for the construction of this 
wall? It was damaged even before it 
was complete.

Shri Hathi: Actually, the question
of action does not arise because, in 
fact, this wall was not meant to with
stand the pressure of the water. It 
was only a partition wall between the 
two spillways. The main dam is quite 
safe. There is no doubt about that.

Shri A. C. Guha: Then hon. Minis
ter has stated that repairs could be 
undertaken only m winter But will 
the position not be aggravated during 
these two-three months’

Shrl Hathi: The engineers do not
expect any further danger.

Shri Ranga: May I know whether
this question has been studied by the 
biggest of their experts either jointly 
or separately and whether they are 
receiving from time to time reports in 
regard to this?

Shri Hathi: On the very day when
we received intimation of that, the 
Chairman of the Central Water and 
Power Commission had been there 
He stayed there and discussed with 
the Engineers and the General 
Manager and also discussed with 
Mr. Slocum, the American expert 
there. Of course, the Prime Minister 
had been there accidentally on that 
day. The questiog has been discussed. 
After the water recedes, they will 
further look into the matter and what
ever is necessary will be done.

Ch. Ranbir Singh: May I know
whether the engineers anticipated the 
damage?

Shri Dasappa: May I know whether 
one of the diversion tunnels was 
closed in order to store up water here?

Shri Hathi: That is exactly what I 
said. That was closed in order to 
store water to take earlier benefit of 
irrigation.

Shrl Dasappa: May I then know
why they allowed the water to get 
over the dam over the spillway instead 
of allowing the water to go by the 
tunnel itself?

Shri Hathi: The question was
that they stored water with the idea 
of utilising the water and taking the 
benefit of the sto^lfe later on for irri
gation purposes. That is why they 
have closed it.

Shri Dasappa: That is obvious.
Why did they allow the surplus water 
over the spillway and not by the 
tunnel9

Shri Hathi: When the river is in
flood, water has to be stored. If they 
allowed the water to pass, it will go 
away. They have to close and store 
the water when the river is in flood.

Derailment of Allahabad Express

<fui S  Shri SuPakar:' Shri Kalika Singh:
Will the Minister of Railways be

pleased to htate:
(a) whether any inquiry was held 

into the causes of derailment o f 5 up 
Allahabad Express on the 31st May, 
1958, at Dulahpur Station on Bhatni- 
Banaras line on North-Eastern Rail
way.

(b) if so, whether a copy of the 
Report will be laid on the Table;

(c) what steps have been taken to 
prevent further mishaps in similar 
circumstances in future; and

(d) whether it is a fact that the 
Dulahpur Railway Station then was 
understaffed?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) Yes, an 
enquiry was held by the Government 
Inspector of Railways, Lucknow.
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(b ) The Government Inspector’s 
Reports on Railway Accidents are 
published by the Railway Inspectorate, 
which is under the Ministry of Trans
port and Communications, and they 
are being asked to take suitable action 
in the matter.

(c) Among the various measures 
taken are—deterrent disciplinary 
action against the delinquent staff, 
education o f staff in safety rules, pro
vision of certain mechanical devices 
to minimise the chances of human 
failures, and more frequent inspec
tions of non-interlocked stations etc

(d) No Sir,

Shri Supakar: Arising out of part
(b), may I know why the report of 
the Railway Inspector was not avail
able from the Transport Ministry and 
why it was not placed on the Table 
of the House’

Shri Shahnawaz Khan: So far,
only a preliminary report has been 
received. The final report has yet to 
be received. Besides, the matter is 
sub jixdtce.

Mr, Speaker: Next question.

Shri S. M. Banerjee: May 1...........
Mr. Speaker: The matter is sub

judice.

Shri S. M. Banerjee: What sub
judice? I am asking a general policy 
question. There are 900 enquiries per 
year. May I know whether this will 
be discussed in the General Managers’ 
conference?

Shri Shahnawaz Khan: Yes, Sir.
It was discussed.

Shri S. M. Banerjee: Any positive
steps taken?

Mr. Speaker: How derailment can
be stopped hereafter? No, no. That 
matter has been discussed. Pointed 
attention has been drawn to that. 
Regarding details, the hon. Member 
will go and study them there. Next 
question.

Air Mail Service in North Bihar 
*642. Shri Anirndh Sinha: Will the 

Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Starred Question 
No. 2079 on the 8th May, 1958 regard
ing air mail service in North Bihar 
and state:

(a) whether Government have 
since received the report from the 
Post Master General, Bihar regarding 
his discussion with the Government 
of Bihar and the Bihar Flying Club; 
and

(b) tf so, the decision taken thereon? 
The Minister of Transport and

Communications (Shri S. K. Patti):
(a) Yes.

(b) Neither the Government of 
Bihar nor the Bihar Flying Club are 
in a position to undertake the
service.

The possibility of chartering a 
plane for this purpose was, also, ex
amined but it has been found to be 
completely uneconomical and the pro
posal has, therefore, been dropped.
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Postal Services in Rural Areas
*644. Shri Sanganna: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that Runner 
System in the rural areas will be 
replaced by mail motor service;

(b) if so, from what date; and
(c) which areas of the country will 

be taken first?
The Minister of Transport and Com

munications (Shri S. K. Patil): (a) It
is the accepted policy of the P. & T. 
Department to arrange for the trans
port o f mail on the existing foot lines 
by motor vehicles or any other suit
able means of conveyance wherever 
such facilities are available and the 
procedure is economical.

(b) This policy has been pursued 
for the last several years and foot 
lines are being converted into mail 
motor lines as and when found prac
ticable.

(c ) wherever public motor vehicles 
ply on the routes to convenient tim
ings and the same can be utilised with 
advantage on an economical basis.

Shri ftangaama: Are the Govern
ment aware that in the rural post 
offices there are no postmen with the 
result that the letters sent to these 
post offices are not at all delivered 
to the addressees?

Shri S. K. Patil: It is not so. The
usual methods are followed and with
in a reasonable distance that is laid 
down, if a letter has got to be con
veyed, letters are coveyed.

Shri Jadhav: May I know whether 
the benefit of the mail motor service 
will be extended to the gram pan- 
chayat villages which are in the 
neighbourhood of the regular motor 
services?

Shri S. K. Patil: There i6 a regular
programme as to how these foot lines 
have to be replaced by motor or other 
methods and actually that programe 
is followed.

Shri Tangamani: From the state
ment we find that the Government 
has been adopting this policy for 
several years of making use of public 
motor vehicles wherever it is possible. 
Where these villages are not acces
sible by public vehicles like motor 
buses, may I know whether scooter 
services will be made use of?

Shri S. K. Patil: Yes. In fact, they 
are made use of wherever possible.

Shri Sanganna: By what time will 
the scheme be extended to the whole 
country?

Shri S. K. Patti: It is very diffi
cult for me to say—there are 5,70,000 
villages in this country—how the last 
village has to be approached. There 
is a programme. It is part o f the 
Second Plan.

Servey Stall on Railway
*645. Shri Vajpayee: Will the

Minister of Railways be pleased to 
state:

(a) the scales of pay sanctioned for 
the “Survey” staff recruited for the 
surveys in connection with the 
Second Five Year Plan;
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(b) whether the scale* are in ope
ration in all the railways, including 
the Central Hallways; and

•(c) il^not, the reasons thereof?
The Depnty Minister of Railways 

(Shri iBhahnawaz Khan): (a) The
scales of pay subject to adequate 
qualifications are as follows:—

(i) Junior S trveyor# - R s. 15 0 2 2 S
(ii) Senior S u rveyor* - R*. 300-300 St

260-350

(til) H ead  Su rveyo rs - R s. 260-3 ,'o  & 
300-400

(b) and (c) Generally—Yes, pro
vided they have the necessary expe
rience The Junior and Senior Sur
veyors recruited on the Central Rail
way did not possess the requisite 
experience and were, therefore, given 
lower scales.

Shri Vajpayee: May I know if it
is a fact that on the Central Railway, 
Surveyors who have completed more 
than 10 years service are still tem
porary and not made permanent9

Shri Shahnawaz Khan: That is
an aspect which we will look into

Shri Ranga: For how many years
have they been looking into these 
matters; people who have put in 10 
or 15 years of service still kept 
temporary?

Shri Shahnawaz Khan: Railway is
not the only Ministry which is guilty

Shri Vajpayee: Is it not a fact
that on the Western. Southern and 
South Eastern Railway, the Surveyors 
cadre has been merged into the cadre 
of the A.I Ws. and I.W Os.? Why has 
that not been dione in the Central 
Railway?

Shri Shahnawaz Khan: There was
no separate recruitment made on the 
other Railways. The only Railway 
on which special recruitment of 
Surveyors was made is the Central 
Railway. In the other Railways, the 
services oi  the existing staff were 
utilised for carrying out this work

Investment in State Transport 
Undertakings

*4-
Sardar Iqbal Singh:
Shri Kama ran:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Railway Board has invested m State 
Transport Undertakings;

(b) if so, on what conditions; ,
(c) the total amount invested in 

each State so far; and
(d) the rate of dividends earned by 

the Railways on their investment for 
the last five years, year-wi.e9

The Deputy Minister of Railways 
(Shri S V. Ramaswamy): (a) Yes,
Sir.

(b) to (d) A  statement is laid on 
the Table of the Lok Sabha. [See 
Appendix III, annexure No. 65]

Sardar Iqbal Singh: May I know
whether these profits have been 
actually credited to the Railway 
department?

Shri S V. Ramaswamy: The
returns have been given in the 
tabular form. It is presumed that the 
moneys have been credited.

Sardar Iqbal Singh: My contention
is that the profits are declared, but 
they are not actually credited to the 
Railway department account. May I 
know whether these are actually 
credited or not9

Shri S. V. Ramaswamy: I would
require notice

Shri Tangamani: From the state
ment, I find that there are eight road 
transport corporations functioning 
with the collaboration of the Rail
way Board May I know whether 
there is a proposal to start similar 
road transport corporations in the 
Madras State9

Shri S. V. Ramaswamy: As far as
I could see, there is nothing with 
regard to Madras

145 LSD.—2
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IS fees.
Short Notice Question 

Power Supply In Delhi
6. Shri Naashlr Bharucha: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether as a result of recent 
further deviation in the course of 
Jamuna, there is imminent danger of 
City’s Electric Supply being cut off 
partially or wholly; and

(b) if so, what alternative source 
of power supply Government has in 
view as a short-term stand-by?

The Deputy Minister of Irriyatian 
and Power (Shri Hathi): (a) As the
position stands today, there is no 
imminent danger of the electric sup
ply in Delhi being reduced or cut off 
as a result of deviation in the course 
of the Jamuna. The maintenance of 
continuing supply power to the city 
during the course of the next week 
or so, would however, depend on the 
behaviour of the river. The situation 
is being watched very closely and 
every effort is being made to conti
nuously desilt the intake channels.

(b) If the flow of water from the 
Jamuna to the power house disconti
nues due to the silting up of the 
intake channels, the Delhi Electric 
Supply Undertaking would be able to 
supply power for essential services 
and also to give partial supply to the 
town, with the power being received 
from the Bhakra-Nangal Project, and 
that generated at its ‘B’ station and 
the diesel plant.

Shri Naushir Bharucha: May I
know whether the channel dug up to 
the power house was silted completely 
due to the recent floods?

Shrl Hathi: I could not follow the 
question.

Shri Naushir Bharucha: There
was a channel dug up in order to 
gtet water for cooling purposes for the 
power-house. May I know whether 
that has been silted up during the 
recent floods?

Shri Hathi: That has not yet been 
silted up completely. In fact, this
channel exists since several years. One 
channel, namely the north channel is 
being silted. The south channel 
works properly. But the south 
channel even otherwise had not been 
silted up.

Shrl Naushir Bharucha: May I
know whether the river still conti
nues to deviate away from the power 
house?

Shri Hathi: Yes, it has deviated,
but still, the channel is not silted up. 
We have placed men to desilt it. and 
the men are actually working round 
the clock.

Shri Naushir Bharucha: May I
know how many yards of deviation 
would cause the supply to the power
house to stop?

Shrl Hathi: It would not be a
question actually of the deviation in 
terms of yards. It would be a 
question of silting. The silt brought 
would, in fact, fill up the channel. 
The more important question is the 
silting up.

WRITTEN ANSWERS TO 
QUESTIONS

Doubling of Railway Lines

*629. Shri Ram Krishan: Will the
Minister of Railways be pleased to 
state:

(a) the progress of work done so 
far in doubling the Delhi-Sarai 
Rohila-Garhi Harsaru Railway line on 
metre gauge section o f the Northern 
Railway; and

(b) when the traffic is likely to 
start on this line?

The Deputy Minister o f Railways
(Shrl S. V. Ramaswamy): (a) The
overall progress to end of June 1938 
is 75 per cent.

(b) About March, 1959.
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Conversion of Mtter-G»n|e la to Brad 
Gauge

*889. Shri Narasfmhan: Will the
Minister of Railways be pleased to 
state:

(a) whether the question of the 
conversion of meter gauge lines into 
broad gauge has been examined by 
Government;

(b) whether any special officer has 
been appointed to report on the pro
blem as a whole; and

(c) the broad outlines of the report 
if submitted by the special officers?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
An Officer on Special Duty was en
tailed to go into this question and 
the Report submitted by him is under 
scrutiny by the Railway Board.

D. V. C.

•637. Shri Subiman Ghose: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) the original estimate for com
pletion of Barrage and Irrigation 
Scheme of Damodar Valley Corpo
ration;

(b) the amount of money already 
spent;

(c) the amount expected to be spent 
for completion of works yet to be 
done; and

(d) whether it is a fact that the 
target date for completion of tne 
work has been extended to June, 
1959?

The Deputy Minister of Irrigation 
and Power (Shrl Hathi): (a) Rs 19.64 
crores.

(b ) Rs. 17.20 crores upto the end 
of May, 1958.

(c ) Rs. 5.71 croree.

<d> Yes, Sir.

Sewage in Delhi
*840. Shri Radha Raman: Will the 

Minister of Health be pleased to refer 
to the reply given to Starred question 
No. 709 on the 7th March, 1958 and 
state:

(a) whether all sewers which went 
to River Jumna contaminating its 
waters will be totally stopped before 
the end of this year or directed to 
Okhla Sewage Works or elsewhere;

(b) to what extent this work has 
been accomplished;

(c) the expenditure incurred there
on so far; and

(d) the total cost likely to be incur
red on completion?

The Minister of Health (Shri Kar
markar): (a) The overflow from
sewers at present falling into the river 
will be stopped when the trunk sewer 
from Delhi Gate to the Ring Road 
Pumping Station is constructed. This 
work is expected to be completed by 
the end of 1959.

Cb) The last date for receipt of 
tenders for this work was 15th of 
August, 1958. The tenders received 
have been scrutinised and the work 
will be taken in hand shortly.

(c) Nil.
(d) Rs. 60 lakhs.

Sugarcane
•646. Pandit D. N. Tiwary: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the heat 
wave of May and June, 1958 has 
affected the sugarcane crop to a large 
extent in Bihar, U.P. and in some 
other States; and

(b) if so, the estimated damage to 
the crop?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The sugar
cane crop is reported to have been 
damaged slightly in Bihar, U.P. and 
the Punjab.

(b) It varies from 5 to 10 per cent.
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Kansabati Project

*648. Shri Ghosal: Will the Minister 
of Irrigation and Power be pleased to 
state:

(a) whether the West Bengal Gov
ernment approached the Central Gov
ernment for including the Kansabati 
Project in the Second Five Year Plan;

(b) whether the Central Government 
has accepted the proposal; and

(c) if not, why not?
The Deputy Minister of Irrigation 

and Power (Shri Hath]): (a) and (b). 
The Kansabati Project has already 
been included in the Second Five 
Year Plan of West Bengal.

(c) Does not arise.

Industrial Hard Oil

*649. Dr. Sushila Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the annual production of 
Industrial hard oil for the last three 
years;

(b) whether edible oils are being 
used for the preparation of Industrial 
hard oil;

(c) if so, what is the quantity there
of; and

(d) whether any steps are being 
taken to substitute non-edible oils for 
this purpose?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The pro
duction of industrial hard oil during 
the last three years is:—

Year Production

(Tons)
1955 9.500
1956 9,970
1957 12,240

(b) Yes, Sir.
(c) About 10,000 to 12,000 tons an

nually.
(d) Yes, use of non-edible oils is 

being encouraged.

Thefts o f Railway Articles
*650. Dr. Ram Subhar Singh: Will 

the Minister o f Railways be pleased to 
state:

(a) whether thefts and pilferages of 
railway articles from train compart
ments o f Northern, North Eastern, 
and Eastern Railways have 
recorded recently enormous in
crease; and

(b) if so, what precautionary steps 
have been or are being taken to pre
vent them?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Thefts
and pilferages of railway articles have 
not increased enormously.

(b) The following steps have been 
taken to prevent theft of carriage and 
electrical fittings:—

(i) Joint checks both by the 
Train Lighting and Railway Pro
tection Forcc staff have been 
introduced at different points to 
localise place of occurrence;

(ii) trains on notorious sections 
are escorted by plain clothed staff 
of Railway Protection Force;

(ui) the stabled coaches of up
per classes are padlocked while 
third class coaches are locked by 
carriage keys after their shutters 
and windows are closed;

(iv) Railway Protection Force 
Sainiks are posted at stabling and 
washing points to guard empty 
’•akes;

(v) special detective staff and 
plain clothed staff of Railway 
Protection Force are detailed to 
collect intelligence regarding 
receivers of stolen property;

(vi) surprise raids are conduct
ed by Railway Protection Force 
on trains from which such losses 
are frequently reported;

(vii) the system of sending 
Deficiency in Rolling Stock cards 
through the guards of the trains
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have been introduced in which the jrnfo **© mpT TCT* SPM
deficiencies are mentioned at and 
When detected

Malaria Control Programme

*6S1 f  ®hr* Subodh Hansda:
^_Shri S. C. Samanta:

Wall the Minister of Health be pleas
ed to state:

(a) whether the Antirelapse Therapy 
measures have been introduced in any 
States under the Malaria Control 
Programme,

(b) if so, the names of the States,
(c) whether there would be any 

change m programme due to change 
over from Malaria Control Programme 
to Malaria Eradication Programme; 
and

(d) whether it is a fact that anti- 
malaria drugs will be distributed free 
to all participating States for anti- 
retapse treatment*

The Minister of Health (Shri Kar- 
markar): (a) Such measures are ex
pected to be intioduced in 1959

(b) Does not arise
(c) Yes
(d) Yes, as and when the Anti

relapse Therapy measures are intro
duced

Indo-Italian Air Agreement
*652. Shri Shivananjappa: Will the 

Minister of Transport and Communica
tions be pleased to state the date by 
which the agreement for starting a 
direct Italian air service between 
India and Italy will be concluded?

The Deputy Minister of Civil Avia
tion (Shri Mohluddin): The draft bila
teral air transport agreement between 
the Government of India and the Gov
ernment of Italy which was initialled 
in New Delhi on 2nd August, 1958 by 
the leaders of the Indian and Italian 
delegations appointed for the purpose, 
will be formally signed as soon as the 
draft is approved by the two Govern
ment*.
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Import of Foodgrains from U.S.A,
*654. Shri Nath Pal: Will the Minis

ter of Food and Agriculture be pleas
ed to state:

(a) the total volume of foodgrains 
purchased by the Government ol India 
through the India Supply Mission m 
the U.S.A., since January, 1954;

(b ) the total value in dollars and 
rupees of these purchases; and

The Minister o f rood a»4 Agricul
ture (Shri A. P. Jain): <a) and (b). 
Approximately 50 8 lakh tons of food
grains costing about $ 330 million 
equivalent to about Rs. 157 crores 
were purchased and shipped by the 
India Supply Mission, Washington 
during the period 1st January, 1954 to 
31st July, 1958

(c) i%  as Departmental charges.

Southern Regional Minor Irrigation 
Conference

*655. Shri N. R. Munisamy: WiD the 
Minister of Food and Agriculture be
pleased to stati what are the financial 
requirements for increasing food pro
duction in the current year for the 
States of Andhra Pradesh, Madras, 
Kerala, Mysore and Bombay through 
Minor Irrigation Schemes and pro
grammes’

The Minister of Food and Agricul
ture (Shri A. P. Jain): As a result of 
the discusiirns of the Annual Plan for 
the States of Andhra Pradesh, Madras, 
Kerala, Mysore and Bombay, a sum of 

590 80 lakhs was allotted to these 
five States during the current year 
for their Minor Irrigation Program
me The States have asked for an 
additional allocation of Rs 240 lakhs 
’ iring the current year This demand

under consideration

Purchase of Rice from Andhra Pradesh

*656. Shri Maniyangadan: Will the 
Minister cf Food and Agriculture be
pleased to state

(a) the quantity of nee purchased 
by the Central Government from 
Andhra Pradesh since April, 1958;

(b) the price paid for the same;

(c) the quantity of rice purchased 
by the Iterala State Government from 
Andhra Pradesh and Madras res
pectively, and

(c) the charges paid to the Supply (d ) the price at which the purchases
Mission for its services? were made by the State Goveranwntt
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The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a) Th«
quantity of rice purchased during the 
period 1st April to 17th ̂ August, 1958 
is about 55*5 thousand tons.

(b) The prices of the different 
varieties ranged from Rs. 15 50 nP. to 
Rs. 20*00 per maund (bagged) inclu
sive o f the cost o f gunnjr.

(c) From Andhra Pradesh .. about
20,000 tons from 
August, 1957 to 
June 1958.

From Madras . .Nil .
(d) The prices ranged from Rs. 34 34

nP. to Rs. 36‘87 nP. per bag of 2
maunds.

Agricultural Demonstration In 
Manipur

*657. Shri L. Achaw Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that D—4 
threshers and graders sent to Manipur 
by the T.C.M. were never shown for 
agricultural demonstration in the rural 
areas of the territory; and

(b) if so, the reasons therefor?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) Yes, Sir.
(b) The agricultural fields in Mani

pur are not suitable for demonstration 
of the thresher or the grader. The 
grader is normally used for construc
tion of roads and it was utilised for 
this purpose.

Ravi Canal Project
*658. Shri R&mji Verma: Will the

Minister of Irrigation and Power be 
pleased to state:

(a) whether the Ravi Canal pro
ject in Jammu province of Kashmir 
State has been retained in the revised 
Second Five Year Plan;

(b) if so, whether any work on it 
has started; and

(c) when it  is likely to be com
pleted?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). 
The Jammu and Kashmir Govern
ment are carrying out certain investi

gations in regard to the Ravi Canal 
Project The investigations are in 
progress and the final Project Report 
has not so far bean received by the 
Government o f India. The question 
of including the Project in the Second 
Five Year Plan will arise only after 
the scheme has been fully investigat
ed and a Project Report for the same 
prepared and scrutinised by the 
Central Water and Power Commission.

Co-operative Societies In Tripur*
*659. Shri Daaaraiha Deb: Will the 

Minister of Food and A g r i c u l t u r e  fe e

pleased to state:
(a) the number of co-operative 

societies set up in Refugee Colonies 
and Camps of Tripura;

(b) the number of such societies 
where all posts of office bearers are 
held by displaced persons alone and 
not by any Government employee;

(c) whether running of co-operative 
societies by employees of Relief and 
Rehabilitation Department of Tripura 
Administration goes against the ac
cepted policy of the Central Govern
ment so far as management of Co
operative Societies is concerned; and

(d) whether Government propose to 
hand over these Co-operative societies 
to the displaced persons?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) 47. Be
sides, there are 15 artisan co-opera
tives.

(b) 15.
(c) The officials have been associat

ed at the formative stage of these 
societies. The decisions in the 
Managing Committees are taken on 
the basis of majority views.

(d) Yes, in due course.

Civil Hospital, Imphal
fS h ri Narayanakutty Menon:

880 \ S h r i Wartor:
Will the Minister of Health be 

pleased to state:
(a) whether it is a fact that there 

are no departments for specialised



treatment o f specific diseases in the 
Civil Hospital, Imphal; and

(b) if so, the steps proposed to be 
taken to open such departments?

The Minister of Health (Shri 
Karmarkar): (a) Except for cases of 
general surgery and dental treatment, 
there are no departments for specia
lised treatment of specific diseases in 
Civil Hospital, Imphal.

(b) Steps are being taken for con
struction of Hospital building as 
without accommodation opening of 
departments for specialised treatment 
of specific diseases is not possible
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Railway Employees removed from
service kinder National Security
*662. Shrimati Renu Chakravartty:

Will the Minister of Railway* be 
pleased to state

(a) whether any employees remov
ed from service under National Secu
rity (Railway Services) Rules of 1949, 
have been reinstated as a result of 
icview; and

(b) how many are still under sus
pension from duty under these rules?

The Deputy Minister for Railways 
(Shri Shahnawaz Khan): (a) As a
result of a review made in 1953 in 
pursuance of an undertaking given at 
that time, 23 employees were re
employed A fresh review is in hand 
now

(b) 26 in all.

Embezzlement hy Postal Employees

*663. Shri Kunhan: Will the Minis
ter of Transport and
be pleased to state:

(a) whether it is a fact that some 
employees of the postal department 
embezzled Rs. 10,000 given to them 
for conveying to Modinagar Post 
Office on the 23rd June, 1958;

(b) if so, action taken against fb* 
employees; and

1058 W ritten Answers 3360
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(c ) whether the amount has been 
recovered?

The Minister of Transport and
Communications (Shri S. K. Patil):
'a ) A  sum of Rs. 10,000 has been lost 
from the custody of the mail over
seer who was entrusted the same for 
conveyance to Modinagar Sub-office 
from Meerut Head Office duly accom
panied by the Complaints Inspector

(b) The case was reported to the 
police who have arrested both the 
officials They are also kept under 
suspension

(c) No

Hydro Electricity to Bikaner City

*664 Shri Kami Singh ji- Will the 
Minister of Irrigation and Power be
pleased to state

(a) 'he year bv which Hydro Elec
tricity will be made available accord
ing to plan to the City of Bikaner,

(b) whether an\ delay is anticipat
ed in this legard, and

(c) if so, what steps are being taken 
by the Central Government to help 
Rajasthan to tide over this delay’

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) and (b) 
According to the present phased pro
gramme, Bikaner should expect to re
ceive Power from Bhakra m 1959 
According to the original programme, 
power w - to be delivered at Sri- 
Ganganagar and Raj garh by the 
Punjab Government m April, 1956 
Owing to difficulties tn the matter of 
procurement of Steel, they have not 
been able to adhere to this pro
gramme The bulk of the foreign ex
change required for the Ratangarh- 
Bikaner line has since been released 
and orders have been placed or are 
being placed for the required equip
ment It is hoped to complete this 
line by the time power is made avail
able to the State Government at 
Raj garh.

Delivery « f  Telegram  in Villages
*665 Shri B C MulUck: Will the 

Minister of Transport and Communi
cations be pleased to state

(a) whether it is a fact that there 
is no arrangement in village telegraph 
offices to deliver telegrams except on 
beat days, and

(b) if so, steps being taken to en
sure every-day delivery7

The Minister of Transport and Com
munications (Shri S K Patil): (a)
No All telegraph offices, whether in 
villages or elsewhere, have arrange
ments for free delivery of telegrams 
within 5 miles radius, irrespective of 
postal beats

Regarding villages beyond 5 miles 
radius of telegraph offices, special 
delivery of telegrams is effected,
irrespective of postal beats, provided 
suitable porterage charges are paid at 
the time of booking the telegram,

(b) Does not arise
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L ind Reclamation la Assam

*667. Shrimatl Mafida Ahmed: Will 
the Minister of Food and Agriculture
be pleased to state the total area of 
land reclaimed so far in Assam with 
the assistance of Central Tractor Or
ganisation and how the reclaimed land 
is being used?

Hie Minister o f Food and Agricul
ture (Shri A. P. Jain): A total area of 
5,252 acres has been reclaimed by the 
Central Tractor Organisation in 
Assam.

Out of the area of 5,018 acres re
claimed in Philobari, 4,635 acres have 
been allotted to earthquake and flood 
affected families. 234 acres reclaim
ed in Cachar are being distributed to 
displaced persons for cultivation.

Import o f Foodgrains

*fi«R f  Shri Rami Reddy:
\ S h ri Kodiyan:

Will the Minister of Food and Agri
culture be pleased to lay a statement 
showing;

(a) the quantity of food-grains pro
posed to be imported during the 
current year;

(b) the countries from which the 
foodgrains are to be imported and the 
quantities to be imported from each 
country;

(c) the value of such imports; and
(d) how the payments are to be 

made?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a), (b) and
(d). A  statement of imports so far 
arranged for 1958 is laid on the Table 
o f the Sabha. [See Appendix in, 
annexure No. 66.]

(c) The total C. & F. value of the 
Imports so far arranged for would be 
about Rs. 106 crores.

Groundwater Exploration Project
*669. Shrimatl ParvatU KtM hmhi:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the Government o f 
India has decided to extend the 
Groundwater Exploration Project lor 
another period of 2 years from April, 
1959;

(b) if so, the number of new tube- 
wells proposed to be drilled during 
the period; and

(c) the areas and States in which 
they are proposed to be drilled?

The Minister of Food and Agricul
ture (Shri A. P. Jain); (a) A  proposal 
for the extention of the Project is 
under consideration.

(b) The proposal is to drill about 
200 exploratory bores in two years.

(c) The State Governments and the 
Geological Survey of India are being 
consulted about the promising areas 
m need of groundwater exploration 
for irrigation and related uses.

Pakistanis Employed in Merchant 
Shipping

•mo r  Shri Gotay:
' Shrimatl Mafida Ahmed:

Will the Minister of Transport and 
Communications be pleased to lay a
statement showing;

(a) the number of Pakistanis em
ployed as ratings and officers in our 
Merchant Shipping at present;

(b) what is the number of Pakis
tani dock labourers in the various 
docks of our country at present; and

(c) the steps being taken to replace 
them by Indian nationals?

The Minister of State in the Minis- 
try of Transport and Coromnnlcattou 
(Shri Raj Bahadur): (a) (i) Rating*- 
There are about 16000 Pakistani Sea
men registered in India o f whom 
about 475 are employed on Indian 
ships at any one time.
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(ii) Officers: 4.
(to) Number o f Pakistani Labourers

Calcutta • 2528
Vizagapatam Nil
Madras 16
Cochin Nil
Bombay • 708
Kandla Nil
includes number working under

Dock Labour Board.
(c) It is not the policy o f Govern

ment to displace the existing Pakis
tani nationals but when they go away 
the resulting vacancies are filled by 
Indian Nationals.

Employees’ Provident Fond
*871. Shri R&Jendra Singh: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
is a mandatory provision in the Indian 
Railway Establishment Code. Vol. I 
that as soon as possible after the 
close of each year, an annual state
ment of the assets in an employee’s 
Provident Fund account shall be-^nt 
to the subscriber for his information 
and satisfaction that correct account 
of his Provident Fund is main
tained; and

(b) whether it is a fact that in 1 
very large number of cases the annual 
Provident Fund account slips are not 
supplied to the Railway employees in 
time, and if so, why?

The Deputy Minister of Railways 
(Sh»i S. V. Ramaswamy): (a) Yes.

'b ) While some of the account^# 
units are able to issue the slips to the 
subscribers according to the normal 
schedule, others have not been able 
to do so, due to arrears in the Provi 
dent Fund Accounts work. Special 
efforts have been made to pull up 
th«*« arrears as early as possible. 
Oeaatraettan ei  Rohtak-Gohana Line

*87S. Shri Ram Krtohan: Will the
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. S2S on the 25th Feoru- 
*ry, 1958 and state the progress so far

made in construction of Rotnak- 
Gohana line?

The Deputy Minister o f Railways 
(Shri S. V. Ramaswamy): Upto the 
end of July, 1958, 75 per cent, of the 
work has been completed.

Grant of Post-retirement Passes to 
Railway Employees

rShrl T. B. Vittal Rao;
*675. J Shri Bhakt Danhan;

\ Shri S. C. Samanta:
Shri Vajpayee;

Will the Minister of Railways oe 
pleased to refer to the reply given to 
Starred Question No. 1377 on the 1st 
April, 1958 and state:

(a) whether a decision has since 
been arrived at regarding ‘ he r<j~n'.vai 
of the disparity between clas» III and 
IV staff m the matter of grant o£ post
retirement passes; and

(b) if not, the reasons for the delay?
The Deputy Minister Of Railways 

(Shri Shahnawaz Khan): (a) Yes;
it has been decided that it will not 
be feasible to grant post-retirment 
passes to class IV staff on the same 
scale as for class III but the minimum 
period of qualifiying service for 
eligibility for such passes will be 25 
years for both class III and class IV 
staff.

(b) Does not arise.

Slaughter-House in Delm
f  Shri D. C. Sharma:

‘ "^Sardar Iqbal Singh:
Will the Minister of Health be pleas

ed to refer to the reply given to Starr
ed Question No 365 on the 20th Feb
ruary, 1958 and state the progress made 
with regard to the proposal for re
locating the present slaughter-house 
in Delhi?

The Minister of Health (Shri 
Karmarkar): The recommendation of 
the Town Planning Organisation in 
this regard has been referred to the 
Municipal Corporation of Delhi for
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implementation. The matter is under 
consideration of the Corporation.

Report of the Lower Damodar 
Investigation Committee

f'Shri S. C. Sara ants;
•«71. ^ Shri Rhakt Darshan:

I^Shri Rameshwar Tantia:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) when the Lower Damodar In
vestigation Committee was set up by 
the Damodar Valley Corporation;

(b) when the Committee submitted 
their report;

(c) their main recommendations;
(d) how far they have been imple

mented; and
(e) whether a copy of the Report 

will be placed on the Table?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
Lower Damodar Investigation Com
mittee was set up by the Damodar 
Valley Corporation on the 24th Feb
ruary, 1955.

(b) It submitted its report on the 
4th March, 1957.

(c) The Committee made the fol
lowing recommendations:—

(1) Encroachment on the river 
by private interests must be 
prevented by suitable legis
lative and other measures.

(2) The growth of vegetation in 
the bed of the river and also 
along the bank should be 
carefully watched and suit
able action taken so as to 
©ause minimum obstruction to 
the flood flow, frequency of 
which would be definitely less 
than what it is now. Con
trolled cultivation above 
normal high flood level and 
in chars will be helpful in 
restricting jungle growth.

(3) Concentrated flushing doses 
should be occasionally releas
ed down the river in the in
terest of the conservancy of 
the river channels. Proper 
studies should be made while 
releasing the flushing doses 
as to the effect of such 
operation on the regime of 
the river as well as on the 
various interests on the 
banks. Such studies would 
be of valuable guidance for 
future operation of the re
servoirs.

(4) In fixing the priority of water 
uses the conservancy of the 
river channel itself must not 
be ignored and should be 
given due consideration along 
with other uses of water viz., 
irrigation and generation of 
power. The operation of the 
reservoirs should be flexible 
enough in the initial stages, 
so that a proper and careful 
study can be made and suit
able adjustments in the plan 
of operation are introduced 
for the benefit of all con
cerned.

(5) Some suitable method of sup
ply of irrigation water for 
the trans-Damodar area may 
be investigated.

(6) The problem of drainage of 
local area in the lower valley 
should be separately studied 
and investigation and suitable 
action for drainage of these 
areas should be taken up by 
the appropriate authorities.

(7) Detailed investigations should 
be carried out to effect im
provement over the present 
condition of the Amta chan
nel. Care should, however, 
be taken to ensure that it 
does not affect the river 
Rupnarain adversely.

(8) Immediate and suitable steps 
should be taken for carrying 
out systematic hydrological
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investigations and observation 
in this area.

(9) It is well-known that several 
problems arise in the lower 
reaches o£ the river after 
construction of the dams. In 
the present case the problems 
are further complicated by 
the tides in the lower reaches. 
It is, therefore, difficult to 
forecast the actual problems 
that would crop up in this 
area after the completion of 
the Damodar Valley Project. 
It would, therefore, be neces
sary to have a proper control 
so as to co-ordinate the ac
tivities of the different 
authorities concerned.

A Board to be called the “Lower 
Damodar Conservancy Board” be set 
up with the representatives of the 
Government of West Bengal, Calcutta 
Port Commissioners and the Damodar 
Valley Corporation. The function of 
this Board will be:—

(i) to formulate the necessary 
hydrological and engineering 
investigations that will have 
to be carried out to study the 
effect of operation of dams 
especially the releases during 
the floods;

(ii) to suggest alternative plans 
of operation, if any; and

fin) to formulate schemes for im
provement of channels and 
any local area in the lower 
valley.

It is necessary to have a proper uni
fied development of the entire lower 
valley as a whole instead of solution 
of individual problems for local and 
short-term benefits.

(d) The recommendations stated 
above cannot be implemented unless 
the main recommendation for consti
tuting a “Lower Damodar Conser
vancy Board”  is implemented. Since 
the steps suggested by the Committee 
go much beyond the statutory func
tion! o f the D.V.C., the D.V.C. in

consultation with the Government of 
India, have asked the West Bengal 
Government to constitute the Board.

(e) Copies of the Report will be 
placed on the Table of the House 
shortly.

Import of Fertilisers
*678. Shri Tridlb Kumar Chaudhuri:

Will the Minister of Food and Agri
culture be pleased to state whether 
any special allotment of fertilisers has 
been made during the current year for 
Jute, Tea and other foreign exchange 
earning agricultural crops in States 
like West Bengal?

The Minister of Food and Agricul
ture (Shri A P. Iain): It has not
been possible to make any special 
allotment of fertilisers for jute, tea, 
coffee and rubber plantations having 
regard to the overall deficit of 45 
per cent, in nitrogenous fertilizers. 
The new fertilisers, namely, urea, 
ammonium sulphate nitrate and 
calcium ammonium nitrate have, 
however, been allotted in full to the 
Plantation crops as their demand for 
these is comparatively small.

Assam Kail Link

(" Sardar Iqbal Singh:
•619. Shri Hem Barua:

[  Shri Barman;

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 323 on the 20th 
February, 1958 and state:

(a) the progress since made in the 
survey for the alternate Assam Rail 
Link; and

(b) the steps taken to stabilise the 
existing Assam Rail Link and make it 
a dependable and all-weather line of 
commu ni cation?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Field
work of the survey has been com
pleted and the Reports are under pre
paration o f the Railway Administra
tion.
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fb) An Urgency Certificate amount
ing to Bs. 3-5 crons  approximately 
has already been sanctioned for 
strengthening the major bridges and 
stabilising their approaches. Out of 
the total 39 of such works tentatively 
fixed for the purpose and proposed to 
be carried out within two to three 
years, 17 were taken up in 1957-58 
and are almost complete excepting 
erection of girders in some cases and 
ancillary works in others. The re
maining 22 works will be taken up in 
1958-59 and later.

Venereal Diseases
*680. Pandit D. N. Tiwary: Will the 

Minister of Health be pleased to 
state:

(a) the State in which the incidence 
of venereal diseases is the highest in 
the country;

(b) what special measures have 
been formulated for preventive aspect 
of the diseases;

(c) whether clinics for venereal 
diseases have been opened in all the 
States; and

(d) if so, whether both aspects, 
curative and preventive are covered 
in the clinics?

The Minister of Health (Shri
K&rmarkar): (a) No accurate data
are available on the incidence of
venereal diseases in the different 
States. However, from limited sur
veys conducted in recent years, it 
appears that the incidence of Syp
hilis is high in the sub-Himalayan 
tracts extending from Kashmir in the 
west to Assam in the east.

(b) A  national Venereal Diseases
Control Scheme has been included in 
the Second Five Year Plan. The
scheme envisages both curative and
preventive measures. It also includes 
educational programme.

(c ) Under the V.D. Control scheme 
clinics have been opened in Andhra 
Pradesh, Aawm, Bihar, Himachal Pra
desh, Madras and Uttar Pradesh.

(d) Ym.

Railway Employees Oftta# for 
Pension

f Shri Vajpayee:
•681. J Shri Raghonath Singh:

I Shri T. B. Vittal Rao:

Will the Minister of Railways be 
pleased to state:

(a) the number of Railway em
ployees (Category-wise) who have so 
far opted for pension;

(b) whether any modification has 
been made in the scheme; and

(c) if so, the details {hereof?

The Deputy Minister of Railways
Shri Shahnawaz Khan): (a)
Class I. 170
Class II. 115
Class III. 6461
Class IV. 7514

T o t a l 14260

(b) No.
(c) Does not arise.

Passenger Amenities in Electric 
Trains

*682. Shri Sablman Ghose: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that in 
electric train running between Howrah 
and Bandel there is no lavatory;

(b) if so, the reasons therefor;

(c) whether it is also a fact that in 
the said trains the alarm chain is 
provided only on one side of the 
coaches; and

(d) if so, the reasons for not having 
it on both sides?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes.
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(b ) Electric Multiple Unit Stock ar«
used for  Suburban Service only. Pro
vision o f lavatories has been dis
pensed with in order to make avail
able maximum accommodation for 
Suburban passengers and to minimise 
overcrowding.

(c ) On the 16 Electric Multiple 
Unit supplied by a German Firm, 
the alarm chain is provided on one 
side only.

(d ) The modern practice is to have
the alarm chain pulls on one side 
only. The time lag between the 
effectiveness of the brakes, whether 
the alarm is provided only on one 
side or both sides, is so little that
provision on both sides is not con
sidered justified when the additional 
initial cost and maintenance diffi
culties therefrom are considered.

Merger of All India Railwaymen’s 
Federation and National Feder

ation of Railwayman

Written Answer* 

Ticketless Travelling
337-#

*884. Shri Kali** Singh: Will the 
Minister of  Railways be pleased to 
state:

(a) whether Railway authorities in 
coordination with U.P. State Govern
ment Officers carried out successful 
raids on three passenger trains at 
Gorakhpur Cantt. Railway Station on 
the North Eastern Railway on the 
27th June, 1838, and found a large 
number of passengers including Rail
way servants travelling without 
tickets;

(b) if so, the details thereof; and
(c) what further steps have been 

taken to stop such travelling without 
tickets, particularly when a number 
of Railway servants are found to be 
themselves violating the rules?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) A statement is laid on the Table 
of the Lok Sabha. [See Appendix III, 
annexure No. 68],

•Mi f  Shri Tangamani:
\  Shri S. M. Banerjee:

Will the Minister of Railways be 
pleased to state at what stage have 
the unity proposals mooted by Gov
ernment about the merger of All 
India Rail way men’s Federation and 
National Federation of Indian Rail- 
waymen, reached?

The Deputy Minister of Railways 
(Shri Shahnawat Khan): Copies of 
the Resolutions passed by the two 
Federations in June 1988, are placed 
on the Table of the Lok Sabha. [See 
Appendix HI, annexure No. 67]. In 
view of these, Government feel that 
they will have to wait for an oppor
tune moment when probably the 
representatives of the two Federations 
can come together at another con
ference and revive their efforts for 
merger.

(c) In addition to the normal 
checks against ticketless travel, 
special mass raids with large forces 
of ticket checking parties are also 
conducted. All these measures are 
directed against both the general 
public and the railway staff travelling 
without or with improper tickets or 
passes. In addition, the Railway staff 
involved are dealt with departmentally 
depending on the merits of each 
case.

C.D. and N.E.S. Blocks In Kerala 
State

*685. Shri Maniyangadan: Will the 
Minister of Community Development
be pleased to state:

(a) whether during his recent tour 
of the Kerala State he expressed the 
opinion that working of Community 
Development and National Extension 
Service Blocks are not satisfactory in 
the State;
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(b) the reasons for such unsatis
factory state of affairs; and

(c) what, if any, are the remedies 
suggested?

The Minister of Community De. 
▼elopment (Shri S. K. Dey): (a) Yes 
Sir, so far as programme relating to 
agriculture, animal husbandry and 
village Industry is concerned.

(b) Inherent weakness of the De
partments which have been the legacy 
of a long feudal past.

(c) Adequate organisation including 
personnel, procedure, and supervision.

Non-Departmentai Telephone 
Operators

*688. Shrimati Rena Chakravartty: 
Will the Minister of Transport and 
Communications be pleased to state:

(a) whether any steps have been 
taken to make the non-departmental 
telephone operators working under 
the Posts and Telegraphs in West 
Bengal permanent; and

(b) what is their number?
The Minister of Transput and 

Communications (Shri S. K. Patil):
(a) The Government have issued 
general orders in November, 1957 
that all Non-Departmental Telephone 
Operators could, if they satisfy cer
tain conditions, be absorbed as re
gular telephone operators. They are 
eligible for being made permanent in 
due course, in their turn.

(b) About 186 out of which 146 
Non-Departmental telephone operators 
working in West Bengal are eligible 
for being absorbed as regular tele
phone operators.

Mata Tila Dam
*687. Dr. Sushila Nayar: Will the 

Minister o f Irrigation and Power be 
pleased to state:

(a) whether the completion of 
Mata Tila Dam Project has been re
duced to priority 3 under the Second 
Five Year Plan;

(b ) if so, the reasons thereof; and

(c) has the Government received any 
representations against it?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) and (b).
The Planning Commission, while 
making reappraisal of tne Second Plan 
provision, have only considered the 
question of categorisation of irriga'ion 
and power projects. They have not 
fixed priorities inter se these categor
ies. It is really for the State Govern
ment concerned to give priorities to 
the schemes included in various cate
gories.

The Matatila Dam Project Stage
II has been included by the Planning 
Commission under Category (B ), i.e. 
ndw schemes taken up in 1956-58 as 
against Category (A ) which is for 
schemes continuing from the First 
Plan.

The Matatila Hydro-electric Pro
ject has been included under Cate
gory (4) which includes projects 
which are neither in an advanced 
stage of construction nor included in 
the ‘Core’ of the Second Plan nor 
assured of foreign assistance.

(c) Representation against the 
postponement of the construction of 
the Matatila Hydel Project has been 
received and is receiving consider
ation.

Stabbing of Railway Employees

f  Shri Rajendra Singh:
| Shri Damani:

*688.  ̂ Shri Tridib Kumar 
I Chaudhuri:
I  Shri Dal jit Singh:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that during 
the last few months a number of 
Railway employees have been done 
to death by stabbing or shooting while 
discharging their duties;
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(b ) what are their names, design
ations, places and dates of occur
rences;

(c) what Government have done 
so far In rendering help financial or 
otherwise to the bereaved families; 
and

(d) what steps Government have 
taken so far or propose to take in the 
near future to meet this situation?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) There 
have been 10 cases in the past 18 
months.

(b) and (c). A statement is laid 
on the Table of the Lok Sabha. [See 
Appendix III, annexure No. 69 ]

(d) The following steps are being 
taken:—

1. Clo^e Liaison is being main
tained with the State and 
Government Railway Police.

2 Government Railway Police 
have been requested to de
pute plain clothes staff in 
running trains during night 
time in notorious sections

3. Armed men from the R P F
are posted at places where 
timely intelligence is received 
of possible danger to Rail
way Employees.

4. All passenger and goods trains
in disturbed areas of Assam 
are being escorted by Armed 
men.

5 Armed Police pickets have 
been posted at strategic 
stations.

Import of Rice from Burma
**8». Shri D. C. Sharma: Will the 

Minister of Pood and Agriculture be 
pleased to state:

(a ) , the total quantity of rice im
ported in 1958-59 so far from Burma;

(b) how much of this has been sold 
out so far; and
145 X^SD.—3.

(c) the loss incurred by Govern
ment in respect of the rice already 
sold?

The Minister of Food and A frical- 
tare (Shri A. P. Jain): (a) 219.1
thousand tons received upto 31st 
July, 1958.

(b) The quantity oi Burma rice 
sold during 1958-59 (upto 31st July, 
1958) was 137.4 thousand tons includ
ing sale of stocks m hand at the 
beginning of the year.

(c) Rs 119 lakhs approximately.
Export of Fruit Products

*690. Shri Tridib Kumar
Chaudhuri: Will the Minister of
Food and Agriculture be pleased to
state:

(a) whether Government have
sanctioned a scheme of subsidy on 
indegenous and unported tin plate
used m the manufaceure of “Open 
top sanitary” type of tin cans for the 
fruit preservation industry for 
stimulating the export of fruit
products;

(b) what is the amount of sub
sidy;

(c) whether Government are aware 
that the Metal Box Company (India) 
Ltd. are the only suppliers of such 
cans in this country and will the 
subsidy be paid to this Company 
alone; and

(d) whether Government have
worked out the precise terms and 
conditions on which the subsidy will 
be paid?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Rs 500 per ton of tin plate used.
(c) The subsidy is paid to the frutt 

products manufacturers through an 
arrangement with fabricators

(d) Yes, Sir. A copy of the terms
and conditions regarding the subsidy 
on tin plates is laid on the Table of 
the Lok Sabha. ISee Appendix III,
annexure No. 70 ]
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Bnppty o f Electricity In Delhi
♦#91. Sardar Iqbal Singh: Will the 

Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Starred Question No. 891 on the 8th 
December, 1957 and state the pro
gress made so far to increase the 
supply of electricity to Delhi?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): A statement 
is laid on the Table of the Lok Sabha. 
[See Appendix III, annexure No. 71].

Dismissal of Railway Employees
*692. Shrimati Rena Chakravartty:

Will the Minister of Railways be 
pleased to state:

(a) whether the review into the 
cases of railway employees dismissed 
or discharged under Article 311(2)(c) 
of the Constitution has been finalised;

(b) the total number of employees 
involved;

(c) the number of cases reviewed; 
and

(d) number of employees reinstated 
in their former services as a result 
of the review?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) The
review is in progress.

(b) 17.
(c) One completed.

(d) Nil.

Railway Bridge at Kanpur
•893. Shri Vajpyee: Will the Min

ister o f Railways be pleased to refer 
to the reply given to the Starred 
Question No. 752 on the 7th March,
1958 and state:

(a) whether the District Officers 
joint enquiry into the causes o f a 
depression in the track over the Rail
way bridge on the gauges at Kanpur 
has since been completed;

(b) if so, its findings; and
(c) the steps taken or proposed to 

be taken to implement them?
The Deputy Minister of Railways

(Shri S. V. Ramaawamy): (a) Yes, 
Sir. This enquiry was held and 
completed on 11th February, 1958.

(b) The Heads Sarang and the 
Bridge Inspector o f the section were 
held responsible.

(c) The Head Sarang has been per
manently reverted to his substantive 
grade of Sarang. A departmental 
enquiry against the Bridge Inspector, 
who was served with a charge sheet 
for removal from service, is in pro
gress.
Railway Track in Assam Section of 

N.E.F. Railway
1013. Shrimati Maflda Ahmed: Will 

the Minister of Railways be pleased
to state-

(a) whether some track renewals 
have fallen due in Assam Section of 
the N E F . Railway,

(b) if so, what is the total length 
of such track; and

(c) whether the work has been 
taken in hand’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Re
newals have fallen due between 
Dhubri and Golaghanj, Sorbhog and 
Tihu, Rangapara and Tezpur, and 
Amingaon and Tihu stations on the 
Section of the North-East Frontier 
Railway falling within the State of 
Assam.

(b) The total length involved fa 
77'45 miles.

(c) All these works of relaying 
have been taken in hand and are 
expected to be completed within two 
years, subject to the availability of 
track materials.

Rolling Stock of Metre-Gauge
1014. Shrimati Maflda Alumd: Will 

the Minister of Railways be pleased 
to state what is the number of rolling
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Supply of Fertilisers to Bombay 

1915. Shri Paafufcar: Will the Min* 
ister of Food and Agriculture be
pleased to state the total quantity of 
fertilizers supplied by the Central 
Government to Bombay during the 
year 1958-59 so far?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): The following 
quantities of ferilizers have so far 
been allotted and supplied to the 
State Government:—

(All figures in tons.)

Q uantity allotted fro  n Q uan tity  supplied
N am e o f  F ertilizers  1st A p r il, 1958 to  till 15th A u gu st,

30th Septem ber, 1958 1958

Su lph ate o f  Am m onia . . . .  26,860 19,500

U rea  . . . . . . .  <,500 1,000

A m m onium  Sulphate N itrate . 7,225 3.700

C alciu m  Am m onium  N itrate 3,800 3,600

stock of metre-gauge proposed to be 
acquired during 1958-59 and how 
many of engines, passenger carriages 
and goods wagons are going to be 
allotted to the Assam Section of the 
N.E.F. Railway?

T ht Deputy Minister of Railways 
(Shri Shahnawaz Khan): A statement 
is laid on the Table of Lok Sabha. 
ISee Appendix III, annexure No. 72].

30th S ep tem b er, 1958.
Harnessing of River Waters in U.P.

T h e  su p p ly is cxpected to  be com p leted  before 
Development of Goshalas in Bombay 

State
1016. Shri Pangarkar: Will the

Minister of Food and Agrirulture be
pleased to state the grants given to 
Bombay State during 1957-58 by the 
Central Government for the develop
ment of Goshalas?

The Minister of Food and Agricul
ture (Shri A. P. Jain): Rs. 96,664.

Irrigation and Power Projects- in 
Bombay State

1617. Shri Pangar kar: Will the
Minister of Irrigation and Power be 
pleased to state the Central assistance 
in the form of loans and grants given 
to Irrigation and Power projects 
located in the State of Bombay 
during the First Five Year Plan and 
the Second Five Year Plan?

The Deputy Minister of Irrigation 
sad Power (Shri Hathi): A statement 
showing the loan assistance given by 
the Centre to the State of Bombay 
is placed on the Table of the Lok 
3®&ba» [See Appendix in, annexure 
No. 73]

1018. Shri Pan gar kar: Will the
Minister o f Irrigation and Power be
pleased to state:

(a) the number of schemes to har
ness the river waters in U.P. which axe 
under the study of the Central Water 
and Power Commission; and

(b) the number of schemes approv
ed during the year 1957-58?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Only 
one scheme viz. Ramganga project 
included in the Second Plan is under 
examination in the Central Water 
and Power Commission.

Final comments of the Commission 
are being drawn up on Matatila Pro
ject Stage II, which has already been 
approved for execution.

(b ) The following eight projects 
were approved by the Planning Com* 
mission during 1957-58:—

1. Ohen Reservoir.
2. Upper Khajuri Reservoir.
S. Kuwand Pumped Canal.
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4, Jirgo Reservoir
5 Meja Reservoir
6 Matatila Stage II
7 Sarda Sagar Stage II
8 Tumaria Reservoir

Another scheme viz Nanak Sagar 
was recommended by the Central 
Water and Power Commission for 
approval during 1957-58 and approval 
of the Planning Commission is await
ed

Conversion of D C Electric Lines into 
A.C. In Areas In New Delhi

1019 Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether Government have 
decided to transform D C electric 
lines into A C  in areas round about 
Janpath, Peroze Shah Road and 
Ashoka Road in New Delhi,

(b) if so, when will it start, and
(c) how long it will take to com

plete it7

The Deputy Minister of Irrigation 
and Power (Shri Hathi), (a) Yes

(b) The work \s already m hand

(c) The entire work is expected to 
be completed during the current 
financial year

Chittaranjan Locomotives

tiiwi f  Shrl s ‘ M Baner3e«'iiwv -^Shri Jaganatha Rao:

Will the Minister of Railways be 
pleased to state

(a) the numberf ot locomotives
manufactured in Chittaranjan during
1957-58 (1st April, 1957 to 31st March, 
1958);

(b ) the cost of each locomotive,

(c) the number of locomotives 
manufactured in TELCO Jamshedpur 
during the same period; and

(d) the cost of each locomotive?

The Deputy Minister of Railways 
(Shri Shahnawu Khan): (a) 184 WG
locos

(b) R'S 416 lakhs without dividend, 
and Rs 4 6 lakhs including dividend 
charges

(c) 64 YP & 21 YG locos
(d) *Rs 4,42,755 for a YP loco, and 

*Rs 4,44,873 for a YG loco

•These prices have been fixed by 
the Tariff Commission and are sub
ject to escalator vide para*- 21 7 and 
21 8 of their "Report on the prices 
of locomotives and boiler*! produced 
by Tata locomotive and Engineering 
Co Ltd ” —a copy of which is also 
available m the Parliament Library

Rural Indebtedness in Tripura

1021 Shrl Dasaratha Deb. Will the 
Minister of Food and Agriculture be
pleased to state

(a) the per capita indebtedness of 
the peasants of Tripura,

(b) whether Government propose 
to scale down the indebtedness, and

(c) if so, the steps proposed to be 
taken in this direction’

The Minister of Food and Agricul
ture (Shri A P. Jain): (a) Accord
ing to the All India Rural Credit 
Survey Report (Vol I) 1951-52, the 
average debt per indebted family of 
the cijltivators in Tripura was 
Rs 387

(b) and (c) The following 
measures are proposed to be under
taken during the Second Five Year 
Plan The Implementation of these 
measures will go a long way m re-
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during the indebtedness of the 
peasants.

1. Regulation of money lending,
2. Limiting interest rates,
3. Supply o f credit through co

operatives and re-orientation 
of loan policies to meet the 
needs of production.

4. Improvement of agricultural
techniques and the pro
ductivity of the farmers,

5. Development of cottage and
6mall scale industries, and

6. The various measures of land
reform.

Late Running of Trains
1022. Shri Bibhuti Mishra: Will the 

Minister of R a i lw a y s  be pleased to 
state:

(a) whether it is a fact that trains 
on the North-Eastern Railway are 
running usually late as the engines 
are worn out; and

(b) if so, the action being taken in 
the matter?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No.

(b) Does not arise.

Koyana Project
1023. Shri Asar: Will the Minister 

of Irrigation and Power be pleased 
to state:

(a) total amount sanctioned by the 
Central Government for Koyana Pro
ject;

(b) total amount allotted to Bombay 
Government till Slst July, 1958 for 
Koyana Project; and

(c) system of allotting amount for 
Koyana Project i.e., whether yearly 
or lumpsum and if yearly, the 
amount of instalment?

D ie Deputy Minister of Irrigation 
and Power (Shri Hathi): (a)
An amount of Rs. 910 lakhs has

been advanced by the Central Govern
ment to the Government of Bombay 
by way o f loans for the execution of 
the Koyana Project during the period 
ending the 31st March, 1958.

(b) Provision has been made in the 
Central Government Budget for 
Rs. 700 lakhs to be advanced as loan 
to the Government of Bombay to 
cover expenditure on the Project 
during the current financial year end
ing the 31st March, 1959.

(c) A celling of Rs. 29 crores ha? 
been fixed for expenditure on the 
project during the Second Five Year 
Plan period. Having regard to this 
ceiling and also the availability of 
resources and the phased programme 
of expenditure, yearly allotment of 
funds is made.

Seed Multiplication Farms in Bombay 
State

1024. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the amount allotted 
to the Bombay Government for the 
establishment of seed multiplication 
farms as subsidy during 1958-59?

The Minister of Food and Agricnl 
ture (Shri A. P. Jain): Rs 41 lakhs.

Pumping Sets in Bombay State
1025. Shri Pangarkar: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether Government have given 
any assistance for setting up of pump
ing sets in Bombay State;

(b) the total amount given to the 
Bombay Government in this rcspect 
during 1957-58 and 1958-59 so far; and

(c) how far the Bombay Govern
ment have utilised this- amount?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes Sir.

(b) The total amount of Central 
Assistance given during 1957-58 is 
Rs. 18,14,750 and that agreed to for 
1958-59 is Rs. 7,53,000.
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(c) A  sum of Its 15,80,744 has been 
utilised by the State Government 
during 1957-58 As regards the 
amount utilised m 1958-59, the in
formation will be available only at 
the end of the financial year

T 3  In Rajanthan

1026 Shri Onkar Lai: Will the
Minister o f Health be pleased to 
state the total amount to be given to 
Rajasthan for the prevention of T B  
during 1958-597

The Minister o f Health (Shri Kar- 
marfcar). A  sum of Rs 2,22,000/- is 
proposed to be given to Rajasthan for 
the prevention of T B  during 1958-59 
for (1) the establishment of 40 Isolat
ion beds and (2) reservation of 90 
beds for free treatment of and grant 
o f cash assistance to indigent displaced 
T B patients from West Pakistan 
Tuberculin, Vaccine and Publicity 
Material for the Mass B C G  Vacm 
ation Campaign Is also supplied

Soil Conservation ( m Rajasthan

1027 Shri Onkar Lai: Will the 
Minister of Food and Agriculture be
pleased to state

(a) the total amount allotted for 
soil conservation m Rajasthan for the 
year 1958-59,

(b) the names of the schemes 
sanctioned, and

(c) the amount already spent 
during that year’

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) Rs 8 00 
lakhs including Central and State’s 
share

(b ) The following schemes have 
been included in the State Plan for
1958-59 —

( I) Field improvement m Agri
cultural lands by Agricultural 
Department

( II) 'Junior Staff Training 
Scheme

(lii) Afforestation o f eroded ntiar 
girts! lands

(iv) Soil Conservation—Ajmer

(c) In Scheme No (i) some contour 
bunding and survey work has been 
done but no expenditure is reported 
to have booked so far Scheme No
( 11) has not been started Expendi
ture of Rs 14,200 upto 30th June 1958 
has been reported under Scheme Nos 
(ni) and (iv)

Train Halt

1028 Shri Siddlah- Will the Minis
ter of Railways be pleased to state

(a) whether he has received any 
representation regarding the re
opening of the way-side halt at 
Chinnadagudihundi on Mysore- 
Chamarajanagar Section in Mysore 
Division, Southern Railway, and

(b) if so what is the action there
on’

The Deputy Minister o f Railways 
(Shri S V. Ramaswamy). (a) Yes

(b) The matter is under examin
ation

Minor Irrigation Schemes in Andhra

1029. Shri M V Krishna Rao: Will 
the Minister of Food and Agriculture
be pleased to state

(a) whether they have received any 
new schemes of minor irrigation from 
the Government of Andhra Pradesh 
during the course of the year, and

(b) whether any special grant is be
ing made by the Central Government 
for the purpose7

The Minister of Food and Agricul
ture (Shri A  P  Iain): Yes Sir An
additional provision of Rs 45'00 lakhs
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has been asked for by the State
Government lor  the following Minor
Irrigation Schemes:—

(Rs. in lakhs)
(1) Tank improvement and

restoration 40:00
(2) Sinking of wells. 3’00

(3) Distribution of oil en
gines and electric 
motors. 2*00

T o t a l  4 5 :0 0

(b) The matter is under consider
ation.

Surplus Rice in Andhra

103®. Shri M. V. Krishna Rao: Will 
the Minister o f Food and Agriculture
be pleased to state how much of the 
surplus rice in Andhra Pradesh has 
been allotted to each of the States 
in the different zones for the current 
year?

The Minister of Food and Agricul
ture (Shri A. P. Jain): 162,809 tonr 
o f rice were actually taken over 
from the millers in Andhra Pradesh 
during the period 1st January, 1958 to 
17th August, 1958 and were despatch
ed to the Central Reserve Depots in

Sim la . . .
Kangra . . . . .
H oshiarpur
K u lu  Su b D n . (K angra  D istrict)

3390
the following States for distributim 
from those depots:—
States (Quantity in Tons)

1 . West Bengal. .. 30,684
2. Bombay. .. 39,736
3. Bihar. • • 14,730
4. Kerala. • • 5,528

T o t a l . 90,628

The balance of 72,181 tons has been 
stored, for the time being, in depots 
in Andhra Pradesh, Mysore, and 
Madhya Pradesh.

Fair Price Shops in Punjab

1031. Sardar Iqbal Stagh:
Will the Minister of Food and Agri

culture be pleased to state:
(a) the number of fair price shops 

opened upto 31st July, 1958 in the 
different districts of Punjab district- 
wise;

(b) the quantity of different kinds 
of food grains released for sale through 
the fair price shops and the rates at 
which foodgrains are sold; and

(c) the position of the stock of food
grains as on the 31st July, 1958?

The Minister ot Food and Agricul
ture (Shri A. P. Jain): (a) The dis
trict-wise break-up o f 130 fair price 
shops functioning in Punjab as on 
31-7-1958 is as under:—

17 
54II
48

(b) About 14,028 maunds of wheat 
and 1,190 maunds of rice have been 
released through these shops from

1-4-58 to 31-7-58. The rates at which 
foodgrains are being sold from these 
shops are mentioned below:—

(Issue rates per maund)

Districts Wheat Atta Rice
Rs. Rs. Rs.

Simla . . . . . 15-90
K a n g r a .................................... 14-61

to
16-27

Hoshiarpur . . . . 15-12
to
1590 i8-so

to
32-58

Kulu Sub Dn. (Kangra District) . 1650
to
30-58
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The above-mentioned prices in Kulu 
Sub-Division are subsidized prices. 
The State Government bears 50 per 
cent at the incidental cost on the 
handling and transport of foodgrains

(c) On 31st July, 1958 the State 
Government had a stock of about 7,640 
maunds of wheat and 1,844 maun da of 
nee in these districts

Scheduled Castes and Scheduled
Tribes in Posts and Telegraphs 

Circle, Punjab
10S2 Shri Daljit Singh; Will the 

Minister of Transport and Communi
cations be pleased to state

(a) the number of posts reserved 
for Scheduled Caste* and Scheduled 
Tribes m each category which ha\o 
been filled up in each postal division 
in Punjab Posts and Telegraphs 
Circle from the year 1955-58 upto 
3957-58.

(b) whether the full quota reserved 
for them had been filled up,

(c) if not, the reason thereof, and
(d) what steps are being taken in 

this respect by Government’
The Minister of Transport and 

Communications (Shri S K Patil).
(a) to (d) The required information 
for the calendar years 1955 to 1957 
and for the period January-Julv, 19^ 
has been called for from the Post
master-General, Punjab Circle, 
Ambala and will be laid on the Table 
of the Sabha as soon as it is received

Quarters for P & T. Employees
10$3. Shri Daljit Singh- Will the 

Minister of Transport and Communi
cations be pleased to state

(a) the number of quarters for the 
Post and Telegraph employees con
structed in the Punjab circle during 
1957-58 and 1958 so far; and

(b ) the number of quarters for 
Post and Telegraph employees to be 
constructed in the Punjab circle 
during the Second Five Year Plan 
period?

The Minister o f Transport w d  
Communications (bfert 8  f .  YatO):
(a) 1957-58. 15 Units.

1958 so far 2 Unita.
(b ) 1277 units approximately.

Quarters for Railway Employees

1034. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state*

(a) how many quarters for Rail
way employees have been constructed 
on the Northern Railway during 
1957-58 and 1958-59 so far,

(b) the amount spent thereon, vad
(c) the number of quarters pro 

posed to be constructed during tlic 
Second Five Year Plan period on the 
Northern Railway’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) In
1957-58, 3,145 quarters and 3 barracks 
were constructed During 1958-59, 
construction of 172 quarters has so 
far been completed

(b) In 1957-58, a sum of Rs= 1 47 
crores was spent The actual ex 
penditure incurred on quarters con
structed so far during 1958-59 j s> 

roughly Rs 9 lakhs
(c) About 8,245

Development of Tourism in Pnnjab
1035 Shri Ram Krishan: Will the 

Minister of Transport and Communi
cations be pleased to state.

(a) whether the Punjab Govern
ment have submitted any proposal for 
the development of tourism m that 
State during 1958-59, and

(b) if so, what kind of assistance is 
proposed to be given by the Central 
Government for the purpose?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and <b). A  
statement is laid on the Table o f the
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Lok Sabha [See Appendix III, 
annexure Mo. 74]
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Construction of Over-brid*es on 
Northern Railway

1037. Shri Mohan Swamp: Will the 
Minister of Railways be pleased to 
state whether Government have been 
considering the construction of over
bridges on the stations of Bhitaura, 
Nagarta, Sadat, Dhanata and Milak o f 
Northern Railway to avoid the hard
ship of the passengers, as all the down 
trains stop on 3rd line9

The Deputy Minister o f Railways
(S-tiri Shahnawaz Khan): There is no 
proposal, at present to provide foot- 
over-bndges at these stations The 
necessity to provide foot-over-bridges 
at these stations v\s~a-vts others will 
be examined by the Railway Adminis
tration in consultation with the Rail
way Users’ Amenity Committee with 
which the public is associated, subject 
to the availability of funds and mate
rials It may be mentioned further 
that due to shortage of steel, works 
of this kind which have already been 
approved are also being curtailed or 
deferred for the present

Milk Boards

Shri D. C. Sharma:
Sardar Iqbal Singh:

Will the Minister of Food and Agri
culture be pleased to refer to the reply 
given to Starred Question No 322 on 
the 20th February, 1958 and state the 
names o f the places where the Milk 
Boards have been set up so far7

The Minister of Pood and Agricul
ture (Shri A. P. Jain): (1) An ad-hoc 
Milk Board, with Chief Commissioner,
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Delhi, us Chairman, has been jet up 
in  Delhi for planning and implemen
tation of the Delhi Milk Supply 
Scheme

(u) The position in respect of the 
various States is as under

(a) Madras, U P  and Bihar are 
taking action for setting up 
Milk Boards

(b ) Madhya Pradesh and Mysore 
will be taking up the question 
after their Milk Schemes are 
established

(c) Bombay, Rajasthan and 
Jammu and Kashmir are still 
considering the question

(ui) Replies from other States are 
awaited

WUIlngdon Hospital, New Delhi
1039. Shri D. C Sharma. Will the 

Minister of Health be pleased to state
(a) the average attendance per day 

•of outdoor patients during 1957 and 
1058 so far separately at the Willing- 
don Hospital New Delhi, and

(b) the number of doctors to attend 
them during 1957 and 1958 separately

The Minister of Health (Shri 
Karmarkar): (a) The daily average
attendance of outdoor patients in the 
Willmgdon Hospital, New Delhi for 
1957 and 1958 (upto 30th April) is 881 
and 648 respectively

(b) Normally seven doctors

All-weather Aerodrome at Shillong

1646. Shrimatl Iia Palchoudhuri
'Will the Minister of Transport and 
Communications be pleased to state

(a) whether it is a fact that a pro
posal for construction o f an all 
weather aerodrome at Shillong 
(Assam) or near about it is under the 
consideration o f Government;

(b) if so, the progress made in 
regard thereto; and

(c) when a final decision is likely 
to be arrived at9

The Deputy Minister of Civil Avia
tion (Shri Mohhtddin): (a) to (c)
Owing to technical difficulties and 
paucity of funds, it is not proposed at 
present to construct an all-weather 
aerodrome at Shillong

Cancellation of Trains on Karla- 
Mankhand Section

1041. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased to
state

(a) whether it is a fact that the 
Central Railway has cancelled a num
ber of trains on the Kurla-Mankhand 
section of Bombay since the 1st April, 
1958,

(b) whether Government have 
received any protests against this 
action of the Railway authorities from 
the residents of Chembur, and

(c) what are the reasons for reduc
ing the number of trams’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan)' (a) Yes, 
three trains each way during the non
peak period have been cancelled with 
effect from 1st April, 1958

(b) Yes

(c) There was no traffic justification 
for these trains However, the matter 
has been reviewed, on receipt o f re
presentations from the residents of 
Chembur, and the following additional 
trains have been introduced on the 
section with effect from 1st July, 1958

( I) One Bombay-Kurla Local has 
been extended to Chembur

( II) One extra tram has been intro
duced between Kurla and Mankhand 
between the hours o f 19 00 and 22.06.
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Fisheries Extension Unit, Patna

1M2. Shri Blbhoti H U n :  Will the 
Minister o f Food and Agriculture be
pleased to state:

(a) whether there is any proposal 
to start Fisheries Extension Unit at 
Patna; and

(b) if so, when?

The Minister of Food and Agricnl- 
tare (Shri A. P. Jain): (a) and (b). 
A  Fisheries Extension Unit has already 
been sanctioned at Patna and is 
expected to start functioning in Octo
ber 1956.

Compensation to Families of Railway 
Workers Killed in K&lka Firing

1043. Shri Muhammed Elias: Will
the Minister of Railways be pleased
to state:

(a) whether the compensation to 
the railway workers killed m the 
Kalka firing on May 29, 1958 has been 
paid to the families of all the workers; 
and

(b) if not, the reasons therefor?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) and
(b). No compensation has been 
paid to the dependents o f any of 
the persons by the Railway, as death 
did not arise in the course of their 
duties. The Government of Punjab to 
whom the matter was referred have 
stated that, out of the five persons 
who died, three died as a result of 
the round of firing which was held 
by the Judicial Commissioner of 
Enquiry to be unjustifiable and that 
in their cases, the dependents were 
paid an ex-gratia compensation of 
Rs. 3,000 in each case; the death of 
the other two persons occurred due 
to the round of firing held to be justi
fiable and no compensation was 
granted.

?oYV. mtl m m  : «RT
w m  *r«r; f f a  hit f t t  ifrr
fa  :

(v) T*rr 3T3T $ fa ttht 
3  fwnfr,

w m  % *fsr
»r ^  if f  ;
%ftr

(*°r) qfe ft, ?rr 3 w rr
wrrtffT tfn:TH «PT f*RTT % ?

trwr «• * < > * * ) :
( * )  («?r) 1 jft 1

smt’j r  fNr, *  vw f vt

w m  wm ffftr ^  wrr
f a

(*p) w  ?r«r $ fa  ? €.x.vs— 
n v sfh r, fasra #  fa qreff
‘ffr $TT aprR, T O R  rT«TT

craraft rrff t f  ;

(**) life fr, rft WT *FTT*l
t  ; *t)r

(n )  ^rT 3r faa#  fanpff
^ 5n^rr-<rr ^  ?

«rft (aft » « » * * ) ;
(w ) *ft? («r) .  $rrf?m
ttkt % anftwr efoff #  fam^ff 5c°r 

rrwHT (advance) ^
% 3 W «I  v i  w  ^ %
v  ?tw  sr* fa^ ift* ?
^  ^  Hlff Jtr, ^  >PT *TT«T *C*r 

^  mnfaftnff apt «P7^
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#  St «ft «rr 1 irsftjT vfr
^Fjwr t^rr ^  s v ^  ?r£t ^  i

( ’t) f*fr %■ % f a t  srtftT?:
ftwro shpp ?r 3 s fnq-
srnfaT 'nr fst v \ ^ m^kh
jit #*r % fa r  *t*<n $  faw
srr«faT ?r^ fw  1

Khesri Dhal

S  Rameshwar Tantia:
* \  Shrl S. C. Samanta:

Will the Minister of Food and Agri
culture be pleased to state what is the 
annual production of Khesn Dhal’

The Minister of Food and Agricul
ture (Shri A. P. Jain): The production 
of Khesn Dhal was about 260,000 tons 
in 1956-57

Pay Scales of Railway Employees

1047. Shri Tridib Kumar Chaudhuri:
Will the Minister of Railways be 
pleased to state

(a) whether it is a fact that the 
Class of employees designated as 
“Store-Issuers” and “Coal-Issuers” 
serving under the South Eastern Rail
way (the E i-B  N Railway) are con
tinuing in a lower scale of pay v iz , 
Rs 55—85 although similar categories 
of employees such as “Coal Checkers” 
“Fuel Checkers” etc both m the South 
Eastern Railway and the Eastern Rail
way who perform almost identical 
duties have been given a higher scale 
of pay v iz , Rs 60— 130,

(b) whether Government and the 
Railway Board have received any 
representation from the said “Store 
Issuers”  of the South Eastern Rail
way who perform almost identical 
o f their scale o f pay; and

(c) if so, what decisions have been 
taken on these representations?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) It is a
fact that Store Issuers and Coal

Issuers on the South-Eastern Railway 
are in the scale o f Bs. 55—8ft. It is, 
also a fact that Coal Checkers/Fuel 
Checkers on the Eastern Railway and 
Fuel Clerks on the South Eastern 
Railway are in the scale of Rs. 60—-ISO. 
However, the duties of Stores Issuers 
are not identical with those of  Fuel 
Checkers/Coal Checkers on the Eastern 
Railway or Fuel Clerks on the South 
Eastern Railway

(b) Yes
(c) As a result of detailed exami

nation it was found that there was no 
justification for revision of the scale 
from Rs 55—85 to Rs 60—130

Pay Scales of Railway Employees

1048. Shri Tridib Kumar Chaudhuri:
Will the Minister o f Railways be
pleased to state

(a) whether it is a fact that Store 
Issuers attached to water softening m 
S E Railway are continuing in the 
pay scale of Rs 55— 85 while em
ployees in analogous posts in the same 
Railway or other Railways, such as 
Time Keepers (in Eastern Railway), 
Material Checking Clerks (in SE  
Railway), water treatment Mistnes 
(in Eastern Railway), and Q T  Van 
Clerks (m SE  Railway), who perform 
similai duties, have been given a 
higher scale of pay at Rs 60— 130 or 
Rs 80— 160, and

(b) if so, whether the Railway 
Board have taken any steps to remove 
this anomaly’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b) 
Store Issuers attached to water soften 
ing on the S E Railway are in scale 
of Rs 55— 85 The question whether 
the duties of Time Keepers on the 
Eastern Railway are comparable to 
those of such Store Issuers is under 
examination There are no Q T. Van 
Clerks or Material Checking Clerks 
on the S E  Railway. There is, how
ever, a category of staff designated as 
Material Checkers in scale Rs. 55— 
85 on that Railway. There axe no 
water treatment Mistries on the East
ern Railway
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Development Work la Rural Areas
IMS. Shrl Balmlkl: Will the Minis

ter o f  CnnmBBttjr Devetopnunt be
pleased to state:

(a) the number and the names of 
non-official organisations which 
rendered help in the development work 
in rural areas between 1955-56, 1956- 
57 and 1957-58; and

(b) the amount spent in this way’
The Minister of Community Deve

lopment (Shrl S. K. Dey): (a) and
(b). A number of non-official organi
sations e.g., Vikash Mandals, Mahila 
Mandals, Youth Clubs, Farmers’ Clubs, 
Bharat Sewak Samaj, Kastruba Trust, 
Social Welfare Board, Rama Krishna

Mission etc. are participating in the 
programme. But the specific infor
mation asked for is not available.

Anti-TH. Work la Punjab
1050. Sardar Iqbal Singh: Will the

Minister of Health be pleased to refer 
to the reply given to Unstarred Ques
tion No. 89 on the 12th February, 1958, 
and state the amount given for anti- 
T B. work to institutions in Punjab 
so far (institution-wise)?

The Minister of Health (Shri D. P. 
Karmarkar): The required informa
tion is given below:—

Statement showing amounts given/ 
allotted to institutions in Punjab for 
anti-TB. work.

i95<S-57  1957-58 1958-59

R s. R s. R s.

1. G u lab  D e v i T .  B H os- 50,000 54>58o
pita l, Jullundur.

a. Punjab Government . 2,86,000 2,71,150 1,42,000

3 . Lady Linlithgow Sana- 78,278 
torium, Kasauh.

4 . Lady Irwin Sanatorium, 66,755 
Jubar.

5. Chnstian General 4,500 
Hospital, Palwal.

77,473

72,000

9,000

For reservation of beds for dis
placed T. B. patients and 
purchase of cinema pro
jector.

For reservation of beds and cash 
assistance to displaced T. B. 
patients.

For reservation of beds for dir-' 
placed T. B. parents and 
Central Government Servants.

18,000 For reservation of beds 
displaced T. B. patients.

fo r

15,900 9,000 For reservation of beds for
displaced T. B. patients and 
const rue'ion of a T. B. ward.

«. T. B. Clinic, Sangrur .
7 . T. B. Clinic, Nabha .
8. T. B. Clinic, Ambala
9 . T. B. Clinic, Ludhiana 

19. T. B. Clinic, Simla
11 . Civil Hospital Bhiwani,

Hisun
12. T. B. Demonstration 

and Training Centre, 
Patiala.

T o t a l

10,000

50.000

50.000

50.000

50.000

50.000

 ̂C o st o f  X -R av  and Laboratory 
| equipm ent.

F o r  purchase o f  equipm ent.

2,00,000 Approximate cost of X-Pay an>1 
laboratory equipment.

4.91,533 7,41.103 3.78,000
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h w  IttMtcte
1*51. Shri Jtadha Banian: Will the

Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that Govern
ment had allowed a passage for resi
dents o f village Naraina behind Pusa 
Institute for use at the time of acquisi
tion of land for this Institute from 
villagers;

(b) if so, whether this passage is 
consequently closed for vehicular 
traffic to the disadvantage of the resi
dents of Narama and newly developed 
colony of Inderpuri;

(c) whether Government would 
consider the desirability of providing 
facilities of vehicular traffic to these 
residents; and

(d) if so, what xs proposed to be 
their nature?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes; it is
a fact that a Kutcha cart track was 
provided outside the boundary fence 
of the I.A.R.I. at the time of its shift
ing to the present site m 1936 for use 
by the villagers of Naraina, Todapur 
and Oasghara purely on humanitarian 

, grounds
(b) No; this passage has not been 

closed, but the cart track was shifted 
from its original position along the 
toe of the hillock in 1952, because 
additional land of 241 acres was 
transferred to the Institute and 
it was not desirable in the interest 
of the research work of the Institute 
to allow a public passage through 
experimental plots.

(c) and (d). The desirability of 
providing facilities of vehicular traffic 
to the village of Naraina is already 
under active consideration. Estimates 
have been fram ed  for providing a 
link from near the National Physical 
Laboratory to Naraina and then join
ing the Cantonment and Najafgarh 
road.

*THT w  rw i
TOT# f!«n f% :

( f ) WT f t

t  ; iftr

( « )  qflrefo  *  WCTFT
t  v t f*?FTr wftrfrw 

fom  *t*tt ;

«rt) :
qrnrc jpt ftptv q-Mfv-H-
f?RT ( P®“chpimoIy« ) ^ 5 7 7  i* ,
srfe dm  t , m  r*r snpir $ .

(«p) sft fr  1 #  ftp*
trv *TT?f5n’
vq-^rr 1 5ik n  qrfV^TCH-

frrywft % msfVT
^n*rr *m#rr w  m fa
% THT arr̂ Y ?r far#,

*FT ?TT7t ^  STO I

(w ) ^frrt ‘f^ wraf wi
f^d'l I VTR" HT%cTPC VT fifHT Ĥ-FT *TT 

VTW T̂PT̂ T s,!(« o
«ft 1

Sugar Mills 
1053. Shri Anlrudh Sinha: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the number and names of sugar 
mills which have sought the permis
sion and financial assistance for ex
pansion of their existing units; and

(b) if so, the permission accorded 
and financial assistance given factory-  
wise?

The Minister o f Food and Agricul
ture (Shri A. P. Jain); (a ) and <b). 
A  statement giving the required in
formation is laid on the Table o f 
Lok Sabha. [See Appendix XU, 
annexure No. 75.} No sugar mill has 
sought financial assistance for Its ex 
pansion project.
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Tvmpn•hag wttfa Batlwsy tneki
1*S4. S M  O n : Will th« Minister of 

Railways be pleased to state:

(a) whether any attempt to tamper 
with track was made near Jetpur 
(Morvi) Station, Western Railway, on 
the 5th June, 1958;

(b) whether any inquiry was held 
in this incident; and

(c) if so, what is the finding of 
such inquiry?

The Deputy Minister of Railways 
(Shri Shahtaawas Khan): (a) Yes.
An attempt to tamper with the track 
was made on 5th June, 1958 at mile 
727-1 between Morvi and Jetpur.

(b) Yes. Sub-Inspector of Police, 
Morvi has registered the offence under 
section 126(1) of the Indian Railways 
Act and section 370 I.P.C. and investi
gation is in progress.

(c) The result of the police investi
gation is awaited.

Representation from Merchants 
Association at Kharagpur

loju  fShrl S. C. Samanta:
\S hr t  Subodh Hansda:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 3540 on the 
8th May, 1958 and state:

(a) whether the representation re
ceived from the Merchants Association 
at Kharagpur on the South Eastern 
Railway has been considered and 
decision taken;

(b ) whether it is a fact that in all 
electrical establishments preference 
is given to consumers for industrial 
purposes; and

(c) if  so, why pooled rate has been 
Applied to all consumers at Kharag
pur indiscriminately?

D m Dopnty Mhrtatar of Railways 
(Shri S. V. Ramaswamy): (a) the
representation received from the

Merchants Association at Kharagpur 
is under consideration;

(b) and (c). Generally power sup 
ply authorities have different tariff 
for domestic and power purposes. 
The Railways are not in the business 
for supply of Power and generate 
normally only for their own needs 
and those of their staff. They have 
fixed one rate for domestic and power 
purposes for their staff and have ap
plied the same principle in charging: 
the outside consumers at Kharagpur- 
Compared to the rate charged by the 
West Bengal Electricity Board, the 
rateg charged by the Railway are- 
lower for electric power used fo r  
domestic purposes.

Naraj and Tikarapada Project

1056 Shri Panigrahi: Will the
Minister of Irrigation and power be
pleased to refer to the reply given to 
Unstarred Question No. 3603 On the 
8th May, 1958 and state whether the 
construction of proposed dams at 
Naraj and Tikarapada for prevention 
of floods m River Mahanadi will be  
taken up during the Second Plan 
period?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): There is no 
prospect of taking up the construction 
of a dam either at Naraj or at 
Tikarapada during the Second Plan 
period. Experience of regulation of 
Hirakud Reservoir in 1956 and 195T 
has indicated that there is enormous 
flood control potential at Hirakud. 
The Chief Engineer, Hirakud Dam 
Project, is of the opinion that no 
more flood control reservoirs on the 
main stem of the Mahanadi down, 
stream are necessary.

wnpr
/  :

* 0  WWW :
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(n )  5rt ?rfir% *pV f i i t i  tnp 
vrRr r^r-TTfT qr r̂m f̂r ;

( ^ )  5lf^ ^ r f r w  VTFT ( V >  «FT 
3 r i ^ :  w r a ^ i f i  ? t .  ? f t  < w  ? n p  ^ r  

;  « f l r

( * )  ^  f r f t i

^  ?pf f w  arr# tfit srtot | ?

mfaw) : (* ) 3ft sfff i ? *



34*9 Written Jkntwere 28 AUGUST IMS 

( « )  *»f *»I«T n f f  SWIt I

( * )  % ttfx iftf % m r?r
w  «Tt ftnrn: f w  * t4*tt i

( * )  (¥ ) ^  fr'fts farrfl-
y fiffir n w i #  | «ft<fir<p^T, U K - 

fctn rn r tf <r a>T< y t y=r% 
y p tnyrr | i

Written A ntw ers 34*o

The Minister « f  State to the NUnfe- 
try af tn a q w r t  and Cn— n»»tiii<hw  
(Shri Raj Bahadur): (*) Yes.

(b) The increase in traffic is re
ported to be about 100 per cent

(c) The number of public currier 
permits on the Inter-State routes has 
been increased as follows:—

Inter-State Goods Traffic

1659. Sardar Iqbal Singh: Will the 
Minister o f Transport and Communi
cations be pleased to state

(a) whether there is an increase in 
the Inter-State goods traffic by road 
between Delhi-Punjab and Delhi- 
Uttar Piedesh;

(b) if so, to what extent, and
(c) the steps taken by Government 

to cope with it’

In October Present
1957

Delhi-Punjab 600 1660
Delhi Uttar 

Pradesh 582 992
Vegetable Ghee

1060. Sardar Iqbal Singh: Will the 
Minister of Food and Agriculture be
pleased to state the total vegetable 
ghee consumed in each State during 
the last five years, State-wise?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The consump
tion of Vanaspati, State-wise, during 
the last five years was as follows:—

("Figures in thousand tons )

Prior to re-orgamsation of States After re-organi*ation 
of States

Serial Name of Statt
No 1953 1954 1955 r956 

(upto 
October)

1956
November-
December

1957

l 2 1 4 5 6 8

i Andhra Pr idesh 0 0$ 0 89 0 62 1 54 0 69 3-74

2 Assam 3 49 5 00 6 62 6 11 0 79 8 36

3 Bihar 12 06 14 57 16 71 13 94 2 82 21 26

4 Bombav 30 22 36-6 <; 37 32 29 94 8 05 49 99

5 Kerala O 14 0 73

6 Madhya Pradesh 7 48 8 46 8 90 6 49 2 24 16 30

7 Madras 7 18 8 14 9 26 6 95 1 41 9 86

8 My»ore 2 84 2 86 3 44 2 81 0 65 5 02

9 Orissa 2-02 2 36 2-56 2 15 O 66 4 OO

to Punjab 12 79 19 29 2 10 6 I7 ' 7* 4 11 38 98

i t Rajasthan c-90 0-42 3-61 5-35 1 50 13 64

la Uttar Pradetn 33*79 39 60 47-84 36 96 5 29 51-78

145 USD—4.
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I 2 3 4 5 6 7 8

13 West Bengal . 23-96 25-42 29 92 25*13 4 7 1 32-16

14 Delhi . 26-28 2 5 5 1 29-10 25-60 5-17 26-26

*5 Himachal Prad«sh . O-lS O' 16 0-05 004 0 -0 7

16 Andaman & Nicobar 
Islands 0 02

17 Pondicherry 0-03 00 2 0 0 9

18 Tripura o - 10 o-oi 0-04 0 0 3 0-07
19 Pepsu 3-80 4-77 5 0 9 450
20 Madhya Bharat 3-53 4'i6 4 74 3 60

21 Vindhya Pradesh 0-30 o-33 0-55 0-50

22 Ajmer . 1-59 2 5 2 2 8 1 2-01

23 Hyderabad 2 -40 2 96 3 16 2-60

24 Bhopal . 0 84 r -08 1 -17 i-o8

25 T rav»ncore-C och in 0-28 0 3 0 0 3 5 0-30

26 Saurashtra 3 56 4 1 4 437 2-77
27 Kutch . 0 5 3 0 5 2 0 9 6 0-58

Tota], 180-10 210-21 240-25 198-8j 38-26 282-33

Telegraph and Telephone wire Thefts

1061. Shri Tridlb Komar Chaadhuri: 
Will the Minister of Transport and 
Communications be pleased to state:

(a) the total number of circruit- 
hours lost weekly in trunk telephones 
and telegraphic services due to tele
graph and telephone wire thefts since 
May, 1958 so far, Circle-wise;

(b) the areas where such thefts are 
frequent;

(c) number of cases of such thefts 
apprehended by the police so far;

(d) number of cases launched by 
the police under the provisions of the 
Telegraph Wires (Unlawful Posses
sion) Act, 1950 as amended; and

(e) the cost of replacement of the 
wire stolen?

The Minister of Transport and 
Communications (Shri S. K. Patil):
(a) to (e): A  statement is laid on the 
Table of the Lok Sabha. I See
Appendx III, annexure No. 76.]

ffiTTO ffSfcST W

5TPTT HWTT trft aRTR- tit fTTT
fa  :

(V ) WT WS £ fap WW
aft n n ft

«ft, *ftZT tTnPF VTH % fiftT
ZW&t «prq7T 1?t ?TT W
^n5V ’ ft

$  ;
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(m ) w r m  ?rr | f t  «rr 
* m  fip ft *  * * m  m r « r
f w  «raT | ; %ftx

(»T) WT w  #  f«5 *rar *ft 
3rr#*fr ?

^rfonjw w»n wwtt *r ttw -
»hft (sft m i  T^Tfr) : (*>) *r»Kt- 
4^i*fi *nr* *ftzrt % w r^m ^r % 

^  ^rnrr n̂- titt I  1 

«i?t ’vgpff v * m  ir?T# % fmm stt# 
in *n f*n3 ^ *rs h t t  r̂*fr
VRft |  ^ft?T ^ T W  tftT M W d  «pt^ 

WffT £tf*W! ^  Vt ^ f r  
T ?̂rt $ *ftr *r sr* in? t o  3rrf%7j 
^  WTTT jim <1 *T •Tift ^ I

(w) «rrwTfT 5frr ^n r scsrWt 
n 5T  ̂ % !tt w  «rr *tpt *pt
sfto T̂T ^  it *r?*: % f*T5T
f a *  m s t  tt nr*m wrft
vmrrr-^tf^m hptt tc  n i  % 1

(*r) T* TT ft*ft SPFR
Mdlci «T?t ift?ft I

3 Up Howrah— Madras Mail

On S. H Railway O i  Southern Rail
way

(Howrah—Waltair) (Walla" r—Madras)

May 68 Mts. 91 Mts.

June 38 >> 127

F. 4c T Forms Committee
f  Shri Sobodh Hanada:
\  Shri S C Samanta;

Will the Minister of Transport and 
Commtmicatlons be pleased tc state:

(a) w hether the Posts and T ele 
graphs Form s Com m ittee set up b y  
the G overnm ent in the Posts and 
T elegraphs D irectorate has subm itted 
its report, and

(b) if so, w hat are its recom m enda
tions'’

The Minister of Transport and Com
munications (Shri S. K Patil): (a)
No

(b) Does not arise 

Late Running of Madras Mail

1964. Shri Ghosal: W ill the M inis
ter of Railways be pleased to state 
w h at is the average late running time 
of the M adras Mail o f the South- 
Eastern R a ilw a y  m the monthb of M ay 
and June, lQSS''

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The a v e r
age late running of the M adras M ail 
trains over the South-Eastern and 
Southern R ailw ays during the months 
of M ay and June. 1958 is indicated b e 
lo w -—

4 Dn Madras—Howrah Mail

On S R a ilw a y  O n S. F  Railw ay

(Madras— Waltair) (Waltair— Howrah)

51 Mts. 85 Mts.

98 ,, >29 >>
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W u r n  for Export o f Er s

IMS. Shri Bamam: Will the Minis
ter of Railways be pleased to state.

(a) the number of wagons supplied 
for the export of duck eggs from the 
districts of Krishna and West 
Qodavary, Andhra Pradesh, during 
the years 1954, 1955, 1956 and 1957; 
and

(b) whether any complaints have 
been received regarding the lack of 
adequate supply of wagons for ex
porting these eggs in season?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Duck
eggs in baskets are not offered for 
booking in wagon or van loads, but 
only in small lots by passenger trains. 
Details of traffic booked by passenger 
trains during the years 1954 to 1957 
from stations on the Krishna and 
West Godavari Districts are indicated 
in the statement laid on the Table of 
the House. [See Appendix III, 
annexure No. 77.]

(b) No, but complaints have been 
received insisting on the clearance of 
the entire traffic of duck egg baskets 
by Mail and Express trains, which is 
not feasible due to limited luggage 
when accommodation available on such 
trains.

nrrft <m‘sh
S57PT trc ftVT «TWT

\o^\. aprfteT w nw *: 5FTT 
*nr frqT fa  :

(*f) W  I  fa

*rf «fr

(m ) *rfrff, ?ftf*Rpft ^  w  tftr 
srzfr̂ nr aprr «rr ;

(*r) w t  *  «PT7*r nrfinfl 
aft iwjfavr g f  «fr ^nr?r art^ 
w f ?

w W  WI|W1  i f
( v )  ft- I

(«r) vr^-^r?pTx»hr <rr
*IT^ w  

SWR ^

( I ) *nRo ^sr*
^  tnp 5^ :  *  fir**

fa  fart tnp 
fowrr w r  tot «rr v*f-

^  h ?r3r %
fror Tt wpft y w <  fam  <

(^ )  4 °  3? «TT 
w f r  * r r f t  S r ?  ^  « fr ,  Sfc?r

% fart ^
mrff) »IT̂ t fft 5FTTWPF **T *T Tt¥ 
fwm  i

(*t) ^  ^  ?rt 3 > m  ’rrrft
^  fmr tRT^Jw 

 ̂ ffa# vr tot | r
W vihrrfr^ff
y Tflqrgl *nfr # i ott* t^ o  t̂ to

v^hrrft^ % flFR°T r̂t nrtft «rrr ^ r r  
TfT, fr r a  3TT ftr*mr % wfa-
T T ft i f f  3f t  *p ft £  I

’rr^T-VT?T»f3T q«3TT m r. VT TfaT
'in’n

?o^\9. sft anratar m iN t : jrtt 
«rt fpn fa  :

(<p) ^  m  | fa  v  ^ r r f,
U«.=: ? 13 «TT VR^-aFTOW ^#arr
>11^  ^sfffrT f&s*r

%farf %■ tw  <t<r>i ĥtt «rr ;

(«r) ft, fa ^ ft  2tr
jw ^pt m r  «rr ; tftx  

(»T) wm ^T% *rTT*ff ^  wtw O ’ 
»rf «fr?
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{ * )  *frr (m ) ? »  «rr VPT3T-
vnnfw  r̂wr€V *rrfr v r ^ t

% %fipf ^  w  «  f*Rz 
w vvjft tjjt ^sfffv Rnrrf^npnr
« r tf  t f fa l  Pi errfw^T «T*ft «ft I

(*T) W v r t  ?%5T TOITt IPT
n&rt *ft *if 1 m ft

m  fn p ir  wm % ftw  p¥**ten : 
$$^mr »m  | f r  3* #  m<t vt 
% *r%tr «ftr f?nfe <mr
f W !>WfiP ?  ‘ry tflfo r ’ |

Volume of Traffic on Bhatinda 
Railway Station

10SS. Sardar Iqbal Sinfh: Wi]] the 
Minister of Rail wars be pleased to 
state

(a) the volume of traffic at Bhatinda 
Railway Station at present,

(b) whether there is any proposal 
to extend the present Waiting Halls 
at the Bhatinda Station, and

(c) if so, when and at what cost’  
The Deputy Minister o f Railways

(Shri Shahnawaz Khan) (a) The 
number of passengers dealt with at 
Bhatmda during the year 3957-58 is 
as under —

Outward traffic— 21 5 lakhs ap
proximately

Inward Traffic— 18 4 lakhs ap
proximately

(b) Yes, Sir
(c) During the current financial 

year, at an approximate cost of 
Rs 50,090
Accidents on Bangalore-Harihar Sec

tion; of the Railway
IMS Shri Mohammed Imam: Will 

the Minister of Railways be pleased 
to state.

o f derailment on the LOth May, IMS 
and 9th June, 1938 on the Bangfc’ ore- 
Harlhar Section of the Railway;

(b) the causes of these accidents, 
and

(c) the total loss sustained by Rail
ways in each case’

Hie Deputy Minister of Railway*
(Shri S. V Raanaswamy); (a) Yf>s
One on 16th May, 1958, when twenty 
wagons o f 2944 Up Goods train got 
derailed between Kadur and Devanur 
stations and the second on 8th June, 
1958, when nine wagons of 2950 Dn 
Goods tram derailed between Honna- 
valh Road and Tiptur stations

(b) In the former accident it was 
the excessive speed and uneven load
ing of one* of the wagons of the tram 
while in the latter case it was due to 
a mechanical defect

(c) The cost of damages incuired 
in each of the accidents was assessed 
at Rs 20,350 and Rs 8,000, respec
tively

**rr
*T?[ 5TcTH ^  fTTT

(*r) w t  =f r v r  fa fcr  t  fa
5TT̂ t ■tftr ftrsrtforc 

5TT# 5 ?r % *m»r afr ? r t  
jt=r 'pr snrm
Tnn m jr ?  >

{ * )  wm ^  t
WSC 'T T | # W R  $  ?TTFr aprTJfV

^?r*TTT3»pfrt
^  TM 2fTT 3RTTT % , SftT

(*r) jrfsr r̂, ?tt ??r «fh: 5?t %■
sftft n ifrv trr*w r^ ittT
wui'TT o t  ssr ftr*nr 3  w t  vnhrrfr
*fr r̂r | ’ ’

(*) w ith e r  Government are aware
that there have -been two accidents

rfto TWWRft)
( v )  tA- (?r) aft j^lft fnf)- m v r
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( d i v e r s i o n )  v r  £ $
»mr| »tfte cnp w^rzfr fa r *  

n*ft t  • »ronw %■ 
^Ysjwt 3*t *V t t  jpm ^  ^  
*ran | i *T*nr w  wrr^ 
( d i v e r s i o n )  v t  ^ t t  ^ r * r * r
#  ?rmT 3fT$nr i

(»r) i^ rr  i

Guards on Northern Railway

1871 Sardar Iqbal Singh: Will the 
Minister of Railways be pleased to 
state

Division
Gr
A

Delhi 26
Ferozeporc 14
Allahabad 37
Moradabad 24
Lucknow 13
Bikaner 7
Jodhpur 10

roiAi 131

(b) Yes

(c) It was not necessary as except 
for a slight reduction in the number 
of A  Grade guards, no individual 
guard suffered any reduction

(d) & (e) No, but 0x1 the ex-J£ I 
Railway Divisions of the Northern 
Railway, there was some delay in 
confirmation due to difficulties m fix
ing the relative seniority of directly 
recruited Guards vis-a-vis staff pro
moted as Guards from other categor
ical. The matter has since been 
finalized and confirmations have been 
ordered

(a) the number of posts o f A, B  aod 
C Class Guards In each Division ot  
Northern Railway,

(b) whether it is a fact that tbfe 
number of Class A  Guards has bMn 
reduced by abolishing Conductor 
Guards,

(c) if so, how the Guards have been 
compensated for this reduction,

(d) whether it is a fact that guards 
are not being confirmed for the last 
few years, and

(e) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan) (a)

Guards

------------------------- Total

Gr Gr
B C

67 267 360
56 129 199
49 332 418
61 291 376
74 239 326
47 1*5 179
25 94 l i 9

379 1>477 1,9*7

Power Plant at Chandra Hal In Delhi

1072 Sardar Iqbal Singh: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether there is any proposal 
to construct power plant at Chandra- 
wal in Delhi,

(b) mam features of this proposal,
(c; total cost of these plants, end
(d) when this project will be com

pleted?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) to (d ).
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Two units of 1,600 kw each of 
thermal generating plant are being 
erected at Chandrawal by the Delhi 
Electric Supply Undertaking. This 
plant will be connected to the 33 kv 
grid of the Undertaking and would 
ensure a regular supply o f energy to 
the water pumping station and the All 
India Radio transmitters situated in 
that locality even when supply fiom 
the main power house or the Bhakra- 
Nangal systeirt fails. The total cost 
of the plant, as erected, is estimated 
to be Rs. 19 35 lakhs. The plant is 
expected to be commissioned by the 
end of 1958.

Offtake o f S a g v  from Factories

f  Sardar Iqbal Sing:
10 73  \  Shri Faagarkar:

Will the Minister of Food and Agri
culture be pleased to state the total 
off-take of sugar from the factories 
during 1957 and 1958 so far, month- 
wise?

The Minister of Food and Agri
culture (Shri A. P. Jain): The mon
thly offtake of sugar during 1957 and
1958 was as under:—

(In Lakh ton*.)
Offtake of Sugar

1957 1958

For For For For
Internal exports Total Internal exports Total 
consump- consump

tion tion

January 1 4 1 i - 4 i 1-45 1-45

February . 1-72 0-04 1-76 1-95 1-95

March 1-84 o -18 2-02 1-72 1-72

April 1-68 0-30 1 -98 1-84 1 '84

May 1-67 0-25 1 9 2 1-83 18 3

J une 1 7 3 0-27 2-00 1-78 1-78

July 1 '44 o - 19 1-63 I • 60 0-09 1*69

August 1-95 0-15 2-10

September 1-42 1-42

October 1-73 0-06 1-79

November I *52 0-02 i ’ 54 . .

December 1'37 0-05 1 * 42

Strength of Railway Protection Force

/S a rd a r  Iqbal Singh:
\  Shri Daljtt Singh;

Will the Minister of Railways be 
pleased to state:

(a) what was the strengtn of the 
Railway Protection Force of Northern 
Railway as on the 31st July, 1958;

(b) the number of Chief Security 
Officers, Assistant Security Officers, 
Inspectors, Sub-Inspectors and other 
Junior Officers: and
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<c) the total expenditure involved 
in maintaining the Force during 1957- 
98 and 1998-59 so far’

The Deprty Minister o f Railways 
(Shri Shahnawax Khan): (.a) and (b)

C h ief Secu rity  Officer 1
S e cu rity  Officer 1
Com m andant A rm ad W ing 1
A ssistant Security  Offi

cers 8
A ssistan t Com m andant

(A rm ed W ing) 1
P rincipal, R  P  F T ra in 

ing C entre 1
Inspectors 39
Sub-Inspectors 145
O thers (including fire fight

ing staff) 7586

Total strength 7783

(c) 1957- 58— Rs 77 ,5-i.OOO
1958- 59— A ctu al expenditure

booked not y et available

Contractors

1075 Shri B. K  G aik  w ad W ill the 
M inister of R ailw ays be pleased to 
state

(a) w hether it is a fact that the 
w ork of loading and unloading w as 
being done p reviou sly  b y  the R ailw ay 
Departm ent at D elhi Lahori G ate 
Station but now  it is being done by 
the contractors,

(b) w hether it is a fact that con
tractors harass the w orkers b y  p ayin g 
them  less w ages and m any tim es not 
p ayin g  the w orkers regu larly,

(c) w h eth er G overnm ent have re
ceived  com plaints and representations 
from the M azdu r Workers’ Union m 
D elh i in this behalf, and

(d) what action Governmtn* have 
taken in this direction?

The Depwty Minister of Railways 
•(Shri Shahnawax Khan): (a) Yes

During the period from 23rd January, 
1954 to »lat March, 1987 the work 
was done through Departmental 
labour but since 1st April, rW7 it is 
being done by a contractor

(b) and (c) A  representation has 
been received from the Secretary, 
Mazdur Workers’ Union, Delhi, alleg
ing less payment o f wages and not 
paying the workers regularly

(d) A ccording to the agreem ent en 
tered into w ith the contractor, the 
contractor shall com ply w ith  the pro
visions of the P aym en t of Wages Act 
and pay not less than the fair w age 
to the labourers engaged b y  him  on 
the work, the fair w ag e  being the 
w age including the allow ances paid 
for sim ilar w ork in the neighbour
hood T h e m atter w as exam ined by 
the N orthern R a ilw a y  and it w as 
ascertained that the labourers w ere 
being paid at the rate of Rs 50 p er 
month A  check w as also m ade r e 
garding the dates on w hich the w ages 
have been paid to the labourers from  
A pril 1958 to the period ending 20th 
July 1958 and it  w as found that there 
has been no inordinate delay

Balwantrai Mehta Committee Report

1076 Shri Pangarkar. W ill the
M inister of Food and Agriculture bt
pleased to refer to the rep ly  given  to 
Starred Q uestion No 1993 on 5 th
Ma>, 1958 and state in w hich o f the 
States agricu ltu ral loans a re  being 
sanctioned as per recom m endations of 
the B alw an trai M ehta Com m ittee R e 
p o rt7

The Minister of Food and Agricul
ture (Shri A P Jain). In ali States
except W est Bengal

Cancer

1077 Shri Pangarkar; Will the
Minister of Health be pleased to state

(a) whether any financial assist
ance has been sanctioned during 1958. 
59 to the Tata Memorial Hospital o f 
Bombay, and
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(b ) if so, the amount sanctioned?
ffee Minister for Health (Shri 

Karmarkar): (a) Yes.
(b) Rupees two lakhs.

Pilot Project in the Community 
Development Block at Thoubal

1978. Shri L. Achaw Singh: Will
the Minister of Community Develop
ment be pleased to state:

(a) whether the Pilot Project in the 
Community Development Mock al 
Thoubal for the development of cot
tage and small scale industries has 
produced any result in that area in 
Manipur;

(b) whether the said production- 
cum-training centre is to continue its 
work; and

(c) if so, what are the trades and 
industries in which training is im
parted to the villagers and how many 
trainees have been turned out so far?

The Minister of Community Deve
lopment (Shri S. K. Dey): (a) There 
is no pilot project in Thoubal Deve
lopment Block but there is one Arts 
and Crafts Training-cum-production 
Centre at Thoubal;

(bt Yes. Sir.
(c) Training is imparted in four 

trades viz., ( 1 ) weaving including 
dyeing; (2) Carpentry; (3) Black- 
smithy and (4) Foundry. Till the 
end of May, 1958 thirty two trainees 
have been trained in this centre

T.C.M. Programme in Manipur

1079. Shri L Achaw Singh: Will
the Minister of Food and Agriculture 
be pleased to state:

(a) whether tractors and it? im
plements meant for Manipur under 
the T.C.M. programme have been 
properly utilised; and

(b ) if so, how it has benefited the 
agriculturists in general and agricul
tural training in the Union Territory?

The Minister 01 Food and Agri
culture (Shri A. P. Jala): (a) Yes,
Sir.

(b) As a result of demonstration of 
power-operated tractor, its use is 
growing in popularity amongst far
mers and Co-operative Societies in 
land reclamation work.

Co-operative Societies

1080. Shri L. Achaw Singh: Wiil
the Minister of Food and Agriculture
be pleased to state the total amount 
of loan granted to Co-operative- 
Societies during 1957-58’

The Minister of Food and Agricul
ture (Shri A. P. Jain); A sum of
Rs 230-38 lakhs was given by the 
Central Government as loan by the 
State Governments/Union Territories 
for assistance to co-operative societies. 
Besides the Central Government con
tributed a sum of Rs. 7 14 lakhs to
wards the share capital of co-opera
tive societies in the Union Territories.

American Aid for Community 
Development

1081. Shri Hem Raj: Will the
Ivlinistei of Community Development
bo pleased to state-.

(a) the amount of aid received 
from U.S.A. in the form of materials 
for Community Development during 
1957 and 1958 so far; ana

(b) the mam items of materials 
which were received during the above 
period’

The Minister of Community Deve
lopment (Shri S. K. Dey): (a)

$ 824,635-53 during 1957.
$ 1,290,801-92 during 1958.

(b) A  statement indicating the 
items of equipment received is laid 
on the Table of the Lok Sabha. [See 
Appendix III, annexure No. V8.]
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Marine S*|lneafair College, Calcutta

1M2. Shri Raghunath Singh. Will 
'the Minister of Transport and Com
munications be pleased to state whe
ther it is a fact that the building of 
Marine Engineering College, Calcutta 
which was completed in 1952-53 hai 
cracked at several places and the roof 
is leaking resulting in inconvenience 
to students during the rainy season’

The Minister of State In the Minis
try of Transport and Communications 
(Shrl Raj Bahadur): There have been 
no cracks in the main building of the 
Marine Engineering College Some 
cracks have however, been reported 
to have occurred in >uiface plaster 
ing m the roof of the Cadet’s Hostel 
during rainy seasons resulting <«me-

C'-alcutta Port Comrrussiorer  ̂ .
Clacutta Dock Labour Board-fcmplovment 

as Stevedore workers)
Bombay Port Trust
Bombay Dock Labour Board (employment 

as stevedore workers)

Allotment of Khas Land in Tripura
1084 Shri Dasaratha Deh Will the 

Minister of Food and Agriculture be
pleased to state

(a) the number of non-tnbal land
less peasants who applied for settle
ment of Khas land in Tr>pur'i so far 

<b) whether such petitions are 
lymg with Government for n,ore than 
two or three years, and

(c) what steps are being taken to 
settle such peasants in fallow khas 
land’

The Minister o f Food and Agricul
ture (Shrl A  P Jain): (a) to (c)
The information has been called for 
from the Tripura Administration and 
will be placed on the Table of the 
Sabha asfcoon as it becomes available

times m leakage of rain water through 
the joints between concrete slabs used 
in the construction o f the roof A l
ternative accommodation in other 
vacant rooms is provided to the 
affected cadets pending repairs to the 
surface plastering

Calcutta and Bombay Docks

1083 Shri RagluwAth Singh. Will 
the Mmist r of Transport and Com
munications be pleased to state the
number of foreigners particularly 
Pakistani and Portuguese Nationals 
employed at present at Calcutta and
Bombay Docks’

The Minister of State In the Minis
try of Transport and Communications
(Shri Raj Bahadur)

Europeans Pakistanis Portuguese

19 24-78 N il

N il 50 N il

2 148 143

N il S l O <; t

Production of Foodgramt. m Tripura

1085 Shn Dasaratha Deb. Will the 
Minister of Food and Agricnltnrs be
pleased to state

(a) the steps taken to increase pro
duction of foodgrains in Trtpu.a

(b) the steps taken to enlist 
people’s co-operation ir growing 
more food, and

(c) whether Government would 
form any popular committee to assist 
the Administration in all matters re
lating to food problem^

The Minister of Food and Agricul
ture (Shrl A P Jain): (a) The
following steps have been taken to
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increase production of foodgrains in 
Tripura:—

(i) Chemical fertilizers, improv
ed seeds and bonemeal are 
being distributed among cul
tivators at subsidised rates.

(ii) Pumping sets are being let 
out to cultivators at a con
cessional rate. The sets are 
also sold to them at cost 
price which is payable in 
easy instalments

<ui) Seed farms have been open
ed for the multiplication of 
improved varieties of seed for 
distribution tk> cultivators.

<iv) Cultivators are being educat
ed in improved methods of 
cultivation and use of local 
m anuria 1 resources

(v)Loans are being given lo cul
tivators for increasing food 
production

(b) An Agricultural school has been 
established to impart training in im
proved agriculture to suns of culti
vators Training of farm leaders in 
approved methods of agriculture is 
also being organised in the Develop
ment Blocks to ensure increased food 
production through rural leaders.

(c) No such proposal is under con
sideration at present

Ship “ ALLEGEA" in Distress

1996. Shri Ragtaunath Singh: Will
the Minister of Tnuupert and Com
munications be pleased to state-

(a) whether it is a fact that a ship 
named “Allegea” which sprang a leak 
in one of its holds on the high seas 
about 450 miles west o f Bombay 
transmitted as S.O.S. for help to 
save the life  of the crew; and

(b ) if so, what steps were taken by 
the Indian Marine Department or &ny 
Indian ship to save the said ship?

The Minister o f State in the Minis
try o f Transport and Communications 
(Shri Raj Bahadur): (a) and (b). It 
is a fact that the ship “Allegra” o f 
Panama Nationality (and not 
‘Allegea’ ) sprang a leak in No. 1 hold 
while she was about 700 miles from 
Bombay and sent out a general dis
tress message for assistance to save 
the crew. The need for taking any 
steps by the Mercantile Marine De
partment or by an Indian ship for the 
rescue of the crew did not however 
arise, as at about the same time an
other message was received stating 
that the British Ship R.M.S. 
“Carthage” on her way to Aden was 
proceeding to the scene and that she 
did actually rescue 23 out of 24 crew 
on the 21st July, 1958. The fate of 
the missing member of tfie crew is 
not known

Engines under District Mechanical 
Engineer, Sanuurtipur

1087. Shri Rajendra Singh: Will the 
Minister of Railways be pleased to
state-

(a) the number of engines in Dis
trict Samastipur (N.E. Riy.) which 
are not provided with dynamos, 
vacuum gauze and vacuum combina
tion;

(b ) whether these engines are put 
on line without proper repairing;

(c) whether these engines were not 
attended to though several drivers 
booked such engines for repairs; and

(d) whether it is not in contraven
tion of safety rules*
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T h e D ep oty  N U akter o f  K « ilw tr «  
<M (i Bhahnmnts K lwn): (a) Number 
« f  engine* not provided—

<0 With Dynamos as well
as vacuum gauges ■ ■ 3

(ii) With dynamos only .. 11

(b ) No.

(c) Booked repairs on all engines 
are attended to immediately except 
in case of deficiencies of fittings 
which are not available and no 
engine which is not in a fit condition 
is permitted to work a train.

(d) No if this part refers to using 
engines without dynamos and vacuum 
gauges.
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Riband Dam Project

IMS. Sardar Iqbal Singh: Will the 
Minister of Irrigation anti Power be
pleased to state:

(a) whether the estimate of Rihand 
Dam has greatly increased, and

(b) if so, to what extent and what 
were the main causes of this mewease^

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The revised estimata for (he Rihand 
Project indicates an increase m the 
total cost of the Project by Rs 10 84 
crores

The original estimates for ihe 
Rihand Dam Project comprising 
generation, transmission, and distribu
tion was sanctioned by the Govern
ment of Uttar Pradesn in 1952 for 
Rs. 35.21 crores According to the 
revised (1956) estimate, the Rihand 
Project is estimated to cost Rs. 46 05 
crores.

Major revision in the estimate has 
been made m respect of the concrete 
dam, spill-way and earthflll embank
ments (excluding gates and appurten
ances) According to the reviled 
estimate, the rise in these items alone 
is of the order of Rs 11 crores. This 
excess is due to the adoption of higher 
unit rates based on actual cost ana 
also increase in the cost of cement 
and steel. There is an increase in 
the cost of compensation for land, 
structures, etc., by Rs. 76.8 lakhs. 
The unit rate provided in 1he original
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estimate was based on incomplete 
And meagre data than available lor 
the cost o f  execution of a project of 
this magnitude. In the revised esti
mate, there are savings also against 
certain items o f work which are based 
on tendered prices.

The revised estimate is being 
examined by the Rihand Dam Control 
Board set up by the Government of 
Uttar Pradesh. After the Control 
Board and the State Government have 
made their recommendations, the 
revised estimates will be placed be
fore the Planning Commission for 
approval.
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Passenger Amenities on Assam Rail 
Link

1091. Shri Hem Barua: Will the
Minister of Railways be pleased to 
state-

(a) whether it is a fact that no
amenities for passengers are provided 
in and along the Assam Link o f the 
N E F R , and

(b) if so, the steps taken in the 
matter so far and the results achieved?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan); (a) and (b). 
The needs of the area by way of 
improvement of amenities have been 
borne in mind and continue to receive 
attention

Uptill now, provision for Rs. 15 
lakhs used to be made annually for
passenger amenity works by the
North Eastern Railway for the ex- 
Assam Railway portion. iTus amount 
has been increased to Rs 30 lakhs 
during 1958-59.
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Passenger Coaches at Izatnagar

1094. Shri Mohan Swarup: Will the 
Minister of Railways be pleased to 
state

(a) how many contractors have 
been assigned the manufacturing of 
passenger coaches and wagons at 
Izatnagar (North Eastern Railway);

(b) whether the Railway Adminis
tration is also doing the job in addi
tion to the contractors at that place;

(c) how many wagons and passen
ger coaches are prepared every 
month, and

(d) the actual cost thereof and the 
commission paid to the contractors 
therefor7

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) Three
contractors are constructing coaches 
at Izatnagar at present Wagons are 
not built at Izatnagar

(b) Yes
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(c) At present the average number 
e f coaches constructed by all the con

tractors togetheris about 0 per month.

N am e o f  the C ontractor N o  and typ e o f coaches ordered D ate o f
Contract

Co ntract price 
per coach

1. M /s. D . C  D him an & Bros , (a) 30 bogie I I I  Luggage and 10-1-58
C alcutta. B n & e Vans

(6"> 30 do 27-2-58

2 . M/t. Paharpur T im bers (P"1 32 bogie I &  T il class coaches T5- 7-57
L td  . C alcu tta.

3. M fs. K  B. R  Corporation (a) 31 bogie I &  III class coaches 3 -6 ^ 7
(b) zo bogie III  Luggage &

Brake Vans 12-12-57

Rs.

56,900

<56,750

62,300-

62,300

V.750

The contractors are supplied under- 
frames and wheelsets only by the 
Railway free of cost All other eq
uipment and materials needed in 
coach construction have to be supplied 
by the contractor

Signalling Arrangement at Olavakkot

1095. Shri I. Eacharan: Will the
Minister of Railways be pleased to 
state

(a) whether there is any railway 
message signalling arrangement at 
Olavakkot, which is the Divisional 
Headquarters and controlling centre 
of the Division; and

(b ) what are the reasons for not 
shifting this station alone from Poda- 
nur after the establishment of the 
Divisional Headquarters at Olavakkot7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes, Sir

(b) The telegraph office at Podanur 
could not be shifted to Olavakkot due 
to the following reasons:—

(i) Some of the Divisional Offices 
continued to remain at Poda
nur even after the establish
ment of the Divisional Head
quarters at Olavakkot. These 
offices were shifted in stages

(ii) The shifting of the ‘ major 
portion o f the telepragh office

is linked with the shifting o f 
the wireless office from Poda
nur, which requires the con
sent of the other wireless 
user Departments in the area 
and the approval of the Radio 
and Cable Board

Railway Hospital at Shoranur

1096. Shri I. Eacharan: Will the
Minister of Railways be pleased to 
state-

(a) whether the construction of the 
Railway Hospital building at Shoranur 
has been completed,

(b) if not, the reasons for file 
delay,

(c) whether there is any crack on 
the wall of the completed building; 
and

(d) if so, the reasons therefor’
The Deputy Minister of Railways 

(Shri S. V. Ramaswamy): (a) Not yet, 
Sir. About 40% of work has been 
done

(b) Revision of the design to suit 
up-to-date requirements delayed the 
starting of the work

(c) There are no cracks m any 
portion constructed to date

(d) Does not arise
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Kerfefob o f Seniority In the A nbtuite 

C a in  In Railway Board

1497. Shri T. B. Vlttal Rao: Will the 
Minister of Railways be pleased to 
state

(a) whether it is a fact that the 
.question of revision of seniority in the 
Assistants cadre of Railway Board’s 
office on the basis of the incumbents 
clerical service m Board’s office is 
pending for a long time, and

(b) if so, the reasons for the delay’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The
matter is still under examination and 
it is hoped to finalise this shortly,

(b) The various implications of 
different alternatives had to be tho
roughly examined

Waiting Rooms on Sadulpur- 
Hanumangarh Section

1098. Shri Karni Singhji. Will the 
Minister of Railways be pleased to 
state whether Government are aware 
that there are no waiting rooms at 
almost all the stations on the Sadul- 
pur-Hanumangarh Section of the 
Northern Railway as a result of which 
the travelling public has to face the 
inclemencies of weather m open space 
and thus suffer great hardships’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan). On the
Sadulpur-Hanumangarh Section of 
the Northern Railway, waiting rooms 
for upper class passengers have been 
provided at stations where they are 
justified on the basis of the traffic 
offering For example, at Nohar and 
Tehsil Bhadra waiting rooms already 
exist One waiting room Is under 
construction at Ellenabad Waiting 
halls for III class passengers exist at 
Sherekan, Tibi, Kalana, Sidhmukh, 
Tulwara Jhil, Hansiawas and Narwasi, 
while a waiting hall is proposed to be 
constructed at Rangarh Ujalbas

Booadary Wall sear P*rUttm VSiage

10M. Shri Kami Singh#: Will the 
Minister df Railways be pleased to 
state

(a) whether investigation has been 
completed regarding the desirability 
of providing fencing or boundary wall 
along the Railway line opposite the 
Parihara village for safety purposes; 
and

(b) if so, the steps being taken in 
this connection^

The Deputy Minister of Railways
(Shri S. V  Ramaswamy) 1 (a) Yes,
Sir

(b) The result of the investigation 
did not indicate any necessity for 
deviating from the normal practice of 
not providing a fencing or a boundary 
wall between stations
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Accommodation for Postmasters
1102. Shrl gR blous Gboae: Will the 

Minister o f Transport and Commnnl- 
eatioits be pleased to state:

<a) whether it is a fact that Post 
Masters and Sub-Postmasters of the 
Ptiat Offices are provided with rent 
CtM quarters;

145 LSD—5

(b) if so, how many Postmasters 
have not been provided with accom
modation in West Bengal;

(c ) whether it is a fact that in West 
Bengal Rs. 9 /- or Rs. 10/- are given 
monthly as house rent allowance to 
such Postmasters who have not been 
allotted quarters; and

(d) if so, whether any information 
has been taken by the Ministry as to 
how many such Postmasters have 
been able to procure residence at a 
monthly rental of Rs. 9 /- or 10/-; and

(e) whether there is any proposal 
to provide Postmasters with accom
modation in the near future?

The Minister of Transport »«d  Com
munications (Shrl S. K. Patll); (a)
Yes.

(b) 179.
(c) Head Postmasters and Sub- 

Postmasters who are not provided 
with rent free quarters are paid House 
Rent Allowance in lieu thereof at the 
rate of 10% of average of the scale of 
the official concerned plus Dearness 
Pay. Payment is generally as fol
lows:
Grade and scale 

of pay
(i) Time Scale

(Rs. 00/170).
(ii) Lower Selec

tion Grade 
(Rs. 100/250)

(iii) Higher Selec
tion Grade 
(Rs. 250/325).

(d ) No information has been collec
ted.

(e) Only one Postmaster is expected 
to be provided with quarters in the 
near future.

Railway Station at Malabar 
1163. Shrl C. K. Bhattacharyya: 

Will the Minister o f Railways be 
pleased to state:

(a) whether there was a proposal to 
open a Railway Station at Malah ax 
between Bhaluka Road and Sanui on

House rent 
allowance

Rs. 13,31 nP.

Rs. 34.12 nP. 

Rs. 34.12 nP.
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tbm Katifear-Singabad section of 
NJC.F. Railway and whether the pro- 
posal was supported by the District 
Magistrate o f Malda, the Regional 
Bailway’ Users’ Consult* live Com
mittee, Pandu and the Zonal Railway 
Users’ Consultative Committee;

(b ) whether the Railway Board has 
considered a proposal of opening a 
contractor operated passenger halt at 
Malahar and made any decision on 
the same, and

(c) if not, when the decision is 
likely to be made and, if any decision 
has been made, when the halt or the 
station is likely to be opened? ,

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
except that the Zonal Railway Users’ 
Consultative Committee has not yet 
given its opinion on this proposal and 
the matter is pending further consi
deration by that Committee

(b) and (c) The proposal will be 
considered by the Railway Board on 
receipt o f the views of the Zonal 
Railway Users’ Consultative Com
mittee.

Plant Disease in Manipur
1104. Shri L. Aehaw Singh: Will

the Minister of Food and Agriculture 
be pleased to state:

(a) whether it is a fact that a 
disease in an epidemic form has 
invaded the crop plants in almost all 
parts of Manipur,

(b) if so, what is the total acreage 
o f paddy lands affected by the 
disease; and

(c ) what are the steps taken to 
protect the paddy plants in Manipur’

The Minister of Food and Agricul
ture (Shri A . P. Jain): (a) The paddy 
crop in all the revenue sub-divisions 
o f the Territory wag affected by 
insect pests in a few localised areas 
It was not in an epidemic form and 
the affected crop after treatment is 
rapidly reviving.

(b ) Mo data regarding the area 
affected is available.

(c) D ie  insecticides were sold at 
50% subsidised sale pricC and e®u3p» 
ment distributed to the farmers by  
the Manipur Administration. Insec
ticides and the control equipment 
were also despatched to  the area for  
distribution in the affected area by 
the Central Plant Protection Station, 
Gauhati.

All-India Railwaymen*s Federation

11 nr fS h ri Vajpayee: 
u va . ^ Shri s  M Banerjee:

Will the Minister of Railways be 
pleased to state

(a) whether leaders of the All 
India Railwaymen’s Federation met 
the Members of the Railway Board 
recently,

(b) if so, the points discussed at 
the meeting, and

(c) the decisions taken thereon?
The Deputy Minister of Railways 

(Shri Shahnawax Khan): (a) Yes
(b) A copy of the agenda is given 

below —
1 Withdrawal of the Essential

Services Maintenance Act 
Withdrawal of the Railway 
Service (Conduct Rules, 1056)

2 Victimisation of Railwaymen.
3 Decasualisation of Labour
4 Equal treatment in the matter

of privileges to Class III and 
Class IV employees

5 Stoppage of recruitment in
intermediate grades

6 Extension of the NSW DEAL
advantages to the Workshop 
Staff

7 Equality in treatment to all
staff in respect o f privilege*.

8. A  42-hour week in the Rail
ways.

8 Calculation o f Overtlnaa
allowance on daiiy basis.
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I t , Abolition o f efficiency bars 
and promotion by seniority 
in  tbe next two higher 
grades above the initial 
grade.

It. The Permanent Negotiating 
Machinery.

12. Issues before the Tribunal of 
Shri Justice Saran.

IS. Filling up of vacancies.
14. Station Masters.

(c) The record of discussions is 
being finalised in consultation with 
the All India Railwaymen's Federa
tion.

Electricity In States
1196. Shri Blbhuti MJshra: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) the kilowattage of electricity 
produced in all States under the First 
and Second Five Year Plans till 31st 
July, 1958;

(b) what portion of the total out
put in each State has been utilised 
for Industrial and Agricultural pur
poses with increase of production; 
and

(c) to what extent people are 
being benefited by that?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) Two
statements, 1 and 11, showing units 
of electricity produced in all States 
and Centrally Administered areas, 
under the First Five Year Plan 
(1951-56) and the Second Five Year 
Plan (1956 till the 31st July, 1958), 
are attached. [See Appendix III, 
annexure No. 79}.

(b ) Two statements, III and IV, 
showing the quantity in Kilowatt 
Hours sold for industrial and agricul
tural purposes by public electric 
utilities in the various States and 
Centrally Administered areas during 
the periods ia5l-58 and 1956 to 31st 
Jlriy, 1958, are attacked. [See Ap
pendix m, annexure 79].

Information regarding incxaaae in 
industrial and agricultural produc
tion is not available.

(c) A  statement V is attached 
[See Appendix Hi, annexure No. 791.
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Compensation tor Acquisition o f Land 
for Bhakra Dam 

1149. Shri Daljit Singh: Will the
Minister of Irrigation and Power be 
pleased to state:

(a ) whether it is a fact that com

pensation has not yet been paid to 
the land owners whose land had been 
acquired for the Bhakra Dam; and

(b) i f  so, the reasons therefor?

The Deputy Minister o f IrrigattMt 
and Power (Shri Hathi): (a) No.
Out of the total compensation payable 
amounting tu about Rs 167 lakhs, 
compensation amounting to about 
Rs 67 lakhs has been paid by the end 
of March, 1958, either m cash or in 
the shape of land

(b) Reasons for the non-payment 
so far of the remaining amount, t e , 
about Rs 100 lakhs, are —

(I) the compensation in many 
cases is disputed and can be 
paid only after final decision 
by competent court, and

( II) m some cases, the payments 
are withheld for want of 
sanction of mutations entered

, in revenue records as a result 
of inheritance and other trans
actions

Cholera and Smallpox
1110 Shri Daljit Singh: Will the

Minister of Health be pleased to state 
the total number of deaths due to 
Cholera and Smal-pox epidemics in 
Punjab State during the current year 
upto 31st July, 1958’

The Minister of Health (Shri 
Karmarkar): The requisite informa
tion is given below —

Deaths
(1) Cholera 1

( 2 ) Smallpox 249
Rural Water Supply Schemes in 

Himachal Pradesh

1111. Shri Daljit Singh: Will the 
Minister of Health be pleased to state:

(a) whether the amount allotted to 
Himachal Pradesh for implementing 
the rural water supply scheme has 
been utilised during the First and 
Second Five Year Plans; and
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(b ) if  w , the exact amount the 
State Government hag utilised?

The Minister at Health (Shri 
Karmarkar): (a) and (b). The infor
mation is being collected and will be 
placed on the Table of the Sabha in 
due course.

Seed Multiplication Farms in 
Himachal Pradesh

1112. Shri Dal jit Singh: Will the
Minister of Food and Agriculture be 
pleased to state the amount allotted to 
the Himachal Pradesh for the estab
lishment of seed multiplication farms 
as subsidy during 1958-59?

The Minister of Food and Agricul
ture (Shri A. P. Jain): Himachal
Pradesh being a Centrally Administer
ed area, the question of subsidy does 
not arise. A sum of Rs. 2,19,500 ha? 
been provided for during 1958-59 for 
the setting up of four seed multipli
cation Farms.

Minor Irrigation Schemes in Punjab
1113. Shri Daljit Singh: Will the

Minister of Food and Agriculture be 
pleased to state:

(a) whether Government have 
received any new schemes of minor

irrigation from the Punjab Govern
ment during the course of the year; 
and

(b) whether any special grant is 
being made by the Central Govern
ment in this respect?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a) No Sir.

(b) Does not arise.

Misuse of Alarm Chain on Northern 
Railway

1114. Shri Daljit Singh: Will the
Minister of Railways be pleased to 
state:

(a) the number of instances of pul
ling of alarm Chain on the Northern 
Railway during 1958 so far, month-
wise;

(b) the number out of them found 
unjustified; and

(c) the number of cases where 
offenders have been prosecuted and 
convicted, during the same period?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a) to (c).

Month
No. of cases 

of alarm chain 
pulling

No. of cases 
of unauthorised 

pulling

No. of cases 
in which 
offenders have 
been arrested 

and/or 
prosecuted

Number of 
persons con

victed

January, 1958 . 841 672 1

February, 1958 953 700 1

March, 1958 I3O33 744 5
April, 1958 911 689 I
May, 1958 1,089 795 3
June, 1958 855 617 6

Total 5^82 4,2*7 17
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Amritsar Railway Workshop
1115. Shri Daljit Singh: Will tbe 

Minister o f Railways be pleased to 
state:

(a) the details of the articles manu
factured annually at the Amritsar 
Bailway Workshop on the Northern 
Railway; and

<b) the percentage of the annual 
requirements of the Northern Rail
way met by this workshop7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 5208
items of Rolling Stock components 
were manufactured during the year 
1957-58, besides carrying out Periodi
cal overhaul to Locomotives

(b) 18-5 per cent of the total re
quirements of Rolling Stock Compo
nents of the Northern Railway during 
the year 1957-58
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Hindustan Shipyard

1118. Shrimati Parvathl Krishnan:
W ill the Minister of Transport and
Communications be pleased to state:

(a) what is the loss incurred in 
working ol the Hindustan Shipyard 
during the years 1950-57 and 1957-58, 
and

(b) what are the reasons for the 
losses?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The loss
incurred by the Hindustan Shipyard 
was Rs. 3,69,081 for the year 1950-57 
and Rs. 4,75,353 for the year 1957-58.

(b) The loss substained during the 
two years was mainly atributable to 
the loss incurred on the assets which 
had to be either discarded or dis
mantled consequent on the implemen
tation of the Development Programme 
as well as the provision made for 
obsolescence of materials lying in 
stock over a long period.

Wacons
1119. Shri Goray: Will the Minis

ter o f Railways be pleased to state:
(a) the number of wagons that are 

wasted on terminal delays and the 
number of wagons on the move per 
day;

(b) the number o f hours for which 
the wagons keep moving during the 
24 hours per day;

(c ) what steps have been taken to 
seduce the period o f detention -of 
damaged-wagoas before they are 
placed in sick lines;

(d ) what suggestions have been 
submitted by the Efficiency Bureau in 
order to cut down terminal delays; and

(e) whether the Railways have 
chosen any specific Section to give an 
all-out trial of the suggestions made 
by the Efficiency Bureau?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No
wagons are wasted as such at termi
nals where, however, detentions inci
dental to working to take place. A 
close watch is kept on such detentions 
during various operations at the 
terminals and every endeavour is 
made to cut it down to a minimum.

The average number of wagons on 
line daily in terms of 4-wheelers 
during 1957-58 was 175,334 on the 
Broad Gauge, 83,296 on the Metre 
Gauge, and 8,829 on the Narrow 
Gauge, and the extent of wagon time 
spent daily on train service by these 
wagons is indicated in reply to part
(b).

(b) The average number of hours, 
for which a wagon remained on trains 
daily during 1957-58 was 5*08 on the 
Broad Gauge, 3*66 on the Metre Gauge 
and 1*81 on the Narrow Gauge.

(c) The following steps have been 
taken to reduce the period of deten
tion to damaged wagons before they 
are placed in sick lines:—

(i) Where defective layouts have 
been responsible for delays in 
placement, remodelling of 
such yards by provision of 
through tracks instead of 
dead-ends has been under
taken for sick lines;

Cii) Adequate facilities for sorting 
out heavy and light repair 
wagons are being provided;

(iii) Repair capacity in sick lines 
has been increased by provi
sion of multiple placements 
thus achieving larger outtur" 
per day;

(iv) As many wagons as are possi
ble are repaired in the good* 
yard;
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(v ) Delays to wagons requiring 
transhipment have been 
reduced by sending such 
wagons to goods shed before 
placement in the sick lines;

(vi) Railway administrations have 
been directed to ensure the 
closest watch on detentions in 
traffic yards and to take stej>s 
to reduce them. Targets for 
major operations, i.e., place
ment) removal etc. have been 
prescribed and traffic staff 
are enjoined to work as far 
as possible within the targets.

(d) The following suggestions were 
made by the Efficiency Bureau in 
order to cut down terminal delays:—

(a) An intensive watch on the 
working of terminals where 
facilities are limited, includ
ing a watch on quick 
placement and release 
of wagons containing Rail
way’s own consignments and 
machinery to ensure that 
wagons which are likely to be 
detained heavily due to one 
reason or the other are clear
ed as quickly as possible;

(b) A  watch on the working of 
colliery sidings and ensuring 
regular running of colliery 
pilots;

(c) Maintenance of ‘in sight' 
balances of wagons, temporpry 
regulation of incoming traffic 
by quotas, timely imposi
tion of restrictions in the 
booking of traffic and tigh
tening up of wharfage and 
demurrage rules as also rais
ing their rates for terminals 
which get frequently congest
ed;

(d) Appointing Area Officers at 
terminals where the volume 
o f traffic is heavy.

(e) The suggestions made by the 
Efficiency Bureau have been imple
mented by the railways to cover all 
their important terminal points and

as such the Railways choosing a
“Specific Section to give an all out 
trial of the suggestions’* does not 
arise.

Letter Boxes
1120. Shri P. R. Patel: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) how many villages in Mehsana 
district (Bombay State) are not pro
vided with letter-boxes to post letters; 
and

(b) time by which letter boxes will 
be provided?

The Minister of Transport and Com
munications (Shri S. K. Patil): (a)
The Posts and Telegraphs Department 
does not provide letter boxes in every 
v)llage. The policy of the Depart
ment is to provide letter boxes in 
rural areas in localities which post 
two letters or more per day and are 
situated at a distance of one mile or 
more from the nearest post office or 
letter box. Although the Mehsana Dis
trict in Bombay State has 1186 
villages, according to this policy, letter 
boxes are due to be provided at 
present in 601 such villages. Letter 
boxes are already existing in 471 
villages. 130 villages could not be 
provided with letter boxes as yet due 
to short supply of letter boxes.

(b) Letter Boxes are proposed to 
be installed shortly in 80 villages of 
the Mehsana District and the rest will 
be installed as soon as the Director 
General, Supplies and Disposals, who 
is giving top priority to the supply o f 
letter boxes to Bombay Circle, is in a 
position to supply them.

Telegram and Telephone Facilities Is 
Villages

1121. Shri P. R. Patel: Will the
Minister of Transport and Conttnmi- 
cattans be pleased to state:

(a) the number o f  villages having a 
population of 3,000 and more which 
are not provided with telegram 
and telephone facilities in 
District of Bombay State; and
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(b ) the time by which such facili
ties will be provided?

The Minister o f Transport and Com
munications (Shri S. K. Patil): (a)

•Without facility 
Telegraph Telephone 

48 58
(b) As and when each proposal is 

found justified (subject to the avail
ability of stores).

•1. Villages with less than 5000 
population are not entitled to tele
graph facility on a loss basis.

2. Telephone facility on a loss 
basis is permissible to administrative 
stations upto the status of Tehsils and 
Thana headquarters stations in States 
of Bihar, Orissa and West Bengal. At 
other places, the proposal must be 
self-supporting.

Thefts of lead ingots
1122. Shri B. Das Gupta: Will the

Minister of Railways be pleased to 
state:

(a) whether it is a fact that lead 
ingots booked from Katrasgarh 
(Dhanbad Eastern Railway) to 
Howrah have been stolen by breaking 
wagons several times;

(b) if so, the number of such inci
dents since 1951 year-wise and the 
date and place of the last incident;

(c) what is the total quantity of 
lead ingots stolen up-to-date booked 
from Katrasgarh;

(d) whether the offenders have 
been detected and stolen lead ingots 
recovered; and

(e) what is the total amount of 
compensation demanded by the ser.der- 
and paid by the Railway authorities 
so far?

H e  Deputy Minister of Railways 
(Shri Shahnawa* Khan): (a) Yes.
There have been a few such cases of 
shortages of lead ingots.

(b ) Records pertaining to the years 
1981 to 1854 are not available. In the 
subsequent years, only 3 incidents 
have been reported, all in the current 
year 1958, one on 28-S-58, one on 
81-5-88 and the last one on 8-G-58.

The last incident was noticed on 
arrival of the wagon in Howrah yard.

(c) 238 pieces of pig lead are report
ed to have been stolen in the 3 cases, 
from the year 1955 to 1958 (up-to- 
date).

(d) No.
(e) The following amounts of com

pensation have been demanded by the- 
sender for alleged losses of lead ingots 
on consignments booked from Katras
garh to Howrah

1951-1956 • • Nil.
X957-58 • • Rs- 39-77 np.
J958-59 •• Rs. 9474.10 np.

(up-to-date).

No compensation has been paid by 
the Railway Administration so far, 
but some claims are still under scru
tiny. These amounts include, some 
claims relating to alleged shortages 
from wagons which arrived with 
sending stations seals-in-tact at desti
nation and were repudiated, as the 
loading is done by the senders at 
their private siding without Railway 
staff.

Railway Quarters
1123. Shri Rajendra Singh: Will the- 

Minister of Railways be pleased to  
state:

(a) whether it is a fact that Railway 
employees occupying Railway quarters 
have to pay more for electricity 
compared to what is charged from the 
other citizens of Bombay area for the 
same purpose; and

(b) if so, the reasons therefor?
.. The Deputy Minister o f Railways 

(Shri S. V. Ramaswamy): (a) and
(b ). The Railway employees living in 
Railway quarters are charged at 0 
uniform average pooled rate. The 
pooled rate is worked out periodically 
on “No profit no loss”  basis taking 
into consideration cost of power at alt 
stations over the entire length of the 
railway zone. Pooled rate is reviewed 
from time to time.

In Bombay the rates charged for  
electricity from public by the local
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licenceeo is lower than pooled rates 
charged by the Railways. But liere 
are many other places where the 
pooled rates charged by the Railways 
from their employees are much lower 
than the rates charged by the local 
supply authorities.

Ghat Drivers
1124. Shri Asaar: Will the Minuter 

o f Railways be pleased to state:
(a) whether any special training is 

given to Ghat Drivers to drive trains 
in Ghats;

(b) whether any certificate of 
training is given to Ghat Drivers:

(c) whether any special Ghat allow
ance is given to the Ghat Drivers;

id ) if so, the reasons therefor;
(e) whether there are any trains m 

Bhor Ghat on Central Railway run
ning without Ghat Engine and Ghat 
Drivers; and

(f) if so, names of the trains and 
reasons therefor?

The Deputy Minister o f Railways 
<Shri Shahnawaz Khan): (a) to (f)
Information is being collected and will 
be laid on the Table of the Sabhs in 
due course.

12 .6 8  hrs.

MOTION FOR ADJOURNMENT
L a y - o f f  o f  1135 s k il l e d  w o r k e r s  i n  

M e s s r s  B u r n  a n d  Co.

Mr. Speaker: I have received notice 
•of an adjournment motion . . . .

Shrimati Rena Chakravartty (Basir- 
hat) rose—

Mr. Speaker: Is the hon. Member
referring to it?

Shrimati Rena Chakravartty: I was
going to ask about this adjournment 
motion.

Mr. Speaker: I am trying to ask
the hon. Member as to how this is ad

missible. Firstly, this seems to be 
State subject. Secondly, if 1186 uc 
skilled workers.................

Shrimati Rena Chakravartty: Skill
ed workers.

Mr. Speaker: It is ‘unskilled’ in my 
copy

Shri S. M. Banerjee (Kanpur): That 
has been corrected to ‘skilled’ .

Mr Speaker: ‘Unskilled' is writ
ten here.

‘Un’ is scored out, I think 
Then, it reads:

“ . .skilled workers of premier 
engineering firm being laid off
resulting in creating a situation 
where priority..........” .

I find that in the original copy itself, 
it is ‘unskilled’ ,

Shrimati Rena Chakravartty: It was
a bit of carelessness on my part. It 
was my mistake I apologise for it

Mr. Speaker: There is a lot of dif
ference between ‘skilled’ and ‘unskill
ed’ I was wondering whether any 
company has not the right to put off 
some unskilled labour also when it 
does not find them necessary. Even 
assuming that it is 'skilled’, is it con
tended that no company has got a 
right to lay them off and take them 
in from time to time?

Shrimati Renu Chakravartty: Tht
position is this

Mr. Speaker: My only difficulty is 
this. Is the Parliament to take the 
responsibility of deciding for any par
ticular factory or any concern as to 
whether, if a few skilled or unskilled 
workers are removed and then are 
taken again, we must sit in judgment 
here and then say they ought not to 
have sent them away? That is my 
difficulty.
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Shrimati Bena Chakravartty: The
point is this. It is not only a ques
tion o f the 1135 skilled workers of 
Messrs. Burn it  Co., a premier engi
neering works in Calcultta, who have 
been laid off, but the entire engineer
ing belt in Calcutta, which has the 
premier fabricating workshops of the 
'country which are carrying out prio
rity projects for the Bhilai, Durgapur 
and the Ganga bridge projects and 
wagon-building, is closing down, and 
every week, a hundred workers are 
being thrown out, because there is 
shortage of steel. We have been com
ing consistently to the Central Gov
ernment, urging them that there 
should be some pooling of the avail
able material, and that some sort of 
steps should be taken by the Central 
Government to see that our entire 
plan projects are not stopped or at 
least the lay-off which they contend is 
necessary at the moment, and also to 
see whether there could be some 
agreement entered into between the 
labour, the employers and Govern
ment. Otherwise, there would be a 
complete paralysis in the whole engi
neering belt which is situated in How
rah and Calcutta. That is why it is a 
matter of urgent pulic importance, not 
only for Bengal or Calcutta, but for 
the whole country. That is why I 
have raised this particular question. 
It cannot be solved by the State Go
vernment; it cannot be solved by any
body except the Central Government. 
That is why it has to come before 
this House.

The Minister o f Health (Shri Kar- 
nuurkar): I sought the permission of 
the Home Minister in regard to the 
earlier question on which the House 
wanted further information. (Lau- 
ghter>.

Shri V. P. Nayar (Quilon): This is 
about steel.

Mr. Speaker: The hon. Minister 
might have waited. There is no hurry 
for that question.

Shri Karmarkar: I thought I  might 
state the position.

Mr. Speaker: I would request hon. 
members to seriously think about this 
matter. The House is engaged in some 
other business. Where is the hurry 
to interrupt that business like this?

Shri Karmarkar: I beg to be par
doned. I gave a message to the Minis
ter of Parliamentary Affairs, and 
when you had a look at me, I thought 
I was being called.

Mr. Speaker: I am really sorry. It 
is not right. I cannot get along with 
this work, — whoever might be in 
charge of this. When I am engaged, 
and I have taken up some other work, 
what is the hurry? The hon. Minis
ter might have waited until this was 
over and then brought it to my notice.

Shri Karmarkar: I beg your par
don.

Mr. Speaker: The adjournment mo
tion is more serious than the other 
item. I would like to know from the 
Minister of Commerce and Industry 
whether he is prepared to make any 
statement regarding this adjournment 
motion.

Shri Karmarkar: After I had . . . .  
(.Laughter).

Mr. Speaker: Order, order.

The Minister of Commerce 
Industry (Shri Lai Bahadur Shastri):
So far as the general question of 
shortage of steel is concerned, the 
hon. Member is quite correct in say
ing that the shortage is there and in 
certain respects it is serious. But the 
House is very well aware o f the fact 
that we are trying to get as much 
steel as possible. But, in that regard 
too, there is the limitation of the 
foreign exchange. So, certain res
trictions have to be imposed, and we 
cannot provide adequate quantity of 
steel to all the industries.

This particular motion is related to 
a particular firm, a premier engineer
ing firm, Messrs. Bum & Co. in 
Howrah. I have not got the details
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with me. There are two other Minis
tries also concerned, n a m e l y  the 
Ministry o f Railways and the Ministry 
o f Steel. So, if you so like, and the 
House so desires, I am prepared to 
make a statement a day or two later, 
when I have been able to collect all 
the information.

Mr. Speaker: All right. I shall
take this up on Monday. The hon. 
Minister may make a consolidated 
statement.

12 07 hrs.

STATEMENT RE: STARRED QUES
TION ON WITHDRAWAL OF PRO
SECUTION AGAINST DR. GAI- 

TONDE

Mr. Speaker: Regarding the ques
tion relating to Dr. Gaitonde, I have 
adjourned it to some other day. So, 
why can it not wait? If the Minis
ter makes a statement now, the hon. 
Members may ask supplementary 
questions.

The Minister of Health (Shri Kar- 
markar): They can ask.

Mr. Speaker: Let this be on some 
other day.

Shri Karmarkar: What I thought
was that this being an important 
question, the House may not be 
kept in suspense. Therefore, I sought 
the permission o f the Home Minister 
to give the grounds for the with
drawal of the case, so that there 
might be no suspense. That was I 
thought

Mr. Speaker: Very well. The hon. 
Minister may make a statement now. 
And if hon. Members want to ask 
any questions-----

Shri Goray (Poona): May I say 
something? This question involves 
the reputation o f one o f the foremost 
of surgeons that we have, and unless

the hon. Minister is prepared to allow 
us to ask more supplementary ques
tions, I think it may do harm to Dr. 
Gaitonde who has a very high name, 
so far as surgery is concerned. He is 
one of those people who stood fore
most in our Goa struggle. Of coure',
I do not mean to say that because he 
is a patriot, even if he has done some
thing wrong, it should not be brought 
up here But what I would like to 
press is that before we discuss this, 
let us bear m mind that his is not 
here to defend himself, and perhaps, 
all our discussion may harm his re
putation as a surgeon.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): I was not here when this 
question was raised. So I do not 
know what happened. But as the 
House is interested. I should like to 
say what came to my knowledge be
cause I was somewhat intimately con
nected with this matter. As soon as- 
this matter came to my knowledge, 
we appointed a Committee informally 
of eminent doctors and others to go 
into all these facts and to report to 
us what they thought about it. We 
consulted others too, and the unani
mous report of all those people was 
that it was not fair to bnng any 
charge against Dr. Gaitonde. The 
police automatically had taken some 
steps without any inquiry. They 
started some kind of proceedings. 
They ought to have really consulted 
others. As soon as they were con
sulted, the Home Ministry took steps 
to consult these doctors and they 

- went thoroughly into this and said 
that they saw no ground for proceed
ing in this matter. It was on that 
basis that it was withdrawn.

Shri Tyagi (Dehra Dun): Obviously 
what the Prime Minister has said is 
not sufficient ground for withdrawal 
of the case. If the Committee had 
said that there was no ground, they 
must also have mentioned 00 what 
ground the case was weak, whether 
the forceps were implanted in the
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tod y  and so on. Was it due to lack 
o f  proof or was it on some other 
ground that they recommended with
drawal o f the case?

Shri Jawaharlal Nehru: They said 
that there was nothing to connect 
Dr. Gaitonde with this. We are now 
concerned with this gentleman. If 
1  may say so, I looked up numerous 
cases like this, in fact, books on the 
subject because I was interested in 
it. As my hon. friend, Shri Goray, 
said, Dr. Gaitonde is a man of the 
highest ability and integrity. Now, 
when an operation is conducted, 
there are large numbers of people in 
the operation theatre—surgeons, 
junior surgeons, nurses and others, 
and undoubtedly the operator—the 
big surgeon. So all kinds of people 
are there. Nobody can ever be ab
solutely sure as to whose lapse or 
error it was that something was left 
in the body. It may be of the nurses; 
it may be of somebody else’s.

It is very unfortunate. But nobody 
can ever be sure as to whose lapse 
it was. Even if the matter is taken 
up, it is impossible to prove out of a 
group of persons whose momentary 
error it was. That was one thing. 
Other facts too were mentioned. So 
far as Dr. Gaitonde was concerned, 
it was quite clear, looking at it from 
the strictest point of view, that noth
ing in the nature of any proof could 
be brought against him. All his 
reputation was in his favour, of being 
an extraordinarily careful man. 
Apart from being an able surgeon, 
"he is a very careful man.

So we felt that it was not right 
to take this matter to a court of law 
when both in his entire record, which 
was very fine, and in this particular 
instance, there was nothing against 
him as far as we could gather, ex
cept vague charges. At the most, 
nothing could be done because no 
proof could be found and there 
was no point in proceeding with it, 
except, no doubt, if  people wanted 
to injure his reputation—a very line

Mr. Speaker: They wanted to
know whether at an earlier stage 
there was any proof to show that 
these forceps which were found in 
the cremation ground were really in 
the dead body or not.

Shri Jawaharlal Nehru: As I ven
tured to say, it is very very difficult 
to prove. In fact, it is not even prov
able that these forceps belonged to 
the Hospital. Nobody can say; 
nothing can be proved about this 
matter.

Shri Karmarkar: With your per
mission, I would 'like to supplement 
what the hon. Prime Minister has 
said because I should not like to keep 
the House away from the analysis. 
The matter came up before the Home 
Ministry. They forwarded the sum
mary evidence furnished by the 
police with the statements o f others 
as well as the brief note submitted 
by Dr. Gaitonde to the Ministry of 
Health. They were forwarded to the 
technical officers in the Ministry of 
Health. They were examined by the 
Directorate General of Health Ser
vices and upon the evidence as was 
available, the comments they offered 
were briefly as follows:

"(1) Regarding the police re
port, there is no conclusive evid
ence to prove that the artery 
forceps in question was recovered 
from the abdominal cavity of the 
deceased. Merely finding it in 
the ashes at the cremation ground 
does not prove that the artery 
forceps was inside the body. It 
might have been used to fasten 
the ligatures outside or to clip 
dressings or drainage tube that 
was put in to prevent them from 
going inside the body. It might 
also have been inadvertently in
cluded in the dressings. If the 
defence adopts any of the above 
arguments, it would be difficult 
to counter them.
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(2) There is no conclusive evi

dence to prove that artery forceps 
in question is missing from the 
Irwin Hospital

(3 ) No evidence whatever is 
forthcoming in the investigation 
as to the steps of technique that 
were adopted during the operation. 
Such information would be availa
ble only if the investigating 
officer is assisted by a technical 
officer, namely, a surgeon. This 
does not seem to have been done. 
To prove culpable negligence in 
a cu e  like this, it would be 
necessary to prove definitely that 
the Surgeon did not do what he 
should have done or did what 
he should not have done, that is, 
ordinarily, he should have taken 
all precautions before closing the 
abdomen to see that the abdomi
nal cavity is free, that there is no 
bleeding and that no foreign body 
like sponges and instruments have 
been left behind. He should also 
have asked the Sister-in-charge if 
all sponges and instruments were 
collected before closing the ab
domen. These have not been elicit
ed in the investigation. The state
ment o f Dr. Gaitonde that this 
was done is not enough; and

(4) From the evidence, it is 
extremely doubtful if the prosecu
tion is sustainable” .

The above comments of the Directorate 
General of Health Services were for
warded to the Ministry of Home 
Affairs. That Ministry (Home 
Affairs) however, after consulting the 
Ministry o f Law, instructed the Delhi 
Administration to withdraw the case 
from the police as it was extremely 
doubtful i f  the prosecution was sus
tainable. The case was accordingly 
withdrawn by the Delhi Administra
tion. These are the full facts.

Shri JRanga (Tenali): Why was not 
all this information given to the 
House when the question was under 
discussion?

Mr. Speaker: Now it has bean.
given. There is nothing more re
quired to be done.

Shri Baaga: The way in which 
they proceeded about this is rather 
strange.

Mr. Speaker: In view of the state
ments made, there is no useful pur
pose served by my transferring this 
question to some other day for the 
Minister of Home Affairs to answer. 
The matter is now set at rest.

12.18 hrs.
PAPERS LAID ON THE TABLE

S t a t e m e n t  o n  F l o o d  c o n t r o l  p r o 
g r a m m e  AND FLOOD SITUATION IN  

THE COUNTRY

The Minister o f Irrigation and Power 
(Hafiz Mohammad Ibrahim): Before
I lay the Statement, as promised by 
me, on the Table of the House, with 
your permission, I beg to make certain 
observations.

The magnitude of the flood damage 
in the country is a matter of grave 
concern to the Central and State 
Governments and the Members of the 
House would naturally like to be 
appraised of the measures undertaken 
so far in the sphere of flood control. 
On 14th August 1958, while speaking, 
on the admissibility of an adjourn
ment motion in the Lok Sabha re
garding the flood situation in some 
parts of the country, I promised to 
lay a comprehensive statement on the 
Table of the House. Before doing so.
I would like, with your permission, to 
appraise the House of the general 
position in a few words.

The problem of affording protection 
to all the areas vulnerable to floods 
in the country is of gigantic magnitude 
while our ability to implement the 
programme of flood control works Is 
naturally governed  by availability o f 
resources and technical personnel
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The House is aware that the provi
sion for flood control works originally 
estimated at Rs. 117 crores for the 
Second Plan period was reduced to 
Rs. 60 crores in the light of the overall 
financial resources. As a result of a 
fresh appraisal of available resources 
made by the National Development 
Council which has led to the reduction 
in the total outlay on the Second 
Plan from Rs. 4,800 crores to Rs. 4,500 
crores, the Plan provision for flood 
control has had to be reduced further 
to Rs. 4 ’ 9 crores.

Heavy precipitation of a local 
character occurs in different parts of 
the country in different years and, 
because of the unpredictability of the 
natural forces, unprecedented situa
tions are created in areas which may 
not have been badly affected by floods 
in the past. Each river thus poses 
different problems at different times. 
Still we have to continue our efforts 
to eradicate the causes and afford 
relief to the extent possible.

It was for the first time is 1954-55 
that Flood Control measures were 
planned on a scientific basis and top 
priority was accorded to the collection 
o f hydrological and other essential 
data as well as for the formulation and 
execution of schemes of an emergent 
nature in the worst affected areas. 
Among the works completed in pursu
ance of the emergent programme I 
should like to make a special mention 
here of the flood protection works at 
Dibrugarh. These works have with
stood the floods in the Brahmaputra 
very well.

Mr. Speaker: Is it a long one?

Hail* Mohammad Ibrahim: No, Sir. 
Only one more paragraph.

The flow through the left channel 
close to Dibrugarh town is reduced to 
almost one-third o f what it was in 
1964*85 *nd many places where the 
depth previously ranged from 20 to 
30 ft. It la a$w only 5 to 6 ft. This 
i* very clear proof that the spurs have

been effective in diverting the river 
from the left channel to the central 
channel. The channel for storm 
water drainage has also functioned 
effectively in spite of the fact that 
Dibrugarh recorded unusually heavy 
rainfall of 7'17 inches (182* Omm} 
during the 24 hours ending 8 a .m . on 
the 13th July 1958. The Ko6i em
bankments have stood well and 
afforded protection to a population o f 
about 15 lakhs. The floods protection 
works so far executed in the country 
have given protection to over 50 lakh 
acres. In addition, 42 towns have 
been protected and 4,000 villages 
raised above the flood level. A  good 
beginning has thus been made in 
mitigating flood damage and I can 
assure the House that every effort will 
be made to give protection to as large 
an area as possible.

Sir, I beg to lay the statement on 
the Table of the House. [Placed in 
Library. See No. LT-869/58.]

Shri D. C. Sharma (Gurdaspur): 
May I submit that the statement may 
be circulated to all of us?

Mr. Speaker: Yes; let the statement 
be circulated to all hon. Members.

N o t i f i c a t i o n s  u n o e r  D e l h i  D e v e l o p 
m e n t  A c t .

The Minister of Health (Shri Kar
markar): Sir, I beg to lay on the
Table, under section 58 of the Delhi 
Development Act, 1957, a copy of each 
of the following Notifications:—

(1) G.S.R. No. 391 dated the 17th 
May 1958, containing in the 
Delhi Development Authority 
(Election of Representatives 
of Delhi Municipal Corpora
tion) Rules, 1958. [Placed in 
Library. See No. LT-867/58.J

(2) G.S.R. No. 479 dated the 14th 
June 1958, containing the 
Delhi Development Authority 
Rules, 1958. [Placed in 
Library. See No. LT-868/58.I
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Tbe Deputy Minister o f Food and 
Agriculture (Shrl A. M. Thomas):
Sir, I bt j  t> lay on the Table, under 
sub-section (6) of section 3 of the 
Essential Commodities Act, 195S, a 
•copy of each of the following Notifi
cations : —

(1) G.S.R. No. 638A dated the 
25th July 1958, containing the 
Wheat (Regulation of Use in 
Holler Mills) Order, 1958.

(2) G.S.R. No. 687 dated the 8th 
August 1958.

<3) G.S.R. No. 702 dated the 14th 
August 1958.

(4) G.S.R. No. 703 dated the 10th 
August 1958 containing the 
Wheat (South Zone Export 
Control) Order,1958. [Placet! 
in Library. See No. LT-866/  
58.]

12.23} hrs.
COMMITTEE ON PRIVATE MEM

BERS’ BILLS AND RESOLUTIONS

T w e n t y - f if t h  R e p o r t

Sardar Huteam Singh (Bhatinda): 
Sir, I beg to present the Twenty-fifth 
Report of the Committee on Private 
.Members’ Bills and Resolutions.

12.24 hrs.

CENTRAL SALES TAX (SECOND 
AMENDMENT) BILL—Contd.

Mr. Speaker: The House will now 
'take up further consideration of 
th e  following motion moved by 
Shrimati Tarkeshwari Sinha on the 
'27th August 1958, namely:

"That the Bill further to am
end the Central Sales Tax Act, 
1956, as amended, be passed."

Shri V. P. Nayar may continue his 
speech.

Shri V. P. Nayar (Quilon): Mr. 
Speaker, you observed yesterday 
morning that there must be some 
arrangement to make the proceed
ings more lively. Even then it did 
not work and we saved about an 
hour and a half on the Bill.

Yesterday, while I was attending 
to the debate on this I had the im
pression that hon. Deputy Minister, 
despite her attending the Select 
Committee and also hearing the 
speeches here, did not quite under
stand the point o f view of the Op
position. Referring to Shri Bharucha 
she said yesterday that she was of 
the opinion that Shri Bharucha 
himself idoubted the intelligency of 
the Bill. I for one would never 
think that Shri Bharucha, of all 
persons, would doubt the intelli
gence of anything in cold print even 
though he doubts the intelligence 
of the Mover.

The points which we have urged 
m the dissenting minutes are of 
great importance. We made an 
effort in the Select Committee to 
put across our point of view, and, 
as usual, in vain. There is a speci
fic exclusion of the newspapers from 
the purview of this legislation, and 
it was brought to the notice of Go
vernment in the Select Committee. 
The answer was that this Bill has 
been brought forward under item 
92A of List I in the Seventh Sche
dule of the Constitution. And the hon. 
Deputy Minister yesterday con
tended that it was therefore barred. 
She said that we were barred from 
considering this aspect because item 
92A did not include newspapers.

We know that the Sixth Amend
ment o f the Constitution had speci
ally provided for 92A and the origi
nal Act to which w e  are now having 
this amendm ;ut—  if I /remember 
correctly—was passed in September 
1956. It was in November that flu
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original Sales Tax Bill was intro
duced by the then Finance Minister, 
Shri KrishnamacharL Before that, 
the Constitution had the provision 
and X do not see any reason why at 
this time the Government should 
say that because item 92A specifi
cally excludes newspapers from the 
purview of Inter-State Sales Tax, 
wa_ have no power to include them.

As a matter of fact, by this Bill 
Government have sought to clarify 
the position. In the original Act, 
as it stood, newspapers should ne
cessarily have been included because 
there was no specific exemption and 
under a law made by Parliament, 
which was competent to pass a law 
for inter-State Sales Tax on news
papers, there was no reason why 
sales tax was not collected from 
newspapers.

Our argument has been very 
clearly indicated in the Minutes of 
Dissent, and, if I might be allowed 
to repeat, we consider that the 
newspapers have no case for exemp
tion a* all. Sir, I have made some 
calculations. If we calculate at the 
rate of one million papers as being 
subject to inter-State sales, my con
tention is that already, even though 
they are not paying sales tax, they 
are earning more than Es 5,000 
per day. How does it happen? Be
cause, as you know, when the coun
try adopted the decimal system tof 
coinage, most of the leading news
papers increased their prices. If a 
newspaper was priced at 2£ annas, 
on conversion, it ought to have been 
only 15nP; but we find that the 
price has been raised to 16nP. Some 
papers which were selling at 6nP 
have raised it to 8nP. Even taking 
the average increase inherent in the 
conversion to decimal cojn as half a 
nP, the newspaper magnates have 
bees getting an additional income 
o f Rs. 3,000 per day. According to 
my computation, the average should 
be at least one nP in which case 
the average additional amount earn
ed purely on account of the Goven- 
145 LSD— 8

ment’s conversion to decimal coin
age should be Rs. 10,000.

We know the attitude of the news
paper owners, especially in the 
matter of labour and in the case of 
working journalists. Why should 
we have this softness for newspapers 
whom we have allowed, despite the 
legislation by which we are compe
tent to have sales tax, to go on col
lecting this additional revenue and 
paying nothing to Government. 
Government do not seen to be alive 
to this situation at all. We were 
under the impression when we 
heard replies in the committee as 
also in this House that Government 
have an unwarranted softness for the 
newspaper magnates I do not know 
how to express it in other words. 
But, I want Government to consi
der whether in view of the additional 
revenue which the newspapers have 
been getting and also in view of the 
enormous money which they get by 
advertisements— let alone the fact 
that many of them indulge in black- 
marketing newsprint—they should not 
be taxed. All that is not relevant 
for the time being. Why should 
we not include newspapers, at least 
inter-State sales of newspapers, in 
the ambit of this enactment? The 
argument of the hon. Minister was 
that article 269 stands in the way. 
If I have the freedom I should have 
said that it is a ridiculous argument 
I am glad that the hon. Minister read 
one of two provisions of the Consti
tution, and I would very much like 
her to read the other provision 
also so that she will not raise the 
same point again.

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): I
shall always be prepared to be en
lightened by you.

Shri V. P. Nayar: Such enlighten
ment will never be gratuitous in 
such matters.

The other point which I raised in 
the Minute of Dissent was about the 
question of taxing vegetable oil at 
source. Here again, the Minister's
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answer was that Government are 
not prepared to go on adding to the 
list of commodities We know that 
sales tax is today levied on certain 
other articles of importance in inter
state commerce and trade along 
with the excise duty The answer 
in the Committee was that we did 
not have sufficient experience to con
sider or to decide whether the tune 
was right for having sales tax ad
ded on to the excise duty I submit 
vegetable oils have a separate case 
and an importance which very many 
other commodities do not have Even 
granting that they are equally im
portant, in the case of vegetable oils 
it was pointed out by the Delhi Trade 
Association that because of the sur
reptitious practices and because of 
the law prevailing in adjoining 
States in the matter of sales tax, the 
Delhi Administration alone should 
be losing a sum of Rs 6,000 a day 
You know, Sir, in the neighbouring 
State of U P groundnut oil has no 
sales tax on it and it was specifi
cally pointed out to the Committee 
in a printed memorandum that be
cause of this one aspect the avoid
ance of sales tax is so great in res
pect of vegetable oils that it can 
easily be computed to be Rs 6,000 per 
day I want the Government to con
sider whether it is a small sum to 
be left out from the purview of this 
Bill

We know that if it is added to the 
excise duty, there is a lesser chance 
of avoidance and much less of eva
sion, and India being the largest 
producer of vegetable oils m the 
whole world, I submit that Govern
ment did not take the opportunity 
to have this additional revenue, and 
if they do not want to accept our 
suggestion, it only means that they 
are not interested in getting money 
whether it is possible and in stop
ping evasion wherever it is possible

The third point which we had 
raised In our Minute of Dissent, and

which was also not answered yester
day, was about inter-branch trans
actions We know that even before 
we brought forward this measure, 
many leading concerns in our coun
try had opened branches at places 
where there was no justification for 
the branches of such companies If 
a leading manufacturer of vanas- 
pati, for example, opens a branch
111 Ghaziabad, what is the justifica
tion unless it be that they want to 
manipulate in the trade and show 
that it is an inter-State trade’  Inter
branch transactions cannot be, ac
cording to us, controlled and a tax 
on inter-branch transactions which 
is legitimately due cannot be col
lected if the provisions remain as 
they are As it is the third read
ing stage, I do not want to elaborate 
upon it because it is rather late

My submission is that we have 
given the suggestions m all earnest
ness and with the idea that Govern
ment may avail of them, if they them
selves did not think of them, in order 
that they may collect more money 
through sales tax Oui efforts have 
been in vain, and however vnuch we 
pressed it appeared to us that Govern
ment were not prepared to accept our 
suggestions if they themselves could 
not take credit for bringing forward 
such provisions Therefore I sub
mit that even if it is not possible in 
the present Bill the hon Minister, m 
all her earnestness for bringing more 
money to our revenues, should take 
up this matter with all sincerity and 
before long bring forward another 
measure incorporating the amendments 
which we have suggested It is usual 
m such cases, as we find m the case o f 
the Bill to be discussed later m the 
day, the Estate Duty (Amendment) 
Bill, that our suggestions which are 
thrown out in all good spirit and to 
all earnestness are not accepted at 
that time, but five years later they 
come forward and accept the sugges
tions without any exception. This
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should not be the case in the case of 
taxation measures especially, and 1 
wish very much that the hon. Minis
ter considers these questions and 
brings forward amending Bills for this 
in the light of the suggestions which 
we have given, and in doing so will 
not take the times which usually 
Government takes in such matters.

Shri Ghosal (Ulberia): Though
certain improvements have been made 
on the anvil oi the Select Committee, 
still it is not to our satisfaction.

I would only confine myself to two 
points, regarding the absence of uni
formity in the structure of sales tax 
in the different States and also regard
ing the matter of evasion.

At present there is anarchy in the 
rates of sales tax in the different 
States. There is no fixed rate, it varies 
from State to State. In some States 
there is the multi-point system, in 
some the single-point system and in 
others the double-point system. There
fore, taking advantage of these differ
ent systems, the tax evaders get oppor
tunities to go scot-free and avoid the 
tax. Of course, the States will try 
to augment their income by imposing 
sales tax, but there must be some 
parity in the rates of sales tax in the 
different States, because ultimately 
the sales tax is paid by the consumer, 
it is realised from his pocket. So, in 
the interests of the consumers and the 
people at large, th*f Central Govern
ment should see that a uniform rate of 
sales tax is maintained in the different 
States.

Secondly, regarding the evasion of 
taxes, I am very happy that the 
traders themselves have openly 
acknowledged that they are addicted 
to tiie evasion of sales tax because of 
haphazard rates and also the much- 
condemned procedure of realisation.

Sales tax evasion generally takes 
place in three ways—firstly by not 
giving vouchers for cash purchases. In 
Calcutta I have seen it is prevalent 
among many traders and in many 
shops. They do not give cash memos 
and vouchers to the customers, and 
the customers also do not demand it 
because they also will be relieved of 
paying sales tax.

Secondly, it is done by maintaining 
two sets of accounts books. In our 
side it is called do number khata, and 
they maintain a whole-time account
ant for maintaining these khatas in 
order to avoid payment of sales tax, 
and they save much more by sales tax 
evasion than the amount they pay by 
way of salary to the accountant.

The third method of evasion is the 
manipulation of the realising officers. 
That is also prevalent very much. I 
know that lawyers who have acquain
tance with the officers are only briefed 
with sales tax and income-tax cases 
because the procedure of realising 
sales tax is much the same as the pro
cedure of realising income-tax. 
Naturally all the loop-holes of the 
realisation system of the income-tax 
also exist in the realisation system of 
the sales tax. Therefore, my request 
to the Government i« that the Govern
ment should at least see that there is 
parity of sales tax in different States. 
It should be achieved at least on a 
zonal basis and the loop-holes in the 
realisation of the sales tax should be 
plugged. That is my submission.

rm  stttt (mrjTarrc) sreqrer 

ifasm %( <)  ( f t )  <T7* fê TRT
farer % ^ 4  #  f*R trre
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Trap ITTTT TT̂ T t , STST ^*T f*FT <ZT 
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%frr tj*f fan?r ?ra*r % t«t 
w  1 t t  ^ s r  «ft ?fto tfto ^ ? i^ r  

qiT^^T ftrpT^T q- 
8PT5T 'H’T r̂ g<TT I *TK t f a  %^RT
^ r€t q  #  ir? ?r*r f w  fa  arst ?w

^ t $, qrt *rr^ ^or 3
h m  ^  arct TOT 3TT*1 I «Tff anw 

^ F #  tpfr X*  % fo *  f?RT wr,
f^ r  *  fofr ̂ l i #  «rr fa
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T̂'T cff̂T  =̂ift  3W fa ̂ T »tTt ?ft*T 

r?P *T?T % t. f̂TTT  TTjp  ?fr

vtf  fa ̂  ftr?r # sft  ?ft*r

7̂ % |  sffr qf *n̂pr ̂t fa frrrfa

g* tt̂ *T5̂r % fe% | ̂faq- ̂  ̂*ft̂T 

n f Wtr fj?̂ H spt 75T̂TT «FT ̂TT 
qsmzr  -jzt *nfir 1 ̂  5ft 
«ft# ̂t  qtr  f, 3ft 5r̂frqmr 

pjp̂ft f,  %■ n*rr sznrr *rrf
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«r̂r 5ft ?w 1

Shrinwtl Tarkesbwarl  Slaha:  Mr.
Speaker, Sir, yesterday, while answer
ing to some of the points raised by
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[Shrimati Tarkeshwari Sinha] 
the hon. Members, I had already 
answered the point just now raised 
by the hon. Member about the sale 
of foodgrains. It is a subject «tntirely 
within the competence of the State 
Governments and our jurisdiction 
does not apply to that. The only 
thing that we can do is to recommend 
the importance of the things. I do 
not think the whole idea comes under 
the purview of this Bill with which I 
am concerned now.

Another hon. Member has raised 
the point of taxing the unregistered 
dealer; the tax is 7 per cent. I had 
already taken much time of the House 
in explaining the details of the pro
visions and why and how we have 
allowed that. I do not want to re
peat the story again. 1 will only try 
to meet the little confusion that has 
been created by the hon. Member. He 
has confused the whole issue and I 
want to explain to him these things. 
The seven per cent, tax is not on the 
6ale by an unregistered dealer about 
which he is feeling very anxious. 
It is a .sale to a consumer or an un
registered dealer which is to be taxed 
at 7 per cent. So there is a funda
mental difference between this and a 
sale by an un-registered dealer to an 
un-registered dealer in the next State. 
A dealer who makes the original sale 
cannot be un-registered, because 
under statutory provisions he has to 
register himself, otherwise he is liable 
to be penalised. Therefore, in impos
ing 7 per cent tax on un-registered 
dealers, a person who does the original 
rale does not come under this category 
at all. I want to assure him that when 
the registration of that sale or that 
dealer Is a necessity under law, there 
is no question of his being penalised by 
this 7 per cent; he will be penalised 
under law if he does not get himself 
registered.

Another point was raised by the hon. 
Member opposite. He has also raised 
it in his Minute o f Dissent, and in 
spite of the best efforts of mine I could

not satisfy him. I would like to just 
narrate a little history behind the 
whole thing, why newspapers have 
been excluded from the purview of 
the present Bill. It is not the intention 
of Government to patronise a parti
cular section of society or a particular 
business. The entire scheme of Cen
tral Sales Tax is based more or less 
on the recommendation of the Taxa
tion Enquiry Commission and it was 
accepted by the Government of India 
with small or minor modifications here 
and there.

The Commission themselves recom
mended that in levying sales tax on 
inter-State sales the Central Govern
ment should largely depend upon the 
State’s tax system. They recom
mended further that as sales tax has 
a strong local economic bearing, it 
should wholly belong to the States and 
be administered by them. Thirdly, 
they said, in permitting levy of sales 
tax on inter-State sales the main 
intension should be to ensure that 
some revenue accrues to the exporting 
State without violating the general 
principle that sales tax is primarily a 
tax on consumption and should accrue 
to the State in which the article is 
consumed. Therefore, Sir, the sales 
of goods which are exempt under the 
sales tax law of the exporting State 
should be exempt from the inter-State 
sales tax as well. All the provisions 
of those recommendations were by the 
Taxation Enquiry Commission, and 
Government accepted them.

I am not for a moment denying the 
competence of the hon. Member to 
refer to this point, because there is a 
provision in the Constitution that we 
can override the present position by 
further amending the Constitution. I 
would always be happy to be enlight
ened on constitutional matters by the 
hon. Member sitting opposite. But the 
difficulty with the present Bill is that 
it is outside the scope of the present 
Bill to have any jurisdiction over the 
newspapers at all. It is not within
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the scope of the present Bill to touch 
the newspapers as they are.

There is another difficulty also. 
Under entry 54 of List II of the 
Seventh Schedule, State Governments 
are also not competent to levy sales 
tax on newspapers. In List I also, as 
has been mentioned before, there is 
entry 92A under which the Act derives 
its power to levy an inter-State sales 
tax, but that excludes newspapers. I 
mentioned about it yesterday, and the 
hon. Member sitting opposite also 
knows about that. According to thes« 
provisions, not only the Central Gov
ernment has no competence to levy 
any tax on newspapers, the State Gov
ernment also has no competence to 
levy any sales tax on newspapers. 
These are the considerations by which 
newspapers cannot be included within 
the scope of the present Bill.

Shri V. P. Nayar: With your per
mission, Sir, may I ask one question? 
I did not say that we have any power 
or not. The hon. Deputy Minister is 
now referring to entry 92A, while I 
was referring to 92 92A was brought
in b> the sixth amendment. Even 
before that this House had power to 
legislate for inter-State sales tax on 
sale of newspapers. If entry No. 92 is 
looked into, we will find that this is 
specifically mentioned. It reads like 
this: “Taxes on the sale or purchase 
of newspapers and on advertisements 
published therein” . That was the 
position in the Constitution as it 
stood before until we brought in the 
sixth amendment in 1956. The con
tention of the hon. Deputy Minister 
now is that this is under 92A. My 
submission was only that—it may be 
argued that it is under 92A—nothing 
precludes the House from imposing a 
sales tax on the sale of newspapers, 
because even before the sixth amend
ment to the Constitution was brought 
we were given express powers under 
entry 92. There is also no indication 
either in the Statement of Objects and 
Reasons of this Bill or the original Bill 
that this particular Bill has been 
brought under entry 92A.

28 AUGUST 1038 (Second Amendment) 3486
Bill

Shrimati .Tarkeshwari Sinha: I was
myself going to point out that we have 
authority under entry 92 to levy tax 
on sale or purchase of newspapers. 
But even if the power is assumed 
under this provision, as I said before, 
a separate legislation will have to be 
promoted which will embrace within 
its purview not only tax on sale or 
purchase of newspapers in the course 
of inter-State sale but also on such 
sales that are inside States.

Mr. Speaker: Is it clear that entry 
No. 92 relates to inter-State sales tax?

Shri V. P. Nayar: It is not. We
have an overall power. Even if it is 
not inter-State, we can levy tax on 
sale of newspapers. There is also 
article 269 which says that in case an 
inter-State tax is levied on sale of 
newspapers then it has to be distribut
ed among the States or something like 
that.

Shrimati Tarkeshwari Sinha: That
is why I was saying that even if the 
tax is levied with the agreement of 
the States and the Centre, we shall 
have to think of a system of distribu
tion of such tax as provided under 
article 269(2) of the Constitution, and 
we have also to ascertain the possible 
revenue to be derived from such a 
tax. We have also to take into consi
deration the reaction likely to be 
caused, by and large, in the newspaper 
industry as a whole. It is not only 
that the problem of distribution of tax 
is difficult, but certain other difficulties 
are likely to be caused. Except for 
certain important newspapers which 
have a wide and all-India circulation 
and which might give a little revenue, 
mostly the newspapers are confined to 
particular States. They are mostly not 
newspapers with so much circulation, 
and I think they would yield a very 
very negligible amount of revenue. 
By bringing this provision it may seri
ously affect the very circulation of 
these newspapers which have only a 
verv limited circulation. These are
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{Shrimati Tarkeshwari Sinha] 
the difficulties. We have placed them 
before the House even in our previous 
discussion, and I would like to place 
them again before this hon. House 
and, therefore, express our inability 
to accept the suggestion given by the 
hon. Member sitting opposite.

He raised another point, of which 
reference was given in his Minute of 
Dissent. Because no hon. Member 
raised that point, I did not enlighten 
the House on that point. The point 
that he raised was about the transac
tion between branches and head offices 
and vice versa situated in different 
States. Our difficulty is that for levy
ing a tax on sales of goods in the 
course of inter-State trade or com
merce this Act derives power under 
entry 92A of List I of the Seventh 
Schedule of the Constitution. The 
words used in the entry have to be 
given their national meaning; that is, 
transaction or sale should involve 
transfer of property in goods from one 
person to another. Thus, Sir, the Act 
has to confine itself to taxing transac
tions or actual sales involving transfer 
of property in goods and commodities. 
Inter-branch transactions do not 
involve transfer of property from one 
person to another and as such do not 
come under the purview of entry 92A 
mentioned by the hon. Member 
in his Minute of Dissent We 
have, therefore, no competence 
to legislate on that. About excise 
duty on oil, I have to repeat that all 
these matters are to be decided by 
the State Governments. We are 
only a recommending or advisory 
authority and I do not think the 
State Governments would be very 
agreeable to making the sales fax 
on vegetable oil into an excise duty. 
That is our difficulty. I have nothing 
more to add. I move.
IS fcrs.

Shri S. M. Banerjee (Kanpur): 
It was suggested by Pandit Thakur 
Das Bhargava as also by me that 
because o f the high prices o f food

stuffs at least the foodstuffs should be 
exempted from the sales tax. I wish 
to know whether a suggestion would 
be made to the State Government 
about this.

Mr. Speaker: Hon. Member* for
get again and again that there are legis
latures in States; let them take this 
up. It is not for the Central Govern
ment to go on giving suggestions! 
the State Governments may resent 
it. The Centre cannot legislate for 
States so far as that matter is con
cerned. Let provincial autonomy 
work very well in our country.

The question is:
"That the Bill, as amended,

be passed.”
The motion was adopted.

13.02 hrs.

INDUSTRIAL DISPUTES (BANK
ING COMPANIES) DECISION 

AMENDMENT BILL

The Deputy Minister of Labour 
(Shri Abid Ali) Sir, I beg to move:

“That the Bill further to 
amend the Industrial Disputes 
(Banking Campanies) Decision 
Act, 1955, be taken into consi
deration.”

This is a simple Bill to amend the 
Industrial Disputes (Banking Com
panies) Decision Act, 1955. The ori
ginal Act was intended to give effect 
to the recommendations of the 
Bank Award Commission which had, 
inter aha, recommended certain 
formulae for adjustment of dear
ness allowance in accordance with 
variations in the cost of living. 
According to the original formulae, 
the dearness allowance can be rais
ed or lowered when the average 
cost of living index in a period of 
six months, i.e., from January to 
June and July to December increas
es or decreases by ten points over 144.
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case of clerical staff, this variation 
will be one-seventh and in the case 
of subordinate staff one-tenth of the 
dearness allowance admissible at 
the index level of 144.

The employees have represented 
to us that the six months’ period 
and 10 points variation act to their 
detriment. The State Bank of India 
and its employees union have since 

 ̂ entered into an agreement to change 
the ten-point limit in the Commis
sion’s formulae to five and the 
period from six to three months. 
The other bankers are also agree
able to accept the changes in the
formulae on the same lines. Accord
ingly this Bill is only intended to give 
power to Government to appropriat- 
ly modify the original formulae of 
the Bank Award Commission, of
course, adhering to the proposition laid 
down therein.

With these words, I commend that 
the Bill be taken into consideration.

Mr. Speaker: Motion moved:

“That the Bill further to amend 
the Industrial Disputes (Banking 
Companies) Decision Act, 1955, 
be taken into consideration.”
Shri Prabhat Kar (Hooghly): Sir,

I welcome the spirit of the Bill. I am 
sorry to say the contents of the Bill 
will not mitigate the hardships of the 
bank employees, the purpose for 
which the hon. the LaDour Minister 
is bringing this Bill before the House. 
I am glad that unlike in other in
stances where they did not agree to 
amend the Banking Companies Deci
sion Act in spite of the fact that cer
tain provisions were creating consi
derable hardship for the employees, 
at least in this particular case they 
have taken the matter into considera
tion and have come before the House.

Sir, we represented to the Govern
ment on various occasions how provi
sions relating to the classification of 
areas and other things were creating 
hardships to the employees, but we 
were told that the Government of

India did not consider that any action 
is required on our demand so long as. 
the Award remained in forcr. In this* 
particular matter the Government 
have changed their attitude and for 
that 1 congratulate them.

Sir, I would like to ask the Labour 
Minister as to whether the purpose 
for which the Bill has been introduced 
will be served by the amendment 
sought to be made. In order to con
vince the House, I crave your indul
gence to refer to the existing state of 
affairs. The Bank Award Commis
sion has in paragraph (e) of their 
recommendation said:

“If the average all-India cost of 
living index for the half year 
ending June or December for any 
year should rise or fall by more 
than 10 points as compared to 144 
the dearness allowance for the 
succeeding half year will be raised 
or lowered by one-seventh of the 
dearness allowance admissible at 
the index level of 144 for each 
variation of ten points.”

This is for the clerical staff.

For the subordinate staff:
“If the average all-India cost o f 

living index for the half year end
ing June or December of any year 
should rise or fall by more than 
ten points as compared to 144, the 
dearness allowance for the suc
ceeding half year will be raised 
or lowered by one-tenth of the 
dearness allowance admissible at 
the index level of 144 for each 
variation of ten points.”

This is the formula which, as has 
been stated, the hon. the Deputy 
Labour Minister proposes to amend. 
Before I place my points before tiie 
House to show that this is not going 
to help the bank employees, I would 
only urge upon the Deputy Labour 
Minister not to carry any prejudice 
against the statement I am making. 
I had the privilege of representing
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these facts before the Labour Minister 
as the General Secretary of the All 
India Bank employees association for 
a long time, and I am sorry to say 
that steps had not been taken to miti
gate the hardships of the employees, 
in spite of our repeated requests.

Now, Sir, it has been said that the 
employees represented that the inter
val of six months is too long a period. 
I would say specifically that this w h s  

not the demand made by ihe em
ployees. The employees wrote to the 
Labour Ministry that the formula as 
it exists at present works hardship on 
the workmen and they urged for Lin 
amendment of it. We said that it i.s 
very necessary that there should be 
a special compensatory allowance 
This was what we were told on the 
11th July 1958.

“ I am directed to say that the 
question of revising the formula 
of adjustment of dearness nllow- 
ance through legislation is already 
engaging the attention of the Gov
ernment of India. In view of this 
it is considered no useful purport- 
will be served by calling a Tri
partite meeting to discuss the 
question of compensatory allow
ance.”
Now, the House can very well see 

that while this particular formula was 
introduced and was binding, a com
pensatory allowance was asked for, 
and the Government informed us that 
it is not necessary to have a confer
ence for the compensatory allowance 
as they were now thinking in terms 
of amending the formula of the 
dearness allowance. Naturally, it was 
expected that when the formula would 
be given, that formula would add to 
the amount of the dearness allow
ance available to the bank employee<: 
all over the country.

I will just give the House a gist of 
what has happened as a result of this 
particular amendment, at a time when 
the prices of the daily necessities of 
life are going up and when, as has 
been said, the prices of foodstuffs are

soaring high in every part of the 
country. Perhaps, you will be sorry 
to note that as a result of the formula 
now proposed by the Labour Minister, 
there will be a reduction of the dear
ness allowance in the case of the bank 
employees, as it is linked up with the 
cost of living index on certain avera
ges, and the average today shows a 
downward trend. But, in the case of 
employees in other industries in the 
cities of Bombay, Calcutta or Madras 
or Delhi, their dearness allowance is 
linked up with the cost of living 
index, they are getting an increase in 
their dearness allowance, It is the 
experience of all people today that 
the cost of living is going up. Even 
as a result of the introduction of this 
amendment, the dearness allowance 
of the bank employees will be 
reduced. It is not going to be increas
ed. When you say that you want 
to mitigate the hardship of the em
ployees and introduce an amendment, 
and that amendment also results in 
a reduction of the dearness allowance 
at a time when the prices of the daily 
necessities of life are going high, I 
do not know how the purpose for 
which this amendment has been 
brought can be served. Your inten
tion is to redress the hardsh’p, miti
gate the hardship, but, as a result of 
this, there will be a reduction. Where 
is mitigation? According to the exist
ing dearness allowance scheme, there 
will be a reduction of Rs. 7 and ac
cording to the suggestion that has been 
put forward by the hon. Deputy 
Minister of Labour, there will be a 
reduction of Rs. 3£.

When you talk of the amendment 
and when you talk of the mitigation 
of the hardship, the first question is 
whether there should be any reduc
tion or whether there should be any 
increase. What we find today is, 
while the dearness allowance of 
other employees is going up, the 
dearness allowance of the bank 
employees, according to this amend
ment, Will only go down. I 
would also inform the hon. Deputy 
Minister one thing about the formula 
which he has chalked jout. I do not
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know whether he is aware that even 
that formula is not working in the 
State Bank of India, for, if the formula 
has been adhered to in the State Bank 
of India, the fact is that the other 
employees were continuously getting 
Rs. 57 as the maximum dearness, 
allowance, and according to this for
mula, the State Bank employees, 
during this period, were getting 
Rs. 53 57. The State Bank employees 
again represented the matter to the 
State Bank Management and the 
State Bank management, finding it 
difficult to reduce that amount accord
ing to the formula because al! oth< r 
bank employees were getting Rs. 57, 
did not reduce that amount and they 
allowed this amount to continue, So, 
as a result of the State Bank formula 
the employees were to get less than 
what the other bank employees were 
getting today. I shall give the exact 
figures month by month according to 
which the State Bank employees are 
getting and other bank employees .-ire 
getting,—the employees in thf diff
erent parts of the country. As I said 
I want the hon. Deputy Minister not 
to carry the prejudice, because I want 
him to consider this without anv bias 
against anybody or any organisation

13.14 hrs.

[ M r .  D e p u t y - S p e a k e r  in  the C h a ir ]

When it is his intention to mitigate 
the hardship of the employees. I want 
that he should take every factor into 
consideration so that really his inten
tion is fulfilled. I would not have 
placed all these factors before the 
House if the proviso in the amending 
Bill was not put in there. The pro
viso says:

"Provided that any adjustment 
so made shall, so far as may be. 
bear to the rise or fall of the cost 
of living index the same ratio 
as is indicated between the adjust
ment of dearness allowance and 
the rise or fall of the cost of liv
ing index in the formulae recom
mended in that clause.”

It was, otherwise, an enabling clause 
and the Government to decide the 
dearness allowance formula should be 
adjusted. But for this proviso. I 
would not have placed all the factors 
.here for consideration, for, I would 
have taken the opportunity of meet
ing him, and making a representation 
and discussing with him, before the 
Government came out with the for
mula. But here, he wants to bind 
himself. In spite of my representa
tion to the Labour Minister, after
wards, it would not have been possible 
for the Government to accede to our 
request, although they may be con
vinced of the reasonableness of our 
demand and the lacuna of this parti
cular formula for the dearness allow
ance. I may tell the House that even 
today, as a result of the recommenda
tions of the Bank Award Commission, 
they will be surprised to know that 
the employees are getting a dearness 
allowance, in a city like Calcutta. 
Bombay, or Delhi, of Rs. 13 to Rs. 15 
per mensem. When the prices of the 
main commodities, that is to say, 
foodstuffs, are so abnormal, just ima
gine that the bank employees tre 
getting a dearness allowance of Rs. 13 
in a city like Calcutta, Bombay or 
Delhi. And you are now coming 
before this House to say that with a 
view to mitigate that hardship of the 
bank employees, “we have put for
ward this amendment." The amend
ment, when it is implemented, will 
result in a reduction of the dearness 
allowance.

Shri T. B. Vittal Rao (Khammam): 
No worker in other industries gets 
such a low amount.

Shri Prabbat Kar: That is why I
want to place before the House exactly 
what this amendment would mean. I 
would give you certain figures. Take 
for instance Bombay. In the Bombay 
State, the number of bank employees 
will be about 15,000. The employees 
are governed by the cost of living 
index of that particular place—in big 
firms and big commercial firms. I am 
giving you the figures. January, 1957,
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W5; January, 1958, 882. The differ
ence was 27 points. 1957-58: Febru
ary, 1957, 357-380. Difference is 23 
March 1958, 356-381; Difference is 25 
April, 1958, 356-379; May, 363-387; 
June, 370-395 All the time, the diff
erence is ranging between 23 and 25 
points.

The employees who are go veined 
by the dearness allowance linked up 
with the Bombay cost of living index 
were getting in January, 1958, 95 per 
cent of their basic salary as dearness 
allowance Today, or rather, m June, 
they were getting 100 per cent In 
the case of the bank employees, they 
were getting Rs 57 As a result of 
this amendment, they will get 
Rs 53 57. In the other case, from 95 
per cent., it goes to 100 per cent In 
our case, from Rs. 57. it is coming 
down to Rs 53.57.

paid in March was 120 per cent., in 
April 125 per cent, in May 125 pair 
cent, in June 130 per cent and in July 
130 per cent. These are the figures 
relating to middle-class employees 
working in commercial flrnii, in the 
city of Delhi. There are 5,000 bank 
employees in Delhi Out of 85,000 
bank employees all over the country, 
Calcutta, Bombay and Delhi contain 
about 45 to 50 per cent of the bank 
employees Whereas their counter
parts working m commercial firms 
shall be getting an increase m the 
dearness allowance due to rise m cost 
of living to the tune of 125 per cent, 
the bank employees working in these 
cities coming from the same strata of 
society shall be receiving less dearness 
allowance Today they are getting 
Rs 57, but hereafter they will be 
getting only Rs 53 57 np

I shall give you the figure? for 
Calcutta. January, 1957, 414-427;
February, 1958, 414-427; March. 418- 
428; April, 417-432; May, 425-432, 
June, 425-437 The dearness allow
ance payable to the employees 
working m firms other than 
banking institutions—commercial 
firms, e tc—was, in February. 1958, 
125 per cent of their basic salary 
In May, 1958, they were getting 130 
per cent of their basic salary In 
July, they were getting 135 per cent 
of their basic salary So, m their case, 
the dearness allowance is rising beca
use there is a rise in the cost of living

In the case of employees working 
in Calcutta numbering about 10 000, 
from Rs. 57 it will come down to 
Rs. 53'57 np. Also, the smallest 
amount of Rs. 13 which the bank 
employees get will be again reduced 
In one case, it will be an increase, but 
in another case, it will be a reduction 
at a time when rice is selling at Rs. 40 
in the city o f Calcutta.

Take Delhi. In March, 1958 :he 
ftgilre was 109; in April 105 and in 
Jttne 107. The deafness allowance

We appeal to the Labour Minister 
that the dearness allowance scheme 
should be amended, because it is 
working hardship on the employees I 
agree that at a certain stage it is an 
improvement But, as I have said, 
even the State Bank of India could not 
allow this scheme to continue to work, 
because as a result of this particular 
formula, whereas the other employees 
of A Class banks will get Rs. 57, the 
State Bank of India employees will 
get only Rs 53 57np But it was not 
possible for the State Bank authorities 
to reduce the dearness allowance, 
becauce of the agitation of the bank 
employees there and so that has not 
been adhered to in that particular 
bank. So far as the other banks are 
concerned, from January to March, 
1958, the employees would get 
Rs 57 32 np D A  under the State 
Bank scheme and Rs 57.82np. D.A. 
according to the original bank award’s 
decision also. But from April to June, 
1958, it would be Rs. 53.57np. under 
the State Bank scheme and Rs< 57.32 
np. under the original award. Here 
is an adjustment and an amendment 
to mitigate the hardship o f title bank 
employees. Where they are getting
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Rs. 57.32np today, they would have 
got only Rs B8*57nP

My main contention is that while 
in the case ol other workers and 
middle-class employees, the dearness 
allowance is going up—whether it is 
Hs 1-8-0 or As 4—m the case of bank 
employees, it is going down We have 
all the time approached the Labour 
Minister saying that this particular 
dearness scheme is working hardship 
on the bank employees Now they 
have come forward with this amend
ment, but even this does not stop this 
reduction, at a time when ihe prices 
of daily necessities are going up 
Therefore, whilt I welcome this Bill, 
I might say that the contents of this 
particular amendment are not going to 
mitigate the hardship

What is the formula today9 You 
will be surprised It is linked up 
with the all-India average cost of 
living index In that for 18 points, 
there will be no difference m the 
dearness allowance From 135 to 153, 
there will be no increase in the D A 
Whereas the employees will get Rs ’’0 
as D A  when the cost of living index 
is 135 they will get the sime D \ 
even when the index is 153 The 
employees getting Rs 13 m big cities 
will continue to get the same propor
tion, in spite of the fact that there is 
a difference of 18 points in the all- 
India average cobt of living index, 
while in between there have been in
creases to the tune of 20 to 30 per 
cent m the D A  of the other people 
working m big cities

I, therefore, request the hon Labour 
Minister to consider this matter The 
original Shastn award made certain 
specific recommendations This was 
confirmed by the Labour Appellate 
Tribunal and again confirmed bv the 
bank award commission For the last 
five years, this particular D A scheme 
was working hardship on the bank 
employees During the food debate, 
we found how every section o f the 
Bouse was complaining that as a result 
of shortage o f foodstuffs, th» prices 
are going up. At this particular

moment, it is imperative on the part 
of Government to see that those pro
visions which work hardship should 
be so amended that the hardship may 
be mitigated

I would plead with the hon Labour 
Minister that while he has come 
before this House amending this parti
cular D A scheme, he should take all 
the factors into consideration I am 
quite sure that he has received repre
sentations from the bank employees 
from all parts of the country I am 
quite sure that at least he has seen 
that there is a demand as to how this 
particular D A scheme should be 
amended There is unanimity on the 
part of bank employees on this parti
cular point It is possible for the 
Government to make the employers 
agree to discuss this matter and accede 
to the demands suggested by the bank 
employees

Evidently because the bankers have 
agreed to accept this particular amend
ment it has been brought before *Jip  
House It is stated in the Statement 
of Objects and Reasons that

“An agreement has been arrived 
at between the State Bank of 
India and its employees to solve 
the above difficulties The two 
associations of banks are agreeable 
to follow suit ”

Simply because the banks are agree
able to it, this amendment has been 
brought before the House It does not 
matter whether the workers are ex
periencing hardship This amend
ment has not been brought before the 
House with a view to mitigate the 
hardship of the workers I Acould say 
that this particular formula was put 
before us by the banks as early as 
September, 1957 and it was rejected 
by the employees, because it did not 
work to their advantage As I have 
already said, the State Bank of India 
had to agree to the change m the 
formula, because as a result of that 
formula, there was reduction in the 
dearness allowance The employers 
offered this formula directly to us and 
we did not agree Now because the
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employers have agreed to follow suit, 
Government comes before this House 
with this amendment and not with a 
view to mitigating the hardship of the 
employees It is a statement of fact 
that I have made with all the neces
sary facts and figures.

As I have said, as a result of thi», 
the bank employees will get a reduc
tion in their D.A If the intention of 
the Government is to mifigate the 
hardship of the bank employees, it is 
not surely going to serve that purpose 
I want to know the real intention of 
the Government. Is it because the 
banks have agreed to implement that 
formula or is it the real intention of 
the Government to mitigate the hard
ship of the employees? I would have 
very much liked the hon Labour 
Minister to have said, “Let it not be 
decided here; let the Government be 
given the power to decide what should 
be the future D A  after hearing the 
representations that have been made ” 
Then, I would have understood that 
there was an opportunity to express 
our viewpoint and to convince the 
Labour Ministry of the justness of 
our demands, but it comes within a 
frame work As I have said, today, 
according to the existing award, the 
reduction would be Rs 7 As a result 
of the adjustment the reduction would 
be Rs 3'57 But the reduction will be 
there The only difference is that 
instead of a reduction of Rs 7 at a 
time, it will be in two instalments of 
Rs. 3 57 each But do you expect, in 
view of the existing circumstances 
about the price of the daily necessities 
of life, it will be possible for the bank 
employees to accept this reduction0 I 
know even the bankers todav hesitate 
to reduce the amount, because they 
know the real position. They know 
the market prices. The bankers 
hesitate to reduce it, because they 
feel it is not justified. As I said, even 
in the case o f the State Bank of India, 
in spite o f the fact that they also come 
under the scheme, they did not imple
ment it until March 1957. They did 
not implement this, because it was not 
possible to do so. As a result of its

implementation the dearness allowance 
of the State Bank of India employees 
would have gone down by Rs. S. So, 
it is not possible even for the bankers 
to reduce the amount.

If we agree to this amendment and 
if we simply say “all right, bccause 
there is less reduction; therefore, it 
is an improvement” this negative ap
proach will not solve the problem. It 
is a problem of one's life and death. 
Today in the case of a middle class 
family, people belonging to fixed 
ancome group, even the reduction 
of Rs 1 will cause great hard
ship, because it is impossible for 
them to reduce their budget It is not 
possible, because they have no non- 
essential item in their budgets to cut 
So, they can cut only their own 
throats So, if it is a question of any 
reduction in the existing emoluments, 
it is not going to be accepted by the 
bank employees.

I would only appeal to the Labour 
Minister not to be carried away by the 
pleading of the bankers I am saying 
this again and again, because he does 
not care whenever we make any re
presentation The Ministry do not care 
at all to go into them and find out the 
reasonableness of the demands But 
they are prepared to accept the re
quests of the bankers I would say 
that it is shamelessness on the part 
of the Government to come forward 
and say  “ the two bankers’ associa
tions wanted this and we are agree
able to follow suit” , as if the whims 
of the bank management will be the 
guiding factor in deciding these mat
ters, Here is a statement made by 
the Labour Ministry—I am reading 
from the Statement of Objects and 
Reasons— ‘The two associations of 
banks are agreeable to follow suit." 
It is not the hardship of the bank 
employees that is responsible for the 
Government bringing in this measure. 
That is not the motive of the Govern-
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ment. It is not because the other 
employees in the big cities like 
Bombay, Calcutta or Delhi are getting 
higher wages, that this Bill is brought 
forward. They are not going to take 
into consideration whether the d°ar- 
ness allowance and the cost of livirg 
index have any relationship. Simply 
because the bankers have igrrcd to 
this, Government have brought for
ward this measure. The bankers are 
not prepared to pay more; they will 
pay less; they wanted a reduction, so 
Government came forward with a Bill. 
That is the reason. I want to say 
that I never knew that the Labour 
Ministry would shamelessly come 
forward with this suggestion.

The matter has been examined by 
the two associations of bankers and 
they are agreeable to follow suit But 
is not the viewpoint of the workers’ 
associations to be consulted-' That 
has not been done by the Labour 
Ministry. They consider only the 
viewpoint of the employers Because 
the employers wanted the Labour 
Ministry to act in a particular way, 
they have acted. They do not care for 
the feelings of the employees They 
are only anxious to see that the em
ployers are pleased When it is a 
question of dearness allowance, it is 
only the employers that are to be 
consulted and not the employees; that 
seems to be the view of the Govern
ment. If the employers are agreeable 
they are prepared to take any course 
of action.

The All India Bank Employees 
Association took up this natter with 
the Government as early as in the 
month of March 1957. Since then we 
are carrying on correspondence with 
the Government. We were told on 
the 11th July that the question of 
revising the wages and adjustment of 
dearness allowance is already engag
ing the attention of the Government 
of India. It raised hopes in our minds 
that after all we have been able to 
convince the government of the neces
sity o f amending this formula. We 
Tievar knew that the amendment was

at the instance of the employer. 
Everytime we represent, they say 
there is no justification for our repre
sentation. We wanted the classifica
tion of areas to be abolished. 1 am 
confident that many hon. Members of 
this House are in agreement with me 
on this issue The other day, the hon. 
Member, Shri C. D. Pande, was telling 
us that Naim Tal is classified as a 
Class IV area, though the cost o f living 
there is very high, and that we should 
take up the matter with the Labour 
Ministry These are facts which 
everybody will experience.

But when we make a representation, 
they say it as not necessary to amend 
the Act, because, after all, the Act has 
been passed Now there is a tendency 
on the part of the Government to say: 
af er all, the Act has been passed, 
now it is not good to touch it I can 
understand the parents of an ugly 
child saying it is beautiful There the 
parents try to make the child beauti
ful. Here, as far as the Government 
ii. concorned, once an Act is passed, 
whether good, bad or indifferent, they 
are not going to change it, because it 
is an Act. It may be causing hard
ship to a large number of employees, 
but that does not matter. The only 
thing is that it should not cause any 
hardship, so far as the employers are 
concerned, so far as the capitalists are 
concerned.

Here there is an indication of it in 
the Statement of Objects and Reasons. 
The Government is coming forward 
with this Bill, not because they have 
consulted the employees and they 
have agreed, but because the employers 
wanted it. It is a shamless statement. 
It says: “The two associations of 
banks are agreeable to follow suit.” 
That is why they have come forward 
with this Bill.

Mr. Deputy-Speaker: The hon.
Member is labouring the same point 
again and again.

Shri Prabhat Kar: I want to place 
before you my case. In my anxiety 
to state the case, I may have repeated 
a point.
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Mr. Depnty-Bpeaker: He has drawn 

up Ms case very beautifully
Shri Prabhat Kar: I want to stress 

upon the House that the result o f this 
amendment will be reduction of 
dearness allowance m the case of 
bank employees

I would ask the hon Minister what 
should be the interpretation of the 
term “dearness allowance” Here we 
have got an authority on the interpre
tation of this term who is >10 less than 
our Law Minister This is the \iew 
o f such a eminent lawyer, who is to
day the Law Minister So I would 
appeal to the Labour Minister to take 
into consideration that view and 
amend the Act m such a way that 
there should be at least no 1 eduction 
in the dearness allowance of the bank 
employees at this particular juncture 
when all the employees in the fixed 
income group are facing a orisi-. 111 
their family budgets That is tho ap
peal that I would like to make to htm 
now He may consider the matter and 
let him go through the interpretation 
given by the Law Minister himself 
Instead of having 5 point use or 10 
points rise, let there be 2 point use 
Let it be calculated monthly and let 
there be an increase Und»r the pre
sent scheme there may be even a 
reduction in the dearness allowance 
That will psychologically be bad A 
small increase in their wages is not 
going to ruin the bankers \ reduc
tion of Rs 3 57 from the total emolu
ments of Rs 85, Rs 90 or evon Rs 120 
is too much for a middle class family 
Therefore, it will not be possible for 
them to accept this amendment I 
would, therefore, request the hon 
Labour Minister to consider this as
pect which I have placed before you 
on behalf of the bank employees of 
this country

Shri S. M. Banerjee (Kanpur) Mr 
Deputy-Speaker, my hon friend, Shri 
Prabhat Kar, has very ably presented 
the view point of the bank employees 
As far as the intentions of the Bill 
are concerned, I do not doubt the 
sincere motive behind it. In the State
ment o f Objects and Reasons it is 
stated,

“The formulae provided for 
changes after intervals o f six 
months and after a fall or rise erf 
not less than ten points in the 
cost of living index level It has 
been represented on behalf of the 
employees that the interval of six 
months is too long a period ”

I wish to know one thing There is 
one organisation called the AH India 
Bank Employees Association, of which 
my hon friend Shri PrabhaT Kar is the 
General Secretary Before bringing 
this piece of legislation before this 
House may I know from the hon 
Minister whether he cared to consult 
on this particular point or discuss this 
particular point with the All India 
Bank Employees Association’  I know 
this is the only representative organi
sation of bank employees in the coun
try and as such it would have been 
better if the sentiments of the bank 
employees now expagssed by Shri 
Prabhat Kar were taken into account 
and were considered before bringing 
this pi< ce of legislation before this 
House

About dearness allowance, when I 
say something, I would refer to the 
various recommendations of the Gadgil 
Committee This Committee was 
appointed with a view to see whether 
a portion of the dearness allowance, 
the whole of the dearness allowance or 
75 per cent of the dearness allowance 
or even 50 per cent can be neutralised 
and can be merged with the pay Shri 
Gadgil and the other eminent econo
mists who were on this Committee 
tried their best to ascertain the v ie w  
of the various unions of Central Gov
ernment employees and also the views 
of the various economists belonging to 
the different trends They wanted to 
know whether prices had been stabi
lised I remember that the First Pay 
Commission had summarily assumed 
that prices had stabilised at 160— 175 
after the war It is most unfortunate 
that the war gave us a serioua set 
back and our entire ecm om y was 
disturbed with the recult that fee 
prices of all things shot up Bo, the
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Gadgil C om m ittee came to the conclu
s ion  that dearness allowance had come 
t o  slay. This Committee submitted its 
re p o rt  in 1852, and a portion of the 
re p o rt  was implemented also in the 

of the Central Government 
loyees. The bank employees are 

afraid today because of one thing. The 
intention of the 'bank magnates may 
n o t  be very well known to the hon 
Minister, but it is well known to us 
and the "employees •whom we represent. 
*niey take the benefit of all legislation. 
T h e y  treat all legislation as a double- 
e d g e d  swosd, and they use it as a sharp 
instrument in depleting the emolu
ments or earnings of the bank emplo
yees. Their fear is that this formula, 
i f  this Bill is accepted, will Devise the 
dearness allowance after every three 
months or after rise or fall of every 
five points. May I submit for your 
information and also for the informa
tion of the hon Minister that the mini
mum dearness allowance given to a 
Central Government employee is Rs. 45 
or Rs. 80. The interim report submit
ted by the Pay Commission gives a 
further sum of Rs. 5, thus making it 
from Rs. 40 to Rs. 45 and from Rs. 45 
t o  Rs. 50, to those employees getting 
less than Rs. 250. This clearly indi
cated that the index figure today does 
not warrant any reduction in the 
dearness allowance. This dearness 
allowance or house rent allowance or 
compensatory allowance demanded by 
th e  bank employees was a sort at 
substitute for wage increase. There is 
■ general demand from all classes of 
employees, whether textile workers, 
Jute w orkers, bank employees or Cen
tral Government employees for wage 
increase. T h ey  are unable to maintain 
their social status with this rising cost 
o f  living. If the dearness allowance 
is  reduced, I know the serious effects 
on  th e  em ployees. I have bitter ex p e 
r ien ce  o f  th e  tex tile  employees. In 
K an p u r, the tex tile  w ork ers  are paid  
dearness a llow ance accord in g  to  the 
rise  o r  fa l l  in  the cost o f  living. I 
rem em b er th ey  lost about Rs. 5 or 6  
In a  m on th  because the price  o f  alu  
o r  M s « o n  o r  a p articu lar vegetab le  
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fell down. The employees and work
ers in that particular mill were dis
appointed. They said to the unions 
and to the management also, how can 
it possibly be reduced, this is only a 
temporary fall in the price of certain 
vegetables, can it possibly warrant a 
reduction of the dearness allowance. 
They said, no, no, your dearness allow
ance is linked with the cost of living 
and as such the misfortune or fortune 
is yours. I feel that there should be 
some minimum guaranteed. The hon. 
Minister should not reject the amend
ment which has been given by my hon. 
friend Shri Prabhat Kar only because 
it has been sponsored by a Member 
who is fortunately or unfortunately, I 
should say, in the Opposition. This 
will have to be considered and a mini
mum dearness allowance will have to 
be assured. A bank employee working 
in A class banks gets, I thmk, Rs. 50 a 
month as dearness allowance. If this 
particular Bill is accepted, or if  this 
clause is accepted, I want to know 
from the hon. Minister whether this is 
going to affect the minimum dearness 
allowance which is given to him 
according to the present rules.

There is another point which is very 
vital: on what index figure this is to 
be based. I know this jugglery of 
statistics When I gave my evidence 
before the Central Pay Commission 
this time, I quoted certain figures men
tioned by our Ex-Finance Minister 
Shri T. T. Krishnamachari here and I 
said that the All-India figure is like 
this. The Chairman of the Pay Com
mission asked me, what is the source 
of your information, whether it is the 
Reserve Bank or some Statistical 
institute. I said, my source of infor
mation Is the source of the Finance 
Minister and his words. He said, look 
here, we cannot take it as correct. 
That is what they feel. I may be 
excused by you if I say, there is a lie, 
there is a damn lie and more than 
this is -statistics. Sometimes it works 
like this. Unless there is an All-India 
national index, we do not know what 
we are aiming a t Some employer
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may come forward and say, look here, 
this has been reduced, we quote the 
Reserve Bank figure. Somebody can 
come and say, we are quoting the 
Labour Ministry’s figures. What is the 
safety against all these things? I 
submit that the hon. Minister may try 
to understand the sentiments of the 
bank employees very well expressed 
by my hon. friend Shri Prabhat Kar 
and the sentiments expressed by me 
and try to convince the House that this 
piece of legislation has been brought 
not as a pressure from the capitalists, 
not as the sweet will of some people, 
who wanted to revise it immediately 
and they could not do it before six 
months. Because, we personally feel 
that the bank employees have been 
betrayed many times not only by the 
bank magnates, but also by the Gov
ernment officials in the various phases 
of their struggle. When they demand
ed compensatory allowance, they were 
told that it could not be sanctioned. 
Now, the Government have come for
ward with a piece of legislation say
ing we are very much concerned, you 
have made an appeal to us, now we 
will revise D.A. after every three 
months. The intention, though very 
pure and sublime, we have reasons to 
doubt because of our past experience.

I may humbly submit that dearness 
allowance today has come to stay. We 
cannot possibly dabble with it on the 
ground that after every three months 
it will rise and fall. We have seen how 
after 1946 prices have risen. Prices of 
a ll commodities are rising. We are 
unable to check that. When we talk 
about food prices, when we talk about 
stabilisation of food prices, we get 
peculiar replies from the Ministers. 
When I heard the different versions o f 
th e different Ministers when the food 
policy was being discussed, I was 
rem in d ed  of the story of the nine 
b lin d  m en  and the elephant Nobody 
k n o w s  w hat the elephant is, because 
n o b o d y  has seen it.

W h en  the cost o f  liv in g  in d ex  has 
in creased , w hen  the prices  o f  d ifferent

BiU
commodities, w h eth er it  b e  doth  
grain or anything else, are not sh o w in g  
any tendency towards decrease, X f e e l  
that such a piece  of legislation  as th is , 
if not correctly followed, i f  not hone*t~ 
ly followed, will harm the hank 
employees.

I would request the Minister w h o  Is 
very well connected with the ban k  
employees, who knows the bank em
ployes very well and whom the ba n k  
employees also know very well, and  
who can feel the pulse at the ban k  
employees, to try to ascertain th e ir  
sentiments through their undisputed 
representative Shri Prabhat Kar, an d  
try to solve their problems not o n ly  
by this piece of legislation, hot b y  
trying to convince this House that this 
piece of legislation has been brought 
forward with a sincere motive, and no* 
at the instigation of the b an k  
magnates, and not for their advantage. 
These magnates who have earned 
fabulous profits are denying the bank 
employees of their dearness allowance, 
they are denying the bank employees 
of wage increases, and they are deny
ing them of everything. So, w e should 
not try to protect their interests a n y  
more. We have done it enough. Let 
us have this piece of legislation, if  w e  
are at all interested, and let us accept 
this amendment of Shri Prabhat Kar, 
so that the bank employees may re s to re  
their confidence in this piece of legis
lation, and they may also congratulate 
the Ministers as we have done.

Dr. Melkoie (Raichur): I am happy 
that the Labour Ministry has thought 
fit to bring forward this amendment 
to the benefit of the bank employees. 
The bank employees form what is  
called the white-collared section of the 
population, and it is usual for thh 
white-collared section not to resort to 
a strike as in the case o f ordinary 
labour. But they should not be rffrt w * 
to the extreme. It is, therefore, •'wel
come feature that the Labour Ministry 
has taken early measures to 
the grievances of the bank employees 
in order to give them some benefit. I  
have listened fully fee argument*
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of  both the Members of the Opposition, 
but I must admit that I have not been 
able to the convinced of their argu
ments. They have tried to argue it 
out from only one side of the picture. 
But there is the other aspect o f the 
question which I would like to place 
before the House for its consideration.

It is known that in most of the 
modem countries, whenever there is a 
rise in the cost of living index, a 
proportionate rise in the dearness 
allowance is usually granted the very 
next month, and, therefore, the differ
ent employees do not have to suffer 
for a prolonged period. Six months is 
too long a period, especially in a 
country like India where the cost of 
living indices vary rapidly.

Take, for instance, a case where 
instead of once in six months, it is 
once in one year. By the time the 
award is implemented, if the rise goes 
down, the employees do not benefit 
themselves in any manner, because 
most of the employers would reflect 
their argument on the lower cost. I 
think six months is too long a period, 
especially in a country like ours. 
Therefore, the amendment that has 
been sought to be moved or rather has 
been moved in this House to bring it 
down to three months is welcome, but 
it is still unsatisfactory. But that is 
not the only thing.

So far, in the agreement already 
entered into it has been said that for 
every rise of ten points, once in six 
months, the employees should be 
proportionately paid; or if the indices 
went down by ten points, the allow
ance would be reduced in the same 
proportion. Suppose, for a period of 
nearly live and a half months, the 
increase in the Index is only about 9i 
points. 9} is almost 10, but the 
employers would come up and say that 
it is not 10 points, and, therefore, the 
employees should not benefit them
selves even by a single pie. That 
argument legally would hold good, but 
the employees would suffer enor
mously. Therefore, instead o f 10 
points, if it is 8 points, and instead of

six months, it is three months, then 
to that extent, with every rise in the 
index by 5 points, and once in three 
months, the dearness allowance can 
be modified to the benefit of the 
employees.

I would take another instance now. 
Suppose, instead of five points, it is
o !y three points, and instead of ten 
po...ts, it is thirteen points. If the 
same six months and ten points had 
prevailed, then the increase by three 
points would not give them any bene
fit. If it is 13, they will get an increase 
up to only ten points; and the extra 
three points will not give the 
employees any benefit for the 
next six months, just as in the 
case of an increase by 9i points. 
But, in this particular instance, 
they will get up to at least 10 points, 
and for the next three, the suffering 
will not be so great and acute as in 
the case of 9J points. But, if, instead 
of 13, it is 16, they would get the 
benefit up to 15 points, and they would 
lose the benefit of only one point. 
Therefore, this specious argument that 
this would not benefit the employees 
to a great extent is not very valid. 
Equally so, that argument can be plac
ed when it is to the convenience of 
the employers.

I personally feel that the dearness 
allowance that is permitted today is 
not quite adequate and that it should 
be revised more frequently, if pos
sible, month after month, and that 
there should be a national register 
where we should give the exact num
ber for both the employees and the 
employers to calculate the increase or 
the decrease as the case may be.

Similarly, the employees could argue 
it out that they are In favour of a 
particular level of dearness allowance, 
and that a basic level has to be fixed; 
that would be to the good of the 
employees. But whilst they argue 
their case and say that an increase or 
decrease by ten points should propor
tionately affect the dearness allowance
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either plus or minus, the employees 
will have no right to argue their case 
out wh^n it is a decrease. They have 
got to take both sides of the picture 
and not merely say that if it is to their 
advantage, they agree, but if it is to 
their disadvantage they do not agree. 
That will not be correct when this 
particular clause has been accepted by 
the employees. That is why I say 
that it is good to the benefit of both 
to have this arrangement. Whenever 
the cost of living m the country goes 
down, it is necessary for the employees 
to have their scales of dearness allow
ance affected proportionately in a 
decreasing manner, and if there is an 
increase, they can benefit themselves. 
That is the logical conclusion which 
the employees themselves have accept
ed, and therefore, this amendment that 
is being moved is to the benefit of the 
employees, though not to the maximum 
extent at least to some extent

Therefore, I welcome this measure 
from the Labour Ministry and con
gratulate them for having brought it 
forward at an early opportunity.

Shri Tangamanl (Madurai): I am
glad that the previous speaker also 
feels that the revision of deames3 
allowance should be on a monthly 
basis. Having advanced those argu
ments, he somehow supports the new 
amendment which Government are 
seeking to bring before us today.
14 hrs.

Shri Prabhat Kar has explained to 
us the difficulties which will be caused 
if this legislation enters the Statute- 
book. This deals only with one aspect 
o f the emoluments of bank employees, 
namely, dearness allowance. I would 
like to give a very short summary of 
how the question of fixing the dearness 
allowance to the bank employees has 
come about. Through their organisa
tion, the All India Bank Employees’ 
Association, the 'bank employees have 
been for quite a number of years tak
ing up the case o f their emoluments.

It was first before the tribunal which 
was presided over by Mr. Shastri. 
Later it was taken to the Appellate 
Tribunal presided over by Mr. Jeeji- 
bhoy, and Government thought it fit 
to interfere with the decision of the 
Labour Appellate Tribunal. Because 
there was so much justified agitation 
amongst the bank employees, support
ed by public opinion also, the Govern
ment has to revise their decision and 
a one-man Commission with Mr. 
Justice Gajendragadker was appoint
ed. That is a story which is very well 
known to this House. Ultimately on 
25th July 1955, the Gajendragadker 
Commission submitted its recommen
dations and these recommendations 
have been more or less adopted by 
Act 41 of 1955. The Appellate Tribu
nal’s decision as amended by the 
suggestions and recommendations of 
the Gajendragadker Commission is 
now in vogue.

Shri Prabhat Kar referred to recom
mendation (e) which appears in the 
Report (Chapter XI, page 176). For 
the sake of completeness, I will read 
that recommendation in full:

“The follow.ng formulae should 
be adopted for adjustment of the 
dearness allowance for variations 
in the cost of living index for 
clerical and subordinate staff res
pectively in lieu of the provision 
in the Labour Appellate Tribunal’s 
decision:

Clerical ttaff: If the average all- 
India cost of living index for the 
half year ending June or Decem
ber of any year should rise or 
by more than ten points as com
pared to 144 (1944: 100), the
dearness allowance for the suc
ceeding half year will be raised or 
lowered by l/7th of the dearness 
allowance admissible at the Index 
level of 144 for each variation o f 
ten points/

Subordinate staff: If the average 
all-India coat of living index for
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the hall year ending June or 
December o f any year should rise 
or fall by more than ten points as 
compared to 144 (1944: 100), the 
dearness allowance for the suc
ceeding half year will be raised or 
lowered by l / 10th of the dearness 
allowance admissible at the index 
level of 144 for each variation of 
ten points” .

This is the material point so far as 
dearness allowance is concerned. How 
does it work out? I will tell the House 
how it has worked in the past and 
how it is working in the present also. 
The Government of India have the 
all-India cost of living index fixed, and 
as ably pointed out by Shri Prabhat 
Kar, it has nothing to do with the 
regional cost of living index. If we 
take the city of Madras, for the first 
six months of 1958 there has been on 
the average an increase of 10 to 15 
points. In big cities like Madras, 
Bombay, Calcutta and Delhi, during 
the first six months of 1958, the cost 
of living index has recorded an increase 
of 10 to 20 points. But the all-India 
cost of living index will show a differ
ent picture.

At the time the award was publish
ed, the cost of living index was 144. 
So far 144, the dearness alowance— 
I will take the case of the lowest paid 
employee—paid is Rs. 50. If the cost 
ef living index comes down to 135, he 
will still get Rs. 50; if it goes up to 
153, he will still get Rs. 50, but if it 
reaches 154, he will get in addition 
l/7th  of what he has been getting, that 
is, instead of Rs. 50, he will get Rs. 57. 
In other words, from 135 to 153, that 
is, an 18-point increase, there is 
absolutely no increase in the dearness 
allowance at all. That is from the 
theoretical point of view.

During the last six months—as the 
House knows, the average o f the last 
six months is taken, that is, July to 
December is taken, and if on the ave
rage it shows 10 points or more over 
1844, then the employee will be given 
for  the first six months in 1858 at the

rate of l/7th  more, that is, Rs. 57— 
during the six months ending with 
December 1957, it is seen that on the 
average the cost of living index, taking 
1944 as the base, is 154 point soine- 
thing. In other words, they are 
getting Rs. 57 dearness allowance. 
Now, what is the story from January 
to June of 1958? He has given 
detailed figures month by month how 
the cost of living index has been 
increasing in centres like Bombay, 
Calcutta and Delhi. The all-India cost 
of living index shows that in January 
it was 153'18 (taking 1944 as the 
base)—generally 1939 or 1949 is taken 
as the base, but for the purpose of 
this award 1944 is chosen—m Febru
ary it was 151-80, in March 151 *90, in 
April 153' 18, May 153-56 and June 153 
point something. So the average is
152 point something.

It is a very peculiar phenomenon 
that when the cost of living index has 
been increasing regionally and locally, 
the all-India cost of living index has 
been going down. It has gone down 
by two points. But whether it goes 
down by two or three points is imma
terial. The question is how it affects 
the bank employees who were getting 
Rs. 57 till the end of June. On the 
1st August, they get not Rs. 57 but 
only Rs. 50. For the first six months 
in the year, the cost of living has been 
going up, but the all-India cost of 
living has come down. It is an accept
ed fact that in July-August, the cost 
of living index has been going up. 
When the cost of living index is going 
up and when the other commercial 
employees or industrial employees are 
getting more and more dearness allow
ance, the bank employees will be 
getting less and less dearness allow
ance. This is the human problem 
involved in this which I would like 
the House to consider in an impassion- 
ate manner, because if this matter is 
not looked at in this way and if there 
is some discontent expressed by the 
bank employees, let it not be said that 
the House was not told about the 
entire facts.
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I would have been very happy if the 

hon. Minister had dealt at length with 
the purpose for which this particular 
amendment was brought. Even last 
year—I remember it was in September 
1957—the bank employees did not 
want to disturb this. They said—‘let 
there be a compensatory extra allow
ance paid to us, because it is accepted 
on all hands that the cost of living 
index is going up’. When the cost of 
living index was going up, the bank 
employees made a submission to the 
Government that instead of disturbing 
the existing formula, they be given 
an extra compensatory allowance. The 
strike went on for 31 days and the 
West Bengal Government had to 
intervene. Dr. B. C. Roy intervened 
in the dispute; it was also the subject 
matter of several questions on the floor 
of this House. Ultimately, it was 
agreed that the terms of reference 
would be formulated only after con
sulting the bank employees. I am 
only explaining to the House how 
there has been discontent over the 
way in which this formula was 
adopted. This discontent was not from 
the side of the bankers, but it was 
from the side of the bank employees

I would like to say that in almost 
all the industrial units which I have 
come across, textiles for example, the 
cost of living index is based upon one 
point rise. Supposing the cost of living 
index for January is 154 and in Febru
ary it is 156, then for February, the 
wages paid will be an increase of 3 
annas per point; that is for two points 
it will be 6 annas. This will be paid 
by way of dearness allowance in addi
tion to what he has been getting. So, 
month to month consideration is a 
practice that has come to stay.

Now, Government is trying to make 
a compromise. If we stick to the 10 
point increase alone, then the bank 
employees are going to suffer; and it 
will not be related to the real situation 
today. The Government are now

suggesting a compromise that instead 
of a 10 point increase or decrease let 
there be a 5 point increase or 
decrease.

Even if that is done, as Shri Prabhat 
Kar has pointed out, the bank emplo
yee who is getting Rs. 57/- today will 
have a wage cut of Rs. 3 /8 /-. Tomor
row you are going to face this prob
lem. After this amendment is passed 
the thing that is facing the bank 
employee is a wage cut of Rs. 3 /8 /-  
from tomorrow onwards.

This is not going to last very long 
because the life of the Act itself is 
only till the 31st March, 1959. After 
31st March, 1959, the whole question 
will have to be reviewed. The ques
tion of fixing the deafness allowance 
will probably have to be started de 
novo. Probably, the bank employees 
will come forward with a proper 
charter of demands The anomalies 
between A, B and C categories is 
decreasing. The bank employees are 
better organised. The State Bank 
employees have now entered into an 
agreement with Government; the 
Reserve Bank employees have also 
entered into an agreement with Gov
ernment The organisation of the 
bank employees today is not the old 
organisation of 1954 The State Bank 
employees, the Reserve Bank emplo
yees and the employees of the Sche
duled Banks will all combine together. 
They are very excellent men. If only 
anybody goes through their arguments 
before the L.A.T. where they presented 
their case or when the matter was 
being discussed here or when it was 
being taken before the Gajendragadkar 
Commission, he will agree that these 
bank employees are reasonable people 
and that they will help Government 
in such a way as to explain to the 
people why the revision is made.

M r. D epnjty-Speaker: Were all the 
arguments prepared by themselves?

Shri T hngam aal: M ostly , i f  I  m a y  
say so, in  a ll these T ribunals w hat
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really happens is that the lawyer has 
very  little to do because most of the 
materials have to be supplied by the 
employees. I have appeared in various 
Tribunal cases.

M r. D eputy-S peaker: I did not want 
a n  explanation; it was only in a lighter 
jnood that I asked it.

S h ri T&ngamani: What I am say mg 
is  this. The bank employees are 
extremely clever people and they do 
not want to mislead. If they want to 
mislead they would not have got so 
much support from the House when 
4he revision had to be made.

Anyway, coming to my point, al
though it is not in the objects, the 
hon. Minister, when he introduced this, 
said that we are trying to make it in 
line with the agreement that has been 
arrived at between the State Bank 
■employees and also the Government 
As he himself pointed out, the State 
Sank employees are not standing by 
their agreement if that agreement 
would mean a wage cut of Rs 3 /8 /-. 
W e can resist all attempts when they 
are asking for more; but when there 
is a deliberate cut. naturally, people 
who are getting fixed wages will, 
certainly, resist that

I will explain how even the State 
Bnnk formula can work hardship. 
S qp p oa in g  in  July, August and 
September 1958, if the rise in cost of 
living index is 9 points, then the 
dearness allowance will be Rs. 53/57. 
Supposing in October, November and 
December the average rise in cost of 
living index is 3 points, then the 
dearness will be Rs. 53/57 From 
July to December, if the original 
thins was accepted, it will be Rs. 
33/52 because there has been an 
in crease o f  10 points and the loss per 
employee will be 22/50. N o State 
B ank employee will accept that. I 
a m  giving simple arithmetic to show 
that the State B ank employees who, 
a ccord in g  to  the hon. Minister, are 
'very much agreeab le  to the agree
ment that has been arrived at will 

b e  a greea b le  th ey  w ill n ot 
a ccep t it.

Even now the bankers know that 
if there was a wage cut when the 
monthly emoluments were paid on the 
1st of August, there would be dis
content. No banker dared to do 
that If the old formula applied the 
banker would be justified if he had 
paid Rs. I f -  less. In some cases
even more. But no banker has
dared to do this The issue has been 
raised with the Government by the 
employees; and the employees them
selves have got a concrete proposal. 
The bankers want a compromise; 
instead of cutting Rs. 7 /-  they say, 
lei us cut Rs 3 /8 /-

Now Government has come
forward with this legislation After
it is passed, bankers who did not 
have the courage to effect a wage 
cut of Rs 3 /8 /- will be free to effect 
this wage cut. This is a point I had 
to develop in detail because this is 
not such a harmless legislation as is 
sought to be made out. Because 
there is only one clause, any amend
ment that we bring will overthrow 
the entire spirit of the thing. But we 
outcome of this is going to affect
85,000 bank employees. Let us not 
touch this hornet’s nest; let us leave 
them alone and let us negotiate.

Even if the amendment which was 
explained by Shri Prabhat Kar is not 
accepted, I would suggest the proviso 
m clause 2 be deleted. That will at 
least give elbow room so that there 
can be an adjustment made and a 
compromise arrived at between the 
cost of living index and the formula 
recommended There may be an 
elbow room and even when there is a 
fall there may not be a cut. When 
the increase is 5 or 4 points, which is 
more than 50 per cent of 5 points, 
then, there will be an increase. The 
ideal thing will be to fix the deames3 
allowance on the statistics on a month 
to month basis and it must be tacked 
on to each point rise over the previous 
month and not to 10 or 20 points.

That w as in troduced so tar as the 
R ailw ays w ere concerned w hen the 
P a y  Com m ission gave  its aw ard.
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There was also the tendency to take 
the slab system. If the hon. Minister 
cares to go through many of the 
awards which have been passed by 
eminent men who presided over the 
Labour Appellate Tribunals, he will 
find that they have always held that 
it is better to link up the dearness 
allowance to each point rise in the 
cost of living index. They have 
always fixed the pre-war period as 
100, and it has developed in a very 
scientific manner, but in this parti
cular case if 1955 is taken as the base 
and in the year in question it was 144, 
let us not disturb that 144.

I will give another argument. Pro
bably it is an arguable point. 
Supposing today the bank employee 
says that till the end of June he was 
getting Rs. 57 on the basis that the 
cost of living index for July—Decem
ber 1957 was 154, now the cost of 
living index average for January- 
June 1958 has gone down by 
l i  or two points. Now it can be 
argued this way. The index of 144 
can no longer be the base; 144 which 
existed in 1955 is never going to come 
down, 154 is likely to be the base. So, 
unless there is a rise or fall of ten 
points from 154, this cut in the dear
ness allowance or increase in dearness 
allowance will not arise. That is an 
arguable point. That is a point which 
the bankers also see, and it is their 
weak point because it has more or less 
stabilised at 154.

Now the employee is getting Rs. 57. 
Since it has come down to 152 the 
employer wants to reduce it to Rs. 50. 
A  compromise is said to be arrived at 
that it may be Rs. 52-8-0, but there is 
an arguable point that unless it comes 
down by ten points and because it has 
more or less stabilised at 154, no cut in 
the wages will be justified. That 
argument is also open to the 
employees.

If this legislation comes about, I am 
afraid that certain unsocial elements 
among the employers might try to

BiU

make use of this, and if they start 
using it in certain units, then the- 
disease is likely to spread to other 
places. After all, by the end at 
March 1959 the whole thing is going 
to lapse and new legislation will have- 
to come. Till that time let us not 
disturb the peace which is existing 
today. And as I have suggested, 
when the clause is taken up, at least 
the provi>o may be deleted so that it  
may give more elbow room for 
negotiation between the management 
and the employees. With these 
observations I submit that though the 
spirit and the intention may be good* 
in view of the facts that exist today 
the outcome is likely to be what waft 
never intended.

f % ?  ( T t ^ r W )  : 3 T T -  

ff^ T  SPT rf'TT «FT STga
are *ptt |  f 5f t  
|  1 sr»rc s t  f^ T  %  fcrq- ^

I  eft % tn firy
s f o R  ^  *rn£t t e r  $t w t  5 r
»r *rwTT f  fa  ^

fcr *P ft  ^
sptfSTCT | fa  3ft *T fffT W
T^fT TPTT *TT V t  f<VT 'TFT 

csiT^T |  T t  >ft fa lT  3JTV 
crrfa * * f t  w  % ip h r r ft5

5T T T  3ft
| T O  & ‘*RciT I

% an  ̂ A i m  f w *  spts fa^  | &r
jpt A % EJTTsT %■ flfTT | ^

*Ft sft t .
1 f q r t  v r r ^ f t  <frr trg r mmx |  f i r

3d 5 H * n f  f  *  ft T jffr
^ t w r H ^ ^ t  w*f
3*  i n  aft r a r r  |  v g  $r t *
^  ^  CRT % OUST W»TT

%• m  msofr xwk.
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*T TOST ^  I

Shri Gfao6al (Uluberia): (Alter a
long tussle between the bank 
employees and employers and Gov
ernment, the Government has come to 
realise in the >ong run that the revi
sion of the dearness allowance of the 
bank employees is necessary. The 
present method of determining 
the dearness allowance is quite 
unsatisfactory. Though they have 
^accepted the reasonableness of the 
^demand of the bank employees, they 
liave got no intention of solving 
the problem because there is no possi
bility of any increase in the dearness 
Allowance by this Bill but there are 
possibly plans for determining the 
reduction. 

f

It has been admitted on all hands 
that the system by which the dearness 
allowance of the bank employees is 
determined is fair from satisfactory 
and it is causing hardship to the bank 
employees. Now what is dearness 
Allowance? 12 w e go into the defini
tion  o f the term dearness allowance, 
"We find that it will be difficult for us 
to  determine even the quantum of

dearness allowance. Dearness allow
ance is temporary increase over the 
basic pay in order to meet the rising 
costs till normalcy is restored. Every 
month there is an increase in the cost 
of living index and there is no ques
tion of coming down of this index. So, 
the real problem is the revision of the 
basic pay. The neutralisation of D.A. 
by slab system will not solve the pro
blem. The logical conclusion is to 
relate it point by point with the 
increase of cost of living index. The 
Government has taken the year 1944 
as the base year. We do not know 
why this fictitious year of a dead and 
bygone age has been taken as the 
base. There is no chance of the cost 
of living index coming down to that 
level in the near future. The Central 
Pay Commission fixed total 
emoluments with the dearness allow
ance at the rate of Rs. 55/- and Rs. 
90/- lor the working and middle class 
people respectively in the belief that 
this abnormal rise in price would 
come down in the near future. That 
was the basis on which they 
calculated the dearness allowance. 
But in actual practice, ever since 1947, 
there has been increase in the co.,t of 
living index; there is no question 01 
its coming down. The dearness allow
ance has lost its fundamental 
character and it is moit unjust to 
divide the total emoluments into dear
ness allowance and basic pay. There
fore, the only way out in order to 
decrease the hardship of the employee 
is to adjust the dearness allowance 
according to the point of the cost of 
living index. When the Government 
is introducing this Bill, it should also 
consider whether without disturbing 
the present economy and without 
reducing the dearness allowance, the 
total emoluments can be increased on 
a par with the employees of the other 
mercantile concerns in big cities so 
that the bank employees may not 
suffer. With that request, I would ask 
the Government to reconsider its 
view in order that there may be cent 
per cent neutralisation of cost of 
living index In D A . because the bank
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employees are doing the 
important job in the country.

most

The Deputy Minister of Labour 
(Shri Abid A ll): Sir, I must submit

In the beginning that, although very 
much accustomed to the speech of the 
hon. Members opposite, their opposi
tion to this measure today has com
pletely bewildered me.

Shri Prabhat Kar: I want to point 
•ut that it is not opposition.

Shri Abid All: Say, conclusions
reached or the charges made. Tnke 
for instance, the last speaker. He is 
puzzled because Government has fixed 
1944 as the base year. Friends who 
want to participate in these discus
sions should take a little trouble md 
glance through the literature which 
is available in plenty. This has not 
been fixed by the Government. Tt 
was fixed by the award of a commis
sion whose report was submitted to 
us. It was fixed in accordance with 
an agreement reached between the 
parties concerned and that agreement 
was accepted unanimou/ly by this 
House in 1955. We are not to be 
charged for doing a thing which was 
done on the basis of the agreement 
reached between the parties.

One hon. Member said that we were 
betraying the cause of the workers. 
Yes. Somebody is betraying the 
workers; not we. He referred to me 
personally also. While tracing the 
history of these awards and adjudica
tions, one hon. Member said that these 
adjudications started in 1949; it is 
incorrect; it was long before that. I 
wag connected with that; it was 
perhaps in 1946. During that period 
we had an agreement between the 
union of which I was the President in 
1946, and the banks in Bombay. That 
agreement today stands better than
all the awards o f adjudications..........
(Interruptions.) The first effective 
organisation orf white-collar workers 
was started by me. It is not like 
those who exploit the workers tt>r 
their party purposes, selfish purposes.

The 31 days strike in Calcutta was 
not a trade union strike; it was known 
that nothing was coming; it wa~> 
known that the strike cannot bring 
any good to the workers. In spite of 
that, not only the workers were 
betrayed; the community was also 
betrayed during the puja holidays. 
The strike was forced on the com
munity and what was the result? Who 
lost? The workers and the com
munity. They come here and charge 
us that we betray the workers. The 
workers should know better. There 
was the latest notorious agreement. 
Did we betray? Friends living in 
glass houses should not throw stones 
at others . . . (Interruptions.) It
has been said that this will do harm.

Shri T. B. Vittal Rao: The hon.
Minister referred to some notorious 
agreement. May we know what it is?

Shri Abid All: “Notorious” should 
be sufficient; it is known to every
body. Then why make a mention of 
it? (Interruptions).

Mr. Deputy-Speaker: Order, order.
He has explained that it is notorious 
and known to everybody.

{Banking Companies) 3526
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An Hon. Member:
persons know it.

Only notorious

Shri Feroze Gandhi (Rai Bareli): 
Why don’t you mention it?

Shri Abid All: ?T I
It is said that the proposed amend
ment will harm the cause of the 
workers. But I am still at a loss to 
know how the workers will be harmed 
because there is nothing mentioned in 
the amendment which only says that 
the Government should be empowered 
to change this formula while retaining 
the proportion as has been mentioned 
in the recommendation of the Com
mission as accepted by Parliament.

Now, the hon. Member from Bengal 
has said that we have brought 
forward this amendment on the 
support o f the bankers. It is entirely
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incorrect. It is mentioned here in 
the Statement of Objects and Reasons 
and was mentioned by me also in the 
opening remarks that the bank 
employees approached us. Since then 
agreement has been entered into 
between the State Bank and their 
employees. Afterwards we consulted 
the employers whether they are 
agreeable to this formula. It came on 
the suggestion of the employees and 
not at the instance of the employers, 
and after the employees wanted a - 
particular system acceptable to the 
bankers we have come forward with 
this amending Bill here. The inten
tion is not to harm the bank 
employees. We are certainly taking 
powers, but before notifying any 
change, I want to make it quite clear, 
we will consult the parties concerned.
If the employees say that this will be 
harmful or not beneficial to them, we 
shall not touch it, we will leave the 
present scheme to continue.

As I have said earlier, the scheme 
has been agreed to by them. Let it 
continue. We do not want to do any
thing. If we do anything, that should 
be to their benefit and not to their 
disadvantage. Our intention is not 
that they should lose because of any 
action of Government.

It has been said that if this scheme 
is accepted they will lose Rs. 3/50nP.
If it is not accepted, they will lose 
Rs. 7/-. Therefore, to that extent they 
will be benefited. Every employee 
will save Rs. 3/50nP. Then where is 
the question of their losing Rs. 3/50 
nP. because of this amendment? If 
this amendment is not brought they 
will be losing Rs. 7 /-, whereas now 
they will be saving Rs. 3/50nP.

with their employers, we shall be 
happy to do so. Of course, if increase 
Is expected because o f the cost of 
living going up, decrease also should, 
be there when cost of living goes, 
down.

The suggestion by the hon. Member 
opposite is acceptable to us, that all 
factors should be taken into con
sideration before making any change. 
As I have already said, by this amend
ment we are not deciding anything, 
we are only taking powers. The 
allegation is that if we amend the Act 
of 1955 and within a short period 
there is a sudden rise then the 
workers will be put to loss. We do 
not want to do that. But here I must 
submit that the rise in the cost of 
living index for the period of six 
months ending June, 1958—it is
153 87—will be 9'87 over the figure of 
144. Under the existing formula banks 
will not pay the increased dearness 
allowance from and for the period 
commencing from 1st July, 1958. With 
a view to solve such hardship only it 
is proposed to amend the clause which 
is under discussion.

The difficulty has been felt on the 
representation of the bank employees. 
The present scheme is that if there is 
a rise of ten points in six months then 
only the increase can be allowed, but 
if it is even 9* points then they will 
not get any increase. Therefore, what 
we suggest is, let it be three months 
and five points. Still some hon. Mem
bers feel that we are betraying the 
cause of workers.

Shri Tangam ani: We are not feeling
anything like that, but it means a 
wage-cut for the employees.

Anyway, as I have already sub- Shri A b id  All.* A s  I said, Sir,
mitted, we will not make any for the period ending June 19S8, the
announcement under the powers that rise is 9- 87 and still the workers will
we are taking according to this Bill not be benefited. According to the
without consulting the parties con- scheme that we are proposing they
cemed. If they say that we should will be benefited. Still there is oppoei*
not come anywhere near it and we “tion. It is very much surprising. I
should leave them to settle peacefully wonder whether hon. Members are
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feeling that the co~t of living index 
will be going down rapidly, and '.ve 
■should not reduce the period from six 
months to three months because 
otherwise the workers will be harmed. 
That is why I said in the beginning, I 
"have not been able to appreciate the 
opposition. They always say that any 
suggestion or amendment coming 
from the other side is rejected by us 
because it is coming from the other 
side. That is not our intention. If 
-anything reasonable is suggested, 
certainly we will accept If it is 
■unreasonable, certainly it is unreason
able and it should not be accepted. We 
bring all facts and figures to show 
that the intention is to benefit the 
•employees, but still they say that we 
are harming the cause of employees. 
A s I submitted, Sir, it is bewildering.

The hon. Member has said that 
workers are now better organised and 
bank employees are very much clever.
I do not agree with this view. I 
submit it is my feeling that the bank 
employees’ organisation was much 
more stronger, much more effective 
before some of the hon. Members 
could take possession of it.

Mr. D eputy-S peaker: Why enter
into that controversy now.

Shri Abid All: Because they were
having organisational strength, sitting 
-with the employers and getting things 
■done.......... (Interruption)

M r. D epu ty -S p eak er: Order, order. 
T^iat is not the issue before us today.

Shri A b id  A ll: An hon. Member
*aid that.

M r. D ep aty -S p eak er: It is not that 
•everything that has been said has to 
be refuted.

Shri A b id  A ll :  It is true. I was 
referring to that. A s soon as the first 
Bank Award came it was called a 
*black award’, not by the organisation 
-first but by some of the leaders. 
Because it was called a ‘black award’, 
afterwards the employers went to the

court, went to the Supreme Court to 
get it annulled. Becaure it was called 
a *black award’, the employees who 
were spread all over the country did 
not give their support to the com
mittee which was to defend the award. 
The result was that the award was 
squashed and another adjudication had 
to be appointed. As soon as the 
Supreme Court said that it was a bad 
award, the employees came forward 
and said that it was a good award, and 
wanted Government, by Ordinance, to 
restore the award

Shri Prabhat K ar (Hooghly): Sir, 
to submit that these are not facts. 
This is not what exactly 
happened during the year 1949-50. It 
was not the employees who said 
it was a ‘black-award’—the reference 
is to Sen Award. It was the em
ployees who welcomed this award. It 
was the employees, again, who 
defended this award in the Supreme 
Court spending not less than Rs. 30,000 
to Rs 35,000, bringing m the best 
lawyers and paying them huge sums 
of money to conduct the case. Now 
he says that the employees said that 
it was a ‘black award’ and, therefore, 
the employers came—as if to minimise 
the wisdom of the employers. They 
were all the time trying to torpedo 
all the attempts of workers to bring 
in a peaceful settlement. Now he is 
again supporting the employers b y  
saying that they had gone to the 
Supreme Court, instead of chastising 
them that they ought not to have taken 
that action.

H r. D eim ty-S peaker: It is not a
support that is being given to the 
employers.

Shri Prabhat K ar: He is finding out 
a plea in their support.

M r. D eputy-S peaker: He has only
stated what happened. I do not think 
that interpretation can be put on what 
he has said

Shri A b id  A ll: Sir, I stick to the 
statement that as soon as the aw ard  
was out some of the leaders of the
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bank employees came out with a state
ment that It was a ‘black award* and 
therefore—subsequently, of course, 
pleaders were engaged—a committee 
was formed to defend the award. But 
because of that statement that it was 
a ‘black award’ that committee did not 
get the support that it deserved and, 
therefore, its plea did not prevail in 
the Supreme Court, that is my 
opinion.

Shri P rabhat K a r: The Supreme
Court decided the case cm technical 
grounds.

M r. D epn ty-S p eaker: How could it 
be said that because that support was 
not forthcoming the Supreme Court 
did not hold that view. Does the hon. 
Minister mean to say that if the sup
port had come the Supreme Court 
would have held otherwise? They 
should have engaged better lawyers 
and they should have convinced the 
Supreme Court that it was an Award 
which should be maintained. It could 
be possible. Therefore, I said the 
workers' interest was not sufficiently 
protected Then the position of that 
Committee, became weak because of 
that statement. Anyway, my submis
sion is—

Shri Prabhat K ar: For the informa
tion of the House, I may say that the 
Supreme Court decided it on a techni
cal point of law, on the failure on the 
part of the Government to issue a 
notification when Mr Justice Chandra
sekhar Aiyar went into the question. 
That was the ground on which the 
Supreme Court decided it. So, the 
Deputy Labour Minister ought not to 
make a wrong statement of fact.

M r, D epu ty -S p eak er: The Labour
Minister had already made it clear. 
There is no question o f making a 
wrong or correct statement. He said 
that the case was not very well rep re 
sented as the Labour Minister would 
have wished it to be done.

Shri A b id  A ll: Still, the fa c t rem ains 
that th e Award w as ca lled  a ‘b la ck  
award’, and subsequently, a request, 
was made to the Government to restore 
it through an ordinance. Anyway, as 
I have mentioned earlier, our inten
tion is to take powers to benefit the 
workers and wherever it is necessary 
to intervene, and whatever we will 
do will be done in consultation with, 
the representatives of the workers con
cerned. I hope the hon. Members, 
after having a little perusal of th e  
correct facts, will be convinced that 
the intention is honest and the Bill 
will be to the benefit of the employees.
I request that the Bill be considered.

M r. D epn ty-S peaker: The question
is:

“That the Bill further to amend 
the Industrial Disputes (Banking 
Companies) Decision Act, 1955, be 
taken into consideration.”

The motton was adopted.
C lause 2,—  (A m en d m en t of Section 3 )

M r. D epu ty-S p eaker: We shall now 
pass on to the clause-by-clause con
sideration Does the hon. Member 
wish to move his amendment No. 1?

Shri Prabhat K a r : Yes.

Mr. D epn ty-S peaker: I thought that 
perhaps after the explanation it will 
not be necessary for him to speak.

Shri Prabhat K a r: I beg to move:

Page 1, for lines 8 to 25, substitute—

“ (5) Notwithstanding anything 
contained in the foregoing provi
sions of the Act, the dearness 
allowance available to the bank 
employees at figure 144 (1944-100) 
will not be reduced at any time- 
and beyond that level the dearness 
allowance will be linked to the 
month-wise All-India cost of living 
index and adjusted with the riae- 
or fall o f every two points o f  A l l -
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(1944*100) with an increase or 
decrease o f one-tenth of dearness 
allowance available at cost of 
living figure 144.”

I want to point out that I have still 
been misunderstood. What I have said 
is this. While the Bill seeks to amend 
the dearness allowance formula 
evolved by the Bank Award Commis
sion, this relief intended for the bank 
employees has not been given. That 
was my contention. What I pointed 
out at that time is not any opposition 
to the Bill as it is. As far as it goes, 
1 welcome the spirit of the Bill. But 
I disagree with the content of it.

M r. Deputy-S peaker: It is just a one- 
clause Bill, so to say. Where is the 
doubt about the contents?

tune of Rs. 1-12-0, but then, there will 
be reduction still. I pointed out to 
the hon. Minister that while in every 
part of the country other employees- 
are getting an increase in their dear
ness allowance, in the case o f the bank 
employees there will be a reduction. 
I am agreeable even to withdraw my 
amendment if this particular proviso' 
is withdrawn by Government so that 
we get an opportunity to place our 
facts and to convince the Government 
to evolve a formula by which it will 
be beneficial to the employees. As 
there is a provision, the Government’s 
intention is already made out in the 
Act, namely, that they want to limit 
themselves within the framework o f 
the existing scheme of dearness allow
ance which is working hardship, and 
that is why I have moved this amend
ment.

Shri Prabhat K ar: I agree with the 
objects of the Bill. The Bill is meant 
to  mitigate the hardships. Now, I 
placed before the hon. Labour Minis
ter certain figures and I placed before 
him the actual state of aiTairs in the 
State Bank of India. I wanted him 
to take those factors into considera
tion. Therefore I moved this amend
ment. Instead of sticking to the State 
Bank formula, another formula could 
be evolved. But here, I can quite 
appreciate the difficulty. The proviso 
is there. It says:

“Provided that any adjustment 
so made shall, so far as may be, 
bear to the rise or fall of the cost 
of living index the same ratio as 
is indicated between the adjust
ment of dearness allowance and 
the rise or fall o f the cost of living 
index in the formulae recom
mended in that clause.”

The whole point here is, unless that 
“same ratio” is changed, there will be 
no mitigation of the hardship, because, 
instead of a reduction of Rs. 7, the 
reduction will be Rs. 3-8-0. Further, 
if it is two months instead of five 
months, the reduction may be to the

The first part of the amendment is 
the accepted interpretation o f the 
Award by no less a person than the 
present Law Minister. The first part 
is, as it should be, the interpretation 
of the Award itself, and according to 
the second part, as I have placed 
before the House, there will be a varia
tion of two points with the rise or 
fall, with the increase or decrease 
being one-tenth Of the dearness 
allowance.

Shri A bid  A ll: After nearly eight
years of tangle, a sort of agreement 
was reached between the representa
tives of the workers and the manage
ment on the basis of which the Bank 
Award Commission submitted its 
report which was unanimously accept
ed by Parliament and which will 
remain in force for about a year more. 
We do not intend interfering with this 
scheme which has been accepted oi> 
this basis.

This Bill has been brought here, as 
I have said earlier, because the em
ployees wanted it and the employers 
have consented to it. Otherwise, we 
would not have interfered with the 
Act. So, there is no intention to»
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change the scheme in the Act which 
.has been accepted already. In the 
remaining period ol this scheme, we 
want to help the employees if it is 
-found that our help will be necessary. 
T o  that extent, as I have explained 
earlier, we want to get things 
^changed, and the suggestion made by 
the hon. Member upsets the whole 
«cheme. That is not acceptable.

Shri Prabhat Kar: Only one sugges
tion. Is he agreeable to see that the 
present dearness allowance that is 
being paid to the bank employees will 

%>e maintained,—ttiat is, the status quo 
being maintained—instead of entering 
into new schemes before 1959?

Shri Abid Ali: That is what I have 
-said; instead of a big cut—

Shri Prabhat Kar: Status quo not
■of the formula but of the amount.

Mr. Deputy-Speaker: This is what
he says. They are not enforcing any 
'adjustment. Government have taken 
powers to see whether it is really 
necessary to go further or not. If it 
is not in the interests of the em
ployees, then they would not do it.

rShri Prabhat Kar: Not the formula.

Shri Abid Ali: And also after con-
• suiting the representatives of both the 
jjarties.

Shri Prabhat Kar: If the formula is 
allowed to continue, it will be a reduc
tion  of Rs. 7.

Mr. Depnty-Speaker: It is good so 
'far as it goes. Let this be given. But 
if it is not done, something more 

'Should be done. Seven should not be 
reduced to 3. That is what the hon. 

.Member saya.

Shri Abid All: He should appreciate 
'what will be the position if this 
•scheme is not accepted. The present 
-position is more unfavourable or will 
become less..........

Shri P rabhat K a r : 1 have agreed. It
will be more unfavourable.

Shri Abid A ll: Then why should
there be opposition?

Mr. Depnty-Speaker: He is n ot
opposing it. He says he welcomes it 
so far as it goes. But he wants that 
something more should be done.

Shri Abid A li: All the time he has 
been attributing to the Government 
that we are going wrong and that we 
are betraying the workers. Now, they 
are realising the correct position.

Shri Prabhat Kar: I am sorry that—

Mr. Depnty-Speaker: I am also
sorry. I am now putting the amend
ment to the vote of the House. The 
question is:

Page 1, for lines 8 to 25, substitute—
“ (5) Notwithstanding anything 

contained in the foregoing provi
sions of the Act, the dearness 
allowance available to the bank 
employees at figure 144 (1944-100) 
will not be reduced at any time 
and beyond that level the dear
ness allowance will be linked to 
the month-wise All-India cost of 
living index and adjusted with the 
rise or fall of every two points of 
All-India Consumers Price Index 
(1944-100) with an increase or 
decrease of one-tenth of dearness 
allowance available at cost of 
living figure 144.’ ’

The motion was negatived

Mr. Depnty-Speaker: The question
is:

'"That clause 2 stand part of the 
Bill.”

The motion was adopted.
Clause 2 was added to the Bill

Mr. Depnty-Speaker: The question, 
is:

“That clause 1, the Enacting 
formula and the Title stand part 
o f the Bill.”

The motion was adopted.
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Clause 1, the Enacting Formula and
the Title w ere added to the BiU

Shri Abld All: I beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker: Motion moved: 

“That the Bill be passed.”

Shri T. B. Vittal Rao: I am glad that 
the hon. Minister has assitted the 
House that before issuing any noti
fication or before evolving any for
mula, he would consult the represen
tatives of the bank employees That 
is a welcome thing.

But another point I would like to 
say is this. These awards or formulae 
which have been evolved have been 
made, having regard to a set of 
figures compiled by the Government 
of India, namely, the all-India cost of 
living index and the consumer price 
index. The Gadgil Committos on 
dearness allowance had held that the 
very method of compilation of these 
figures did not represent the correct 
cost of living obtaining in the coun
try. The Government had accepted 
that recommendation and m pursu
ance of that recommendation, they a it 
carrying out fresh surveys. But my 
grievance is that though the com
mittee reported in 1952 and the Gov
ernment accepted the recommenda
tions in 1953, now we are only in the 
stage of conducting a survey.

15 hrs.

I would only request the hon Minis
ter to see that the present survey 
that is being carried on under the 
Ministry of Labour, the all-India 
survey for determining the cost for 
the working class and also the survey 
that is  being carried on by the 
Central Statistical Organisation under 
the Cabinet Secretariat into the cost 
0I living of the middle-class should be 
com pleted  v e ry  qu ick ly , because a l
ready flye  years h a v e  passed.
145 L S D — 8

Regarding the scheme of D.A. ad
justment, I welcome it, because I 
know what is happening in the coal 
award. There also, for every 10 
points, you will have to get Rs. 4-14-0. 
But when the cost of living index 
rises on an average by five points, the 
workers do not get anything. Even 
up to seven points, they don’t get 
anything. For instance, from 1st 
January, 1957 to 30th June, 1957, 
there was nearly an increase of seven 
points in the average consumer price 
index, but no increase in dearness 
allowance was given, because the rise 
was not by 10 points. There also the 
position is similar.

Finally, I would like the Minister 
to consider the fact that the system 
of D A was a war-time measure The 
war ended in 1945 and since 13 years 
have elapsed, this should be given up, 
and wage should rise or drop accord
ing as the cost of living index rises 
or drops That is the procedure 
which is adopted in various countries. 
But here still that war-time measure is 
continuing 13 years after the cessation 
of war. I hope and trust that the 
Mmister will give some thought to 
this matter and very soon, at least in 
the Standing Labour Committee meet
ing which is going to be held in the 
next two months, this system of D.A. 
should be dropped and it should be 
merged with the basic pay. That 
would be the ideal thing and that is 
the thing I would like to impress 
upon the hon. Minister.

Shri Prabhat Kar: I had an appre
hension that the hon. Labour Minister 
carried some prejudice against me 
and now at last I find that he has 
completely misread my approach to 
this particular Bill and all that I have 
said. Naturally if he is already pre
judiced against a particular person, he 
will not be in a position to give 
proper thought to what he states. So, 
he has completely not taken into cog
nizance what I have said in this House 
today. I am very sorry for it  It ia 
a very difficult proposition; if the 
hon. Minister does not want to hear 
and understand, then nobody can
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make him understand. Even then, I 
represent the bank employees and I 
look to their interests and therefore, 
I have come again and again before 
the Ministry.

Now the Bill is going to be passed. 
The hon. Minister said he will take 
into consideration all factors. I am 
very glad He has assured that he 
will hear the representatives of the 
workers I am very glad about that 
also. The only point I want to stress 
is this. Will he give this assurance 
that until all these things are done, 
he would ask the employers not to 
reduce the D A. at least until all the 
differences are finally settled by the 
Government'*

I am very apprehensive that today 
when the prices of daily necessities cf 
life are going high, any reduction in 
the emoluments of an employer will 
react very severely and we will be 
charged that we were the persons 
creating all these troubles In spite 
of all these efforts, I can tell you 
that it is the bank employees who will 
make the Government know exactly 
how they feel. We do not want to 
create that situation I am appealing 
to the hon. Minister. Now that the 
Bill is going to be passed and this 
power has been given to the Govern
ment, will the Government at least 
ask the employers not to reduce the 
D.A until the whole matter is settled, 
50 that we may have an oppor
tunity to discuss the matter with the 
Labour Ministry and with the em
ployers and come to a final under
standing, because any reduction will 
have serious repercussions? That is 
my appeal to the hon. Minister.

Shri A b id  A ll :  As I said, we had 
d ecided  already that before issuing 
an y  notification, we should have the 
benefit of consultation with the re
presentatives of the parties concerned 
•ad I have given an assurance to that 
effect.

With regard to amalgamation of 
D.A. with wages, as the hon. Member* 
themselves know very well, in all 
our enactments, wage means including 
the D.A. The D.A. has already 
been included in the wage for the 
purpose of overtime and several other 
matters The employees' provident 
fund scheme also is applicable not 
only to the basic wage, but also to 
the D A On that basis, the provident 
fund scheme is working

With regard to the hurrying up with 
the work of the survey, the hon. 
Member should appreciate that it is 
a big job to be done thoroughly and 
sufficient time should bo taken But in 
the meantime, there is no hardship, 
because the increase or decrease is on 
the basis of the same index If the 
basis is the same, when it goes up, 
workers get more and when it goes 
down, workers get less So, the cost 
of living index calculation basis is 
applicable both ways Therefore, there 
is no hardship because of this delay

With regard to the last suggestion. 
I may submit that there have been 
such suggestions by the employers 
also that Government should change 
the basis of the recommendations of 
the bank commission. We are not 
accepting that, because, as I have said, 
a thing which has been finalised after 
eight years of efforts should remain 
pucca for four years at least. So, 
there is no intention of making any 
change in that.

M r. D epaty -S peaker: The question
is-

‘That the Bill be passed” .
The motion was adopted.

15.09 hrs.
ESTATE DUTY (AMENDMENT) 

BILL
M r. D e p a ty S p e a k e r : The H ouse w il l  

n ow  take u p  the Estate Duty 
(A m en d m en t) Bill, 1998 as rep orted  b y
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the Select Committee. As the House is 
aware, five hours have been allotted 
for all the stages of the Bill. I would 
like to take the sense of the House as 
to how these five hours should be 
distributed among the various 'stages 
o f the Bill.

S h ri P rabhat K ar (Hooghly): 4 and
1 .

Pandit Thaknr Das Bhargava
(Hissar): 34 and 1̂ ..

Shri V. P. Nayar (Quilon): Yes
terday we found that as soon as the 
general discussion was over, there 
were no speakers and when the 
clause-by-clause consideration start
ed, it collapsed.

Mr. Deputy-Speaker: I cannot help 
that.

Pandit Thakur Das Bhargava
There are 30 amendments.

Mr. Deputy-Speaker. Yes; so there 
should be some time for that also.

Let it be 34 hours and 14 hours

The Minister of Revenae and Civil 
Expenditure (Shri B. Gopala Reddy):
I beg to move:

"That the Bill further to amend
the Estate Duty Act, 1953, as
reported by the Select Committee,
be taken into consideration.”

As the House is aware, this Bill was 
referred to a Select Committee con
sisting of 43 members on the 25th 
April, 1958. The Committee has 
submitted its report on the 18th 
August 1958. I do not propose to go 
into all the details of the changes 
made by the Select Committee as they 
are fully explained in the report. I 
shall refer only to the more impor
tant points.

As hon. Members are aware, during 
the discussion cm the motion for re
ference to the Select Committee, a 
Point o f order was raised in this

House by Shri K. Periaswami Gounder 
that Parliament was not competent to 
consider the Bill in the absence of 
resolutions passed by the Legislatures 
of at least two States, as envisaged 
in clause (2) of article 252 of the 
Constitution. After a full discussion 
of the constitutional position the 
speaker ruled that clause (2) of 
article 252 of the Constitution applied, 
but that it did not act as a bar to the 
consideration of the Bill by the 
House and its reference to a Select 
Committee. The Bill was, according
ly, referred to the Select Committee 
and, in the meanwhile, we also con
sulted the Attorney-General as to the 
further procedure to be followed, 
and in particular, the form of the 
resolutions which should be passed 
by the State Legislatures. Following 
his advice, a new clause has been 
added to the amendment Bill by 
the Select Committee in order to make 
it clear that the provisions of this 
Bill do not apply to the levy of estate 
duty on any estate which consists 
wholly or in part of agricultural land. 
Clause (1) of the Amendment Bill has 
also been amended so as to make it 
possible for the Central Government 
to bring the Act into force from a 
suitable date to be notified by 
Government, instead of from 1st 
April, 1958. The intention is that after 
this Bill is passed in its present form 
by Parliament, steps will be taken to 
consult the State Governments with a 
view to get resolutions passed by the 
State Legislatures, requesting the ap
plication of the amending Act to 
agricultural land in their States. After 
the resolutions are passed by the State 
Legislatures, Government will again 
bring before this House a short Bill, 
which would make the amending Act 
applicable to estate duty on agricul
tural land in the States concerned. It 
is only thereafter that the amendment 
Act will be brought into force for 
non-agricultural property as well as 
agricultural property in the States 
which pass the resolution. I hope this 
procedure that has been suggested by 
the Select Committee will not only 
solve the practical difficulties but also
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remove the doubts expressed by the 
Members of this House on the last 
occasion This procedure will also 
ensure that the State Legislatures 
know definitely what changes in the 
principal Act they are being asked to 
agree to, and there would be no possi
bility of different States suggestirtg 
the adoption of varying and possibly 
contradictory amendments

Another important change made by 
the Select Committee is with regard 
to the rates of estate duty prescribed 
under clause 30 of the amendment Bill 
As hon Members are aware, no estate 
duty is at present leviable on an 
estate the principal value of which 
does not excecd Rs 1 lakh and which 
does not include coparcenary interest 
in the property of a joint Hindu 
family The amendment Bill seeks to 
reduce this limit to R& 50,000 Thus, 
an estate of the puneipal value of 
Rs 1 lakh would have had to pa> an 
estate duty of Ri> 3 000 accoidmg to 
the rates originally proposf d in the 
Bill, whereas nothing is pavnble under 
the existing Act An estate of the
value of Rs l.'iO.OOO would ha\c had 
to p iy  a dutv of Rs 7,000 undei the 
ra,<'s proposed in th* onginal Bill 
whereas the duty leviable at present 
is only R'- 3,750 M 'mbc of the 
Select Committee ft It that the in
crease in dut> on estates of th< value 
of Rs 1,50 000 and less war. raf'icr
steep and that some concession should
be shown 111 such cases Thi Com 
mittee has, accoidingly, reco'nm frd 'd  
that the duty on tht second slab of 
Rs 50,000 should be teduc'd from 6 
per cent to 4 per cent d’-'d the duty 
on the third slab of Rs 50,000 should 
be reduced from 8 per cent to 6 per 
cent With the change suggested by 
the Select Committee the duty pay
able Will be Rs 400 in the case of an 
estate o f the value of Rs 60 000,
Rs 1,200 if the value is Rs 80,000 
and Rs 2,000 if the value is Rs 1 ,00 000 
As the reductions are in the 
lowest slabs, the effect of this re
duction in rates will be felt not only

in the case of the small estates, but 
also the bigger estates.

The House is aware that in the 
amendment Bill, as introduced before 
the House, it has been proposed that 
the period within which gifts are 
charged to estate duty should be 
raised from the present two years to 
five years This was based on the 
recommendation of the Taxation En
quiry Commission At the same time, 
to prevent double taxation of gifts, 
first under the Gift-taic Act and 
later under the Estate Duty Act, it 
was provided in clause 22 of the 
amendment Bill that no estate duty 
would be levied on any property 
which had been gifted and in respect 
of which gift tax had been paid 
On a careful consideration of this 
clause, tht Select Committee felt that 
it would Wad to large-scale tax 
avoidance by the making of large 
gifts just before one’s death At the 
same time the Committee noted that 
the proposed extension of the two 
year period to five years had also 
been criticised on the ground that it 
would lead to hardship m genuine 
cases and thit in any c a s t , it amount
ed to giving retrospective effect to 
legislation It was also argued that 
now that th" Gift-tax Act has been 
■enacted, it would itself be a check on 
attempts at avoidance of estate dutv 
through the making of gifts and 
he nee there was no need to extend 
the two ye ar period to five years 
The Committee, therefore, felt that it 
would be better to retain the two 
year period for chargeable gifts At 
the same time, they have recommend
ed that clause 22 of the Bill should 
be amended so as to provide that any 
gifts made within the two vear limit 
should be included in the principal 
value of the estate and subjected to 
e'state duty, a rebate being given for 
the amount of gift-tax actually paid 
on such property

It will be recalled that when the 
amendment Bill was originally intro
duced in the House, the Prime
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Minister had estimated the yield from 
the measure at Rs. 50 lakhs for the 
current year. As was explained 
during the Budget Debate, that figure 
represented the effective receipts for 
six months only, because of the period 
of six months allowed for the filing 
o f returns. For a full year, there
fore, the additional revenue expected 
was of the order of Rs. 1 crore. In a 
matter like this, it is very difficult 
to make any firm estimate of the 
probable yield. However, at a rough 
guess, I feel the result o f the changes 
made by the Select Committee, parti
cularly in respect of rates, would 
bring down the additional revenue m 
a full year by about Rs. 30 lakhs. 
So far as this year is concerned, as 1 
had stated earlier, we have to consult 
the various State Governments and, 
through them, the State Legislatures.
I doubt, therefore, whether it would 
be possible to notify the coming into 
force of the amendment Act on a 
date earlier than the 1st April 1959; 
hence, no portion of the additional 
revenue budgeted for may be realis
ed this year.

I have briefly explained the changes 
made by the Select Committee and 
their financial effect. The changes 
suggested by the Committee are, in my 
opinion, fair and equitable' and con
stitute a definite improvement on the 
original provisions. I hope they will 
have the overwhelming support of 
the hon Members of this House.

With these words, I move that the 
Bill, as amended by the Select Com
mittee, be taken into consideration by 
the House.

M r. D epu ty-S p eaker: Motion
moved:

"That the Bill further to amend 
the Estate Duty Act, 1953, as 
rep orted  by the Select Com
mittee, be taken into considera
tion.”

w Sfar l  P rabhat K a r: Mr, Deputy 
Speaker, I  am sorry, the Estate Duty 
Amendment Bill, as it has emerged out

of the Select Committee, will only 
serve purposes other than the one for 
which it was introduced. At the time 
o f moving this Bill it was stated that 
the revenue will come to the 
tune of Rs. 50 ■ lakhs. Now the 
Select Committee has varied the rate 
and it will reduce the expeqied 
revenue. Not only that. An as
surance was given at the time of 
moving the Bill in this House that 
out of the experience of the last five 
years it has now been proposed to 
change the two years’ time to five 
years. That suggestion of the Gov
ernment which was made in the Bill 
presented before the House has com
pletely again been taken out. While 
moving the Bill it was said that almost 
five years are now passed and we 
can now review our experience of the 
operation of the Act. As far as I can 
judge from the reference made and 
questions asked in this House, I 
see a certain amount of disappoint
ment at the poor yield from this duty. 
Though definite estimates were never 
made, and by the very nature of things 
could not have been made, of the 
actual yield of the duty, I believe both 
the House and the country expected 
that the actual yield would be much 
more than Rs. 2 crores per year. We 
know that there was an expectation 
and a concrete statement was made by 
the then Finance Minister that the 
yield will be about Rs. 7 crores 
annually. Actually, during the last 
five years, we have received only 
Rs. 0.63 crores, that is, less than 
Rs. 2 crores a year. An amending Bill 
was brought with a view to increase 
the revenue. But, instead of making 
provisions so that the revenue may be 
increased, it has been recommended 
to the House that any such sugges
tion made by the Government 
should not be taken into consideration 
and as the hon. Minister has said, it 
was said that this will cause harass
ment and a change from two years to 
five years will, in fact, give retros
pective effect which is not fair.

Knowing well how in this country 
there are many persons who evade 
taxes and knowing also what a big
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amount erf tax evasion still exists, 
now to ta}k of harassment of this 
type of people at the cost of the 
country cannot be understood, and I 
am sorry to find a soft corner for this 
type of anti-social people, I would say, 
from the Government. It was admit
ted that there was inherent difficulty 
here in this country for the recovery 
of this particular duty because of so 
many complications and manipulations- 
Yet, while passing legislation im
posing taxes, we spend much more 
time in considering the so-called
harassment of this type of people and 
every time during the last two years, 
whether in the case of the wealth tax 
or expenditure tax ar gift tax, the 
Bill has come back from the Select 
Committee granting concessions to
those persons who, in the past, have 
evaded payment of tax. When we 
place these legislations before the 
House, we let our people know that, 
with a view to bridge the gulf bet
ween the higher income group and 
the smaller and with a view to tax 
more those people who can pay, these 
legislations are being introduced. The 
expected revenue, whether of the 
wealth tax or of expenditure tax or 
estate duty, all the time, we find, is 
not only not being fulfilled, but it has 
been found that it haa gone down to 
an extent which nobody could have 
imagined. In the case of expenditure 
tax, very recently introduced, for the 
assessment year 1958-59, very few 
returns have been received from 
assessees before 30th June, 1958. In
dividual notices have therefore been 
issued calling for returns of the 
expenditure in about 6,000 cases. So 
far, the returns have been received 
only from a small number of people. 
The same thing happened in the case 
o f  estate duty, where, in spite of all 
provisions, it was found that we 
expected about Rs. 7 crores annually 
and against that, we have received 
during 5 years only Rs. 8-63 crores, 
that is, leas than Rs. 2 crores a year. 
To grant any concession to this type 
o f  p e o p le ....................

A n  H on. M em ber: W hich  type?

Shri Prabhat K ar: Persons w h o
evade tax; these are the persons w h o  
have been evading the taxes. Because, 
the estate duty o r  wealth tax is being 
imposed on persons who are in a 
position to pay the taxes. These are 
the persons who, all the time, circum
vent by any means the provisions o f  
the Act and find out by their mani
pulating of their accounts how not 
to pay the tax to the- Government

When this amending Bill was placed 
before the House, it was stated that 
for two years, five years have been 
substituted It has been omitted now, 
as already said by the hon Minister 
here.

Again, in the schedule which was 
placed before the House, you will find 
that the suggestion was that it would 
be 6 per cent, and 8 per cent. It has 
now been reduced to 4 and 6 . It is 
admitted that so far as estate duty is 
concerned, it is the lowest in this 
country If I may give you the 
figures, so far as U.K. is concerned, 
for Rs. 20 lakhs of property, it is 19 
per cent in India and in the U.K. it 
is 50 per cent; for Rs. 30 lakhs of pro
perty, it is 22 per cent, in India and 
in the U K. it is 60 per cent; for Rs. 50 
lakhs of property, it is 27 per cent in 
India and in the U.K. it is 60 per cent. 
For Rs. 1 crore of property, it is 44 
per cent, in India and in the U.K. 
it is 70 per cent. For Rs. 1J crores 
of property it is 35 per cent in India 
and in the U.K. it is 80 per cent. I 
could have understood that while 
amending the estate duty Bill, a re
duction is made at the lower slab and 
there is a corresponding increase in 
the case of properties worth more than 
Rs. 15 lakhs or 20 lakhs. No such 
thing has been made. A  suggestion 
was made, but it was said in the 
Select Committee that the rule re
quires the permission of the President 
and the Cabinet did not think that it 
will be possible at this particu lar 
moment to increase the rate in the
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higher property group. You reduce 
the percentage here. You want money 
for the fulfilment of the Plan. You 
impose indirect taxation on the 
people. You give concessions to the 
richer class and you impose taxes on 
the poorer class. Coming before 
Parliament you say that we are 
amending the Estate Duty Act with a 
view to enlarge its scope. Coming 
before Parliament you say that we are 
imposing the wealth tax, gift tax and 
expenditure tax. In the Bill itself you 
make provisions by which you allow 
these persons to escape and impose 
taxes on the common people. I think 
that this taxation policy of the Gov
ernment needs change.

There is one provision in clause 18 
of the Bill which I am not able to 
understand, and that is the provision 
that half of the probate duty should 
be exempted. I can understand that 
if the estate is worth Rs. 1 lakh, and 
the probate fee is paid for Rs. 5,000, 
while imposing a tax on the tstate, 
you impose it only on Rs. 95,000. 
That is understandable. But that has 
not been done. As I have said, these 
duties are imposed with a view to in
crease the revenue. So, an attempt 
should be made to see that the 
revenue increases. But that was not 
the consideration which the Select 
Committee had while discussing tnis 
matter, and that is why instead of 
putting in provisions to improve the 
revenue, they have placed before the 
House a Bill which will reduce the 
revenue to something less than was 
expected when the Bill was originally 
introduced by the Minister.

About the retrospective effect, I 
would like to say a word. It has 
been said that the Bill will come into 
operation after one year. Now, the 
persons who are to pay this estate 
duty were aware that the Estate Duty 
(Amendment) Bill was coming. 
Knowing fully well how these gifts 
are made, how the accounts are mani
pulated and how the transfers a^e 
made, we should have taken this into 
consideration and given retrospective

effect. But, instead of doing that, it 
has been proposed that this Bill will 
come into operation not earlier than 
1st April, 1959. This will again give 
scope for further manipulation of the 
transactions in between. It has been 
said that the State Governments have 
to pass legislations in regard to agri
cultural income. Now, it was within 
the competence of the Central Gov
ernment to have taken this matter up 
with the State Governments, and I 
can pay that even a whisper from the 
Centre would have sounded thunder 
on the ears of the State Governments 
and they would ha/2 a cced e  im
mediately to such a proposal. There
fore, to take the plea that the State 
legislatures have to pass resolutions 
and, therefore, we have to wait for 
another year before this Bill can 
come into operation, is not the proper 
way for bringing this particular sec
tion of the Bill into force.

Lastly, I would say that the Bill 
will surely be enacted. The main 
point is how to collect the revenue. 
Every time a Bill seeking to impose 
taxes is brought forward, we have 
brought it to the notice of the House 
that unless and until the tax-collect- 
ing machinery is put in order, it will 
be difficult to realise the taxes, and 
everv time, it has been said before 
the House that the expected revenue, 
whether it be from wealth tax or ex
penditure tax or income tax has not 
come. What is the reason for that? 
What are Government doing? What 
steps are Government going *o take 
to remodel the whole structure of the 
tax-collecting machinery! Parlia
ment’s duty is not merely to pass 
legislations, but also to see that the 
expected revenue is realised by Gov
ernment.

In this connection, I would like to 
say that the other day I saw a paper 
which is coming out from Delhi, 
where they have challenged the Gov
ernment that all these tax evasions 
are done with the connivance of the 
officers, and they have said that they 
are even prepared to prove it. I am
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not going so far as that. But I am 
sure tne Minister will agree that there 
are same lacunae somewhere. Unless 
the loopholes are plugged, it is no good 
passing legislations with the expecta
tion of a particular amount of reve
nue, and then coming before the 
House and telling us that as against 
an expected sum of Rs. 7 croras a year 
by way of estate duty, only Rs. 1 5  
or 1‘ 7 crores have been realised and 
so on. This is a matter which should 
be taken into consideration very 
seriously. I hope while replying to 
the debate, the Minister will inform 
the House of what steps are bring 
taken to see that the expected 
revenue may be realised by the 
Department.

I hope that even at this stage, Gov
ernment will see their way to increase 
the rate of estate duty in the case of 
property worth more than Rs. 10 
lakhs and will, if necessary, take the 
sanction of the President for that 
purpose, so that really we jan get 
good revenue out of this estate duty, 
in respect of which the present Bill 
has been placed before us.

Pandit Thakur Das Bhargava: I do
not know whether I should congrat
ulate Government, so far as this Bill 
is concerned, or I should '.•ondr'trm 
them for doing certain things in this 
Bill which are of a monstrous nature.

Mr. Deputy-Speaker: He may not
do anything.

Shri Prabhat Kar: Or do both.

Mr. Depnty-Speaker: That is also 
open to him.

Pandit Thakur Das Bhargava: I
shall certainly congratulate Govern
ment on the good things that they 
have done. At the same time, I shall 
not spare them in regard to th:ngs 
which I think have not been rightly 
done.

To start with, let me dispel the con
fusion which may have occutxed in 
the minds o f the hon. Members who 
heard the previous speaker. It ap
pears that the previous speaker had it 
in mind that the Government's func
tion is only to collect money .and do 
nothing else by way of taxes. He is 
not alone in this, for, I know of a 
speech by the previous Minister o f 
Finance who said to me on one occa
sion that he was the Finance Minister 
and he was not concerned with the 
equities of taxation, and that he was 
only to collect money. When I 
brought up that point last timp, while 
considering the Gift Tax Bill, I was 
very glad to find that our present 
Finance Minister did not accept that 
position of the Finance Minister. On 
the contrary, he gave us to understand 
that as a matter of fact, the fairness 
of a tax and the equity of a tax were 
considerations which must be taken 
into account at tue time of imposing 
any tax.

From the Bill as it has emerged 
from the Select Committee, I find 
that the Finance Minister has in the 
Select Committee concurred with 
hon. Members, and from the spoech 
of the Minister in charge now, I find 
that they have practically .iccepted 
what the Select Committee has done. 
In regard to certain matters, the 
Select Committee has done very well. 
I congratulate the Select Committee 
on their reducing the rates of duty as 
well as on their not changing the 
limit from two to five years and on 
their general approach to the relevant 
questions.

It would be a sorry thing if we did 
not act according to equity, so far as 
taxes were concerned.

The previous speaker told us that 
Government were not right in agree
ing to adhere to the limit of two 
years. May I quote from the Finance 
Act of Great Britain when they en
hanced this period fro mthree to live
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years? They did not do it retrospec
tively. They had some transitional 
provisions to which I need not refer 
at this stage. If an amendment to 
this effect is moved, I will have oc
casion to quote from the Act of Great 
Britain what the law is there and all 
tiie world over the law is—that so far 
as taxes are concerned, they are not 
imposed in a retrospective manner. 
So I think the Select Committee and 
the Finance Member did very well in 
not agreeing to the recommendations 
contained in the original Bill that this 
period be increased.

So far as the taxing limit is con
cerned, I am sorry I do not agree with 
the provision that the limit of Rs. 1 
lakh should be reduced from Rs. 1 
lakh to Rs. 50,000. So far as this 
limit is concerned, originally we fixed 
Rs. I lakh, and the conditions in the 
country, if any, are to be considered in 
this matter. ITiis Rs. 1 lakh is not of 
the same value today as it v.a? in 
1953 or earlier. At the same time, so 
far as India is concerned, this 
kafanfar tax—as it is called by ordi
nary people—is not suited to our 
genius. A person dies and the ser
vants of the Government are happy 
at the prospect of realising taxes 
They go there and before his di'ad 
body is taken away, they think they 
must have their own share.

Shri M. C. Jain (Kaithal): Only
when a rich person dies.

Pandit Thabur Das Bhargava: At
the same time, when this Bill came 
before this House in 1953, I supported 
it, because so far as our country is 
concerned, it cannot stand alone; m 
the whole world there are enactments 
like this, and in a welfare State we 
need money. Therefore, on both these 
grounds I supported it, and I support 
it now.

At the same time, I think the way 
In which the previous speaker has told 
us, that we are only to collect money, 
will not be a fair thing to do. For 
instance, this amount of Rs. 1 lakh 
is, in my humble opinion, too much.

S h ri Prabhat K ar: It is a tax-im
posing Bill. So w e  are  thinking of 
revenue. If there are other things, 
they will be considered separately.

P an dit T habur Das B hargava: I
understand that if the Govern orient 
bring forward a Bill for imposing, 
taxes on air and water, my hon. 
friend will be there to support them, 
because it is a tax-imposing Bill.

Shri Tangamani (Madurai): Water
is already taxed.

Pandit Thakur Das Bhargava: This 
is not a fair way of looking at things. 
You may certainly tax people, but in a 
fair way. This limit of Rs. 50,000 
may, m fact is sure to lead to harass
ment. My hon. friend is not at all 
concerned with the harrassmunt to 
the ordinary people. He says harass
ment will bo there and the tax will 
be there. May I humbly submit that 
if we fix the amount at Rs. 50,000 as 
the taxable limit, it will be the middle 
class people, who have not got much, 
who will be affected?

What about agriculture? Does my 
hon. friend think that in villages 
people can pay taxes like the one 
proposed? It is too much. Even 
where land is worth Rs. 1,000 an acre, 
what will be the position? A  man 
owning 50 acres will be taxed. An 
ordinary house in a city is worth 50,000. 
Therefore, the amount of Rs. 1 lakh 
which we had fixed in 1953 was fair.

What about joint family, to which 
I will come later? Joint family prop
erty worth Rs. 50,000 is to be taxed; 
practically, I say joint family prop
erty worth Rs. 50,000 will be taxed 
though the property of the deceased 
passing on his death may be only 
ten thousand. In a case of this 
nature, the question will not be whe
ther the deceased had property to that 
extent, since we have made a very 
serious , encroachment in this Bill on 
the rights of the Hindu joint family, 
because we do not tax only the prop
erty of the deceased person but w e
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ta x  the property of the entire family. 
This is the amendment that we are 
making, and I am very sorry that ex
cept for one dissenting note, I have 
not seen many dissenting notes to the 
Report of the Select Committee on 
this matter. This is a very serious 
matter. I will come to it later.

The first thing I want to suggest to 
the Government is this. Of late, I 
have been saying that the Govern
ment are acquiring greater and great
er powers so far as income tax officers 
are concerned. Practically, income 
tax officers or those like them will 
use all these powers against the assea- 
sees. Since the enactment of the In
come Tax (Investigation Commission) 
Act, I find that all those provisions 
which were contained in that Act are 
being imported into our ordinary law 
year by year and very drastic powers 
have been taken by the Government 
for their income tax officers. I have 
always been opposing it £nd will go 
on opposing it because, in my humble 
opinion, it is not fair to arm these 
income tax officers with these large 
powers.

To start with, the income tax officer 
in India—and perhaps all the world 
over— is a person who is himself an 
investigating officer. He is also a 
taxing officer. He has got very larpe 
powers in his hands. He is himself 
the police officer and the judge. 
Therefore, he is all powerful, and any 
assessee can be coerced into doing 
anything. And when we find that the 
income tax department is not so com
petent and at the same time not free 
from corruption, we can very well 
appreciate the difficulties of an or
dinary assessee.

The income tax department has been 
burdened with so much work. There 
are the gift tax, expenditure tax, 
wealth tax and other taxes concen
trated in the hands of the income tax 
officers and we have got a dearth of 
competent officers. After two or three 
years of his joining, e person becomes

an income tax officer and is invested 
with these large powers whereas pre
viously only after 8 or ten years the 
man who entered the department used 
to be made income tax officer. In
competent officers are there with 
authority to discharge all these func
tions. These functions are new to 
India. I know, at the same time, that 
the department has sent many officer* 
to foreign countries to study the ad
ministration of these taxes there and 
they have come back. All the same, 
the work is very new.

Therefore, I think we should set 
that all those safeguards which we 
have been advocating here should b® 
adopted by Government to see that 
between the income tax officers and 
the general public there is a sort of 
rapproachement. Every assessee does 
not go to an income-tax officer as he 
now goes to a police officer. In fact, 
the police officer is not so dreaded 
now as the income tax officer.

In this chain of officers, I would 
submit that there is one officer in this 
department who is, as a matter of 
fact, loved by the assessees and whose 
services are appreciated by them. He 
is the Appellate Commissioner. He 
is independent of the Board theoreti
cally. though in practice he is not so 
independent. At the same time, in 
all these laws of income tax, expendi
ture tax, gift tax and so on, we have 
put in these words for the Appellate 
Commissioner, for the Appellate Con
troller and for their counterparts in 
the other Acts:

“Provided that no such orders, 
instructions or directions shall be 
given by the Board so as to inter
fere with the discretion o f the 
Appellate Controller of an estate 
duty in the exercise of appellate 
functions” .

Under this Bill also. Appellate Con
trollers are being appointed for the 
first time. We have got this safe
guard. At the same time, as I h av e
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submitted earlier on many occasions 
in this House, w e have got article 50 
o f the Constitution which enjoins 
Upon Government, which makes it 
the fundamental duty of Government, 
to see that there is separation of the 
executive from judicial functions. 
This Appellate Officer—call him Ap
pellate Commissioner or Appellate 
controller—ought not to be subject to 
the Board in matters of his own pro
motion, transfer and conditions of 
service. This is absolutely necessnvy 
if you want to see that people ap
proach Government and honestly pay 
their taxes If you do this, they will 
certainly have confidence in the off
icers also. But if you make it a rule 
that the terms and conditions of those 
officers are conditioned to their en
hancing the taxes and recovering more 
and more money, it will be disastrous 
for the Government as well as for 
the people.

You talk of tax evasion. Tax eva
sion is there because the taxes are 
too many and too onerous And 
further if an honest man goes there, 
his word is not accepted. You mis
trust him and think he is evading tax 
This is one of the grounds for evasion, 
though I do not say that evasion is 
only due to this. When the appellate 
functions are discharged, it is very 
necessary that the assessee should 
feel that he is being dealt with ac
cording to law and no such considera
tions as enhancement and drastic 
assessment of the assessees will affect 
the promotion of the officers function
ing in that capacity

Therefore, I am anxious, as I have 
always submitted before this House, 
that this appellate authority should 
be absolutely free from all these con
siderations. I have, therefore, pro
posed an amendment to this effect. 
I hope it will be rejected, as others 
have been rejected before.

This is not the first time. Once in 
1958, there was Income Tax Amend
ment Bill before us which went to 
the Select Committee and I happened

to be the Chairman of the Select 
Committee. We tried to see that this 
reform was accepted, and in spite of 
all our efforts and the efforts of the 
Finance Minister—Shri C. D. Desh- 
mukh was the then Finance Minister— 
who realised what we said was right, 
it could not be done. Even now, in 
spite of the best intentions of our 
Finance Ministers—so far as I am con
cerned I have got confidence in them— 
they will not be able to effect this 
reform because the Board as well as 
the Income-tax Officers and the de
partment are too strong for them also. 
Therefore, I am submitting '.hat this 
may also be rejected. But, at the 
same time, I know there must come 
some time when this thing will be 
accepted.

I am only submitting that this Gov
ernment should follow the Constitu
tion which they themselves have 
framed. Under article 37 it is one of 
the fundamental duties of Govern
ment to follow the Constitution. If 
you cannot do it in the Incometax 
Department, how can you do it in 
other departments of Government? 
Therefore I am submitting that the 
time should come—it should come as 
soon as possible—when these Appellate 
Commissioners will not be subject to 
the Board, in all these matters.

Shri Braj Raj Singh (Firozabad): 
Why should it not come here and 
now?

Pandit Thakur Das Bhargava: They
raise many objections; they say Lhey 
have not got an ample cadre; there 
are no chances of promotion. Twenty 
other objections are raised which are 
such that could be brushed aside if 
the Finance Minister is strong. But, 
at the same time, fhe Department is 
too strong.

As I have complained before, of late 
years I find that all these Acts, the 
Expenditure Tax Act, the Wealth Tax 
Act and all these have got the same 
provisions as are found in the Income- 
tax Act Since 1948 our laws have
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been worsened and all those things are 
being introduced which were the sub
ject-matter of the Investigation Com
mission Act II a person wants to 
appeal the sword of Damocles is hang
ing over his head In criminal appeals 
the appellate courts cannot enhance 

the punishment whereas in this Bill 
you also say that the appellate court 
can enhance the tax Therefore, you 
are discouraging appeals

Similarly in matters relating to 
assessment and re-assessment also, 
though for the first time I find that 
you have placed section 73A on the 
Statute book All the same, these laws 
are too stringent They say, at any 
time the assessment order can be 
rectified

So far as these provisions are con
cerned, I have given some amend
ments and I know their fate They 
will meet with the same fate as other 
amendments m other case have met 
w.th The result will be the same 
But, all the same, I believe in going 
on hammering One day we will see 
the result of all this as I have seen 
results in many other cases We went 
on doing the right thing and ultimately 
we got results I have got that con
fidence

Ultimately, I come to a very import
ant aspect of the matter Governments 
are generally capable of doing very 
wonderful things When we passed 
the Marriage Act in this House, we 
enacted that an impotent person could 
have a son In fact, parenthood was 
forsted on an impotent person by 
section 16 of that Act But this time 
we have done something better Go 
to  any part of the world and you will 
find that Estate Duty is applicable to 
the estate of the deceased persons The 
property of a living person can never 
be the subject of Estate Duty I went 
to the library  and saw some books 
and I found that they were all death 
duties and no living person was charg
ed with death duty

An Hon. Member; That is why they 
call it Estate Duty here and not Death. 
Duty

P andit T hakur Das B hargava: B ut
here I find that Government are going, 
to charge duties on the properties o f  
living persons. This is an anomaly— 
I should say a monstrosity—which I 
find m this Bill

As a matter of fact, so far as 
previous Governments were concerned, 
I had occasion many times to criticise 
those Governments m this House in 
regard to their treatment of the Joint 
Hindu family so far as taxation is 
concerned On many occasions I found 
that the Finance Ministers of previous 
Go crnmcnts did admit that the inci
dence of income-tax was hard and 
unfair to the joint Hindu family With 
your permission Sir, I will just quote 
two finance Ministers This is what 
Sir George Schuster said

“ 1 am quite read> to admit that, 
as the law stands at present, there 
are frequent cases of I may almost 
say injustice, certainly of hard
ship as regards taxation But I do 
submit that the existence of these 
cases doefa not justify the whole
sale alteration of the law without 
careful consideration ”

Then, on the 28th March 1946 Sir 
Archibald Rowlands said

“From my short study of this 
question, it seems to me that there 
may be cases in which the opera
tion of the law at present works 
hardship on the Hindu joint 
family I do recognise there are 
several cases m which the opera
tions of the present law may be 
hard on a Hindu Joint Family ”

At this stage I do not want to go> 
into the entire history of what hap
pened so far as the Hindu Joint 
family is concerned in the last W  
years But, since 1928, when we rea
lised that the Hindu Joint family was
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not being fairly treated like all other 
families in the land, we brought this 
question. I have quoted only two 
Finance Ministers who admitted this 
fact and I can quote many more.

Even in 1947, when I brought this 
matter before Parliament, Liaqat Ali 
Khan of blessed memory was the Fin
ance Minister and he also said that 
when the next Taxation Enquiry Com
mittee comes, then we will go into 
this question. Our Finance Ministers 
have been saying the same thing lately 
also.

In 1924 the question arose and the 
Taxation Enquiry Committee said that 
so far as the Estate Duty is concemod 
it cannot apply to the Hindu joint 
family. In 1946, the same question 
arose but they found a solution which 
I accepted as the right one. But 
before I come to this aspect of this 
case, let me, for your consideration, 
complete the history.

When Shri Mathai was here lie 
accepted my criticism and was pleased 
to say that the limit on taxation of 
joint Hindu family should be increas
ed from 3,000 to 3,500 and then from 
4,200 to 8,400. Ultimately, the matter 
went to Investigation Commission and 
they said it should be Rs. 12,600, that 
is, three times Rs. 4,200 for Hindu joint 
families where the family had got 3 
or more than 3 coparceners as a 
palliative measure. The matter went 
before the Taxation Enquiry Com
mittee and I appeared as a witness 
before the Committee and I asked Shri 
Mathai to look into the matter. Again, 
he shirked the issue. If you go 
through the Taxation Enquiry Com
mittee Report you will be pleased to 
find that the report said that since the 
Hindu Code was on the anvil of the 
Legislature it refrained from making 
any recommendations whatsoever. The 
report said that so far as joint family 
property was concerned, the incidence 
of taxation depended on the rules of 
the Hindu law and therefore they were 
not competent to go into the question.

They shirked the issue, but at the 
same time, they confirmed the recom
mendation of the Income-tax Investi
gation Commission and they said: “We 
accept this that so far as three mem
bers are concerned, the family will not 
be taxed unless it has got an income 
of three times the taxable limit if the 
family consisted of three or more 
adult members.

16 hrs.

When the matter came up before 
the predecessor of the present Finance 
Minister, Shri T. T. Knshnamachari, 
he brushed aside everything and said: 
"No, I am not going to accept this. 
Money is the only consideration with 
me, and 1 am not going to be influenc
ed by these considerations of the 
Hindu joint family, etc.” I told him 
that foi the last so many years we 
had fought out the issue and gained 
ccrtain points and asked him how he 
ould by the stroke of the pen brush 
that aside. He was very obdurate but 
on my resistance, he became a bit 
considerate and said that he would 
appoint a committee which would go 
into this question and then the Gov
ernment will take decision. He dis
regarded the ‘three times the amount 
of the taxable limit and said that only 
twice the amount would be consider
ed in regard to families which had a 
membership of two persons or more.

Last time when we were considering 
the issue, our present Finance Minister 
adopted a somewhat hesitating atti
tude, and then on my insistence 
agreed that he would appoint a com
mittee, but the committee has not 
been appointed, and this Bill has come 
imposing new penalties and commit
ting new monstrosities as I have 
submitted.

Now, so far as the previous Bill was 
concerned, in 1953 the Hindu joint 
family was discriminated against. 
Whereas in the case of ordinary per
sons, Rs. 1 lakh was the limit, in the 
case of the Hindu joint family, 
Rs. 50,000 was the limit, and I had
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very bard things to say from my place 
here, and went on for hours submit
ting to the Finance Minister that he 
had not acted properly. However, at 
that stage the thing had gone too far. 
Section 34 had been passed, and when 
he came to the schedule, he could not 
do anything

This time I find that the limit is 
placed, so far as the individual and 
the Hindu joint family are concerned, 
at the same level, but they have intro
duced another unthought of innova
tion, a thoroughly unjustifiable, a 
thoroughly iniquitous innovation I 
will read it out and you will kindly 
consider what they have done

Shri D. C. Sharma (Gurdaspur)- 
When will the committee be 
appointed?

Pandit Thakur Das Bhargava: I am
sorry I could not hear him

Shri D. C. Sharma: Will the hon 
Minister who is in charge appoint a 
committee’

Mr. Deputy-Speaker: That would be 
seen afterwards

Pandit Thakur Das Bhargava: He is
only reminding me of the promise of 
the Finance Minister to appomt a com
mittee which he has not so far carried 
out. I will certainly ask him to do the 
right thing because this is a matter 
which does not end here. That com
mittee related to income-tax This 
comittee just might . . .

Mr. Deputy-Speaker: By the time
Pandit Thakur Das Bhargava has 
succeeded in his efforts to get some
thing tor the Hindu joint family, 
perhaps the family might have dis
appeared from the scene.

Pandit Thakur Das Bhargava: 1 am
at one with you in wishing the same 
thing. In fact, when we were consi
dering the question of succession, I

said to the Government: “Take cour
age m both hands and finish this 
family, because, alter all, in these 80 
years crores, hundreds of crores of 
rupees have been taken illegally from 
the Hindu joint family based on no 
principle of justice.”

Now, what is happening? You are 
quite right I am just reading out, 
and this very sentence will show that 
the joint family will disappear sooner 
than we think. What do they say? In 
the new section 34 they say:

“ ( 1) For the purpose of deter
m ining the estate duty to be paid 
on any property passing on the 
death of the deceased,—

(c) in the cube of property so 
passing which consists of a copar
cenary interest in the jo in t fam ily  
property of a Hindu fam ily  go v- 
irnr*d by the Mitakshara, M aru- 
m akkattayam  or ALiyasantana 
law, also the interests in the joint 
fam ily  property of a ll the lineal 
descendants of the deceased m em 
ber,

shall be aggregated so as to 
form one estate and estate duty 
shall be levied thereon at the rate 
or rates applicable in respect of 
the principle value thereof.”

Now, what would happen’  Supposing 
a man of 75 dies and he has got six 
sons, the eldest being 55. Supposing 
he has got some daughters also, they 
are also lineal descendants. The 
expression used is not “male lineal 
descendants” . The property o f all his 
sons, and of his daughters if he has any 
daughters, will all be aggregated, and 
the more sons the greater the aggre
gation. I do not know whether it is 
a population control measure, whether 
this is a birth control measure, or what 
it is. If a person has got one son, 
well, the aggregate will not he too  
much. If he has got five, the aggre
gate will be five times the amount, so 
that in the case of living peop le  . . .
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M r. D epu ty-S p eaker: Then it is
wealth control or duty control and not 
population control.

P an dit T hakur D as Bhargava:
According to Hindu law a copy of 
which I have got in my hand, a Hindu 
in a Mitakshara family gets an interest 
by birth. As soon as he is born, he 
gets rights in the family, whereas in 
the Dayabagha this is not so, and he 
gets all his rights independent of his 
father. The father has got an equal 
right with the son in a Mitakshara 
family. If a Mitakshara family con
sists of a father and four sons, all the 
five have got one-fifth—not more, not 
less, so that the birth gives him the 
right, and not succcssion. There is no 
succession in a Hindu joint family 
practically so far as joint family pro
perty is concerned. This joint family 
even defled death and the family 
continued in spite of the death of the 
father. My submission, therefore, is 
that when the sons have got an inde
pendent right, how can you take into 
account their properties?

Shri M. C. Jain: Then, there cannot 
be any estate duty on a joint Hindu 
family according to you.

Pandit Thakur Das Bhargava: My
friend is only submitting a thing which 
is quite obvious and which was con
ceded by this Government; for a very 
long time since 1924 till 1946 they did 
not impose this duty as they said the 
joint family was not capable of being 
subject to any estate duty.

Then again in 1946 the Government 
brought a new proposal. They said 
■ny property which passes on the 
death of a member o f a Mitakshara 
family i8 a property equal to the pro
perty which would fall on a notional 
partition made just before his death. 
This is the principle even today. There 
"  8 notional partition and it is taken 
that the man who is dead has effected
• partition o f his property just before 
ms death and that is the property 
which Is taxable. This is the principle

today. Why do you add the property 
of other lineal descendants? Perhaps 
when they impose taxes Government 
forget the ordinary principle of 
Euclid, that the part cannot be equal 
to the whole, the whole must be 
greater than the part. Today an indi
vidual getting Rs. 5,000 pays the same 
tax as a family constituted by ten 
members. Is it justice, is it equity?

Mr. Deputy-Speaker: All must be
deemed to have died.

Pandit Thakur Das Bhargava: At
least a partition can be made very 
easily. Even in succession there is a 
notional partition when the share of 
the daughter is determined under the 
Hindu law.

What has happened in the succes
sion law? When we passed the Hindu 
Succession Act, there was a Joint Com
mittee according to which section 6
ran as follows:

“When a male Hindu dies after 
the commencement of this Act, 
having at the time of his death an 
interest in a Mitakshara coparce
nary property, his interest in the 
property shall devolve by survi
vorship upon the surviving mem
bers of the coparcenary and not 
in accordance with this Act:

Provided that, if the deceased 
had left him surviving a female 
relative who is an heir specified in 
class I of the Schedule, such 
female relative shall be entitled to 
succeed to the interest of the 
deceased to the same extent as 
she would have done had the 
interest of the deceased in the 
coparcenary property been allotted 
to him on a partition made imme
diately before his death.”

And this did not satisfy the daughter*.
Therefore an Explanation was addeo:

"Explanation.—For the purpose 
of the proviso to this section, tne
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[Pandit Thakur Das Bhargava] 
interest of the deceased shall be 
deemed to include-

(a) the interest of every one at 
his undivided male descendants 
in the coparcenary propeny, ana

-that is not a ll-

“ (b) the interest allotted  to any 
m ale descendant w ho m ay h ave  
taken his share fo r separate e n jo y
m ent on a partition m ade a fter the 
com m encem ent of this A ct and 
before the death of the deceased, 
the partition  notw ithstanding;

and the fem ale re lativ e  shall be 
entitled  to h ave  her share in the 
coparcenary p roperty com puted 
and allotted to her accordin gly.”

A ccordin g to the Select Com m ittee 
on that B ill, the daughter w as entitled 
to  a share out of the entire fam ily  
p rop erty  including the independent 
p roperty of the sons w ho had sepa
rated from  the fam ily . This cam e up 
fo r discussion before the House and 
then this proposal of the report w as 
rejected  b y  the House and it w as 
accepted that the daughter could take 
a share only in the prop erty of the 
deceased. T he operative part of sec
tion 6 reads like  this:

“ Provided that, if  the deceased 
had left him  su rvivin g  a fem ale 
re lative  specified in class I o f the 
Schedule or a m ale re lative  speci
fied in that class w ho claim s 
through such fem ale re lative, such 
fem ale or m ale re lative  shall be 
en titled  to succeed to the interest 
o f the deceased to the sam e e x 
ten t as she or he w ou ld  have done 
h a d  the interest of the deceased in 
th e  coparcenary p rop erty  been 
allotted  to him  on a partition m ade 
im m ediately  before his death.”

The only thing passed in the proviao 
was that the only property which 
could be inherited was the property 
which would fall to the share o f the

deceased if he had separated from the 
coparcenary before his death. The 
principle accepted was that only 
the share of the deceased would be 
divisible among the sons and daught
ers and not the independent rights 
of the sons also who got them by birth 
We accepted this principle in the 
Succession Law. With what face can 
w e now come and say that we do 
not accept this principle because 
according to the Government and some ' 
of m y non. friends in th e  Opposition, 
th ey  w an t m oney and nothing else. 
T his w as the accepted principle in 
1946 and even in 1953. What has 
happened since then in these years to 
change this law ? It is ve ry  unfair. 
W e h ave  got articles 14 and 15 of the 
Constitution; w e shall h ave equality 
before law . W e do not w an t any 
discrim ination so fa r  as la w  is con
cerned.

M ay 1 ju st g ive  an exam ple, Sir? 
Suppose a m an of 75 dies and he does 
not belong to a joint H indu fam ily. 
W ill the prop erty of his sons and 
daughters also be calculated  fo r this 
purpose? M y submission is that so 
far as the law  goes there are  certain  
things in a jo int Hindu fam ily  w hich 
g ive  certain  advantages; there are ce r
tain things w hich give  some dis
advantages W e m ust take it as a 
w hole as w e  find it. I am not here 
to com plain about the difficulties o f a 
lom t Hindu fa m ily  so fa r  as this Bill 
is concerned. B u t at the sam e tim e, 
I do w s h  to contend that so fa r  fes 
the H indu jo in t fam ily  is concerned 
the G overn m en t is not w e ll advised  in 
changing its fundam ental ru les like 
this. I am one of those w ho w ou ld  be 
happy if the jo in t fam ily  goes away; 
nothing w ill be lost. But if  you allow 
it to continue, let it  continue in its 
p ure  form  w ith  a ll the incidents and 
fundam entals w hich govern  it; theqe 
should not be changed.

May I just give only one more 
example for your consideration?

Mr. Depnty-Speaker: Panditji ha&
taken about forty minutes; now 
should be brief.
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Pandit Thakur Du Bhargava: I am
sorry to have taken such a long time.

Shri Tyagi (Dehra Dim): There are 
many coparceners (Interruptions).

Mr. Deputy-Speaker: I concede to
Mr. Tyagi that there are many co
parceners in this argument.

Pandit Thakur Das Bhargava: My
difficulty so far as Mr. Tyagi is con
cerned is that he knows as much about 
the Hindu law as the Government, 
about the difference between a co
parcenary and a Hindu joint family. I 
do not think that this is appreciated by 
any person. Hindu joint family is 
different from coparcenary. A  copar
cenary consists of father and those 
vjjio inherit something by birth and 
not daughters and wives. TTiat is so far 
as mitakshara is concerned. Whereas 
in dayabhaga, wives, daughters and 
mothers are all parts o f the copar
cenary. I do not think Shri Tyagi 
knows it. Shri Tyagi knows about 
coparceners. He has enough know
ledge of Hindu law. Among lineal 
not a coparcener You are speaking 
of rights of daughters also because a 
daughter is a lineal descendant. You 
do not realise the difference between 
coparcener and lineal descendant.

Mr. Deputy-Speaker: I was getting 
nervous that I may also be accused of 
the same ignorance

Shri D. C. Sharma: Even he has
not made clear the difference between 
coparcener and lineal descendant.

Pandit Thakur Das Bhargava: Sir, I 
will try to be brief. A« a matter of 
fact, I can understand the anxiety of 
Government to get more money, the 
anxiety o f many other Members to get 
more money, but at the same time I 
was submitting another rule which has 
made a lot of difference so far as the 
Hindu joint family is concerned. You 
Ipaow, Sir, a member o f a Hindu joint 
family or a coparcenary has within 
the hollow of his hand the entire solu
tion for himself. He can separate any 
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time by an unequivocal declaration 
that he is separate Even if he brings 
a suit for partition, the family will be 
divided and joint status would be dis
rupted. If he makes an application 
for partition, even by that very act he 
loses his joint status. Similarly, if a 
member unequivocally declares that 
he is not a member o f that joint 
family, according to strict Hindu law 
there and then the joint status of that 
family will be finished.

But what have the income-tax 
people done to get more tax? They 
have enacted section 25 in the Income- 
Tax Act in which they say that unless 
there is a registered deed,—even that 
is not sufficient—unless there is divi
sion by metes and bounds, unless each 
property has been partitioned off and 
divided into bits, they will not accept 
that family as disrupted, as not joint, 
as separate. It is because their income 
suffers. This is the basis why they 
have really maimed and wounded all 
these principles o f Hindu law; It is 
for the purpose of getting more 
revenue.

In the British Government days I 
made all these points before the then 
hon. Finance Ministers. They only 
sympathised with me and said: “Let 
the Taxation Enquiry Commission 
come.” It has come now, and it has 
not given us justice on the plea that 
they are not competent to deal with it 
as long as there are social laws 
about joint family on the anvil of the 
legislature.

What I submit to Government now 
is, finish with this joint family busi
ness, w e will all be happy, or do 
things in the right way. So far as this 
Act is concerned, you cannot tax the 
property of all those who are not sub
ject to Estate Duty. I can give you 
many examples, but as you have al
ready said, Sir, that I have taken too 
much time, I will only give one exam
ple. Let us see what happens in a 
Hindu joint family where the father 
has retired at the age o f 60 and he
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and his wile, who are parents in the 
family, get only maintenance, and the 
real work is done by the juniors who 
may acquire the whole property. The 
father might have got only a pro
perty of Rs. 10,000 or Rs. 20,000, 
whereas the sons may have acquired 
property worth some lakhs. When the 
father dies, is it fair to tax the entire 
earnings of the whole family to which 
the young men not only contributed 
but vigorously contributed and acquir
ed the whole property of the family? 
Is it fair to put all the property in 
the name of the father and say that 
it should be taxed, as if not the father 
alone but the whole family has died* 
That is not fair at all

Shri BraJ Raj Singh: They want
the whole family to die.

Pandit Thakur Das Bhargava:
Therefore, Sir, my submission is that 
this ‘aggregation’ section No. 34 re
quires modification.

Shri M. C. Jain: A very good argu
ment by the capitalists.

Pandit Thakur Das Bhargava: In
fact, Sir, I wanted to say many things, 
but since I have taken a long time I 
will not take any more time of the 
House. I will only submit for the con
sideration of the House that so far 
as this Bill is concerned, we will be 
doing an entirely wrong thing if we 
pass this section. Therefore, I am go
ing to press my amendment seeking 
the deletion of the words “lineal des
cendants of the deceased” . It is, as a 
matter of fact, to my mind, certainly 
discriminating, iniquitous and entirely 
wrong to include those properties 
which are not included in the case of 
other persons.

I will therefore respectfully submit 
that they should take it as a serious 
problem. The House should not be a 
party to it, to the tyranny which has 
been exercised for many years over 
the joint family. 1 116  broad question of 
the income-tax Is not before the Howe.

This is a new measure, a new innova
tion which the Government are putting 
before the House. The House will not 
be stultifying all the previous laws by 
accepting this suggestion of mine, be
cause it relates to a separate measure 
which has got a background of its 
own. We had accepted in 1946 and 
also in 1953 that only the property of 
the deceased which on partition would 
have fallen to his share is the subject 
of or is subject to this duty and 
nothing else. We ought not to enlarge 
it by including the interests o f the 
members of the Hindu joint family. 
The daughters are also lineal descen
dants and they have got an interest in 
the joint Hindu family, an interest on 
maintenance, getting married, etc. I 
can go on giving you many examples, 
but I refrain from doing it.

I feel that the House should kindly 
consider sympathetically what I have 
urged, and on principle also, we as 
the House, have got a duty to dis
charge to the entire population. It 
is not a question of money alone. Let 
money be taken, and money will be 
taken. Who are the persons to pay 
it? The joint Hindu family is to pay 
a very large amount I do not grudge 
it since we have to contribute to the 
coffers of the Government, but in this 
manner, putting an estate duty, as 
soon as a person dies when the whole 
family is stricken with sorrow, and 
the minions of this Government going 
on making inventories of the entire 
property and not the property o f the 
deceased only, but of his descendants 
also, is not correct. An inventory 
shall be made of all the ornaments of 
the wives of the sons and every piece 
of property shall be taken into account. 
As against only the property of the 
deceased, everything in the family 
will be made an inventory of, and ul
timately, if the words relate to ‘aggre
gation’, the property will be much 
more. Perhaps the words as they are 
relate only to the rates. But the words 
are very ambiguous. 1 will beg o f the 
House to read the words. So far as the 
first operative part is concerned, it says 
that it will form an entire estate and
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for the purpose of rates, an explana
tion is given. The opening words of 
the claiue are:

“For the purpose of determining 
the estate duty to be paid on any 
property passing on the death of 
the deceased,—”

For that, aggregation shall be made 
I am afraid that if these words re
main there, not only for the purposes 
of the rates, but the entire property 
may be subject to duty.

I oppose both the things—either for 
aggregation purposes or for the pur
pose of rates. It should not be done 
At least so far as the aggregation for 
the purpose of actual charging of the 
estate duty is concerned, this is abso
lutely unjustified.

Shri M. R. Masanl (Ranchi—East). 
I am sure the House has listened 
with sympathy to the forceful plea of 
the speaker who has just concluded. As 
a Member of the Select Committee I 
was glad to hear at the beginning of 
his speech that he felt that the Select 
Committee had made certain improve
ments in the Bill. That is true, and I 
think we all welcome the improve
ments to which the Finance Minister 
was good enough to agree.

There is, however, one feature of 
this Bill with which I cannot possibly 
associate myself, a feature to which 
I shall now confine my remarks, and 
that is the lowering of the limit of 
taxation or the bringing within the 
scope o f this duty all estates worth 
between Rs. 50,000 and a lakh of 
rupees. Somebody at the back—one of 
my hon. friends—talked about the rich. 
The plea that I am making has 
nothing to do with the rich, because 
the people involved in this change 
which I resist are not the rich but the 
relatively poor.

An estate of Rs. 50,000 today is the 
equivalent of an estate of Rs. 12,000 
before the war. If we cast our minds

back to 1939, I wonder whether we 
would have thought that if a senior 
clerk or a junior official or a shop
keeper died, leaving Rs. 12,000 to his 
widow and four or five children, we 
should consider it a lordly inheritance 
which may be mulcted or penalised. 
I am sure Members of the Government, 
as all of us here, would agree that that 
thought would not have occurred to 
us And yet, we are so hypnotised by 
the larger figures which the inflation 
through which we have gone since 
1939 make us real, in that, when we 
think of Rs 50,000, we think o f some
thing rather big Actually, what we are 
discussing is whether a man leaving 
Rs. 12,000 to his family, on the pre-war 
purchasing power of the rupee, leaves 
such an inheritance or estate as de
serves to be penalised or mulcted. 
Today a man who leaves Rs. 50,000 
or a little over would be a middle- 
class man who might have drawn the 
greater part of that amount from his 
provident fund or retirement gratuity. 
Those Rs 50,000 may reflect the hard- 
earned savings of his life-time on 
which a great deal of tax has already 
been paid In other words, the man 
about whom I am talking is the small 
man and I must confess that I am 
amazed that the Government should 
think that the savings of the small 
man, born out of hard labour, should 
be forfeited even up to the extent 
that is contemplated.

The middle-class is the back-bone 
of our nation and to hit at his back- 
bone on every financial issue that 
comes before this House is bad eco
nomics and bad politics. By demora
lising and depressing the middle-class, 
this Government, which resists com
munism and other disruptive tenden
cies in other fields, is aggravating 
those very tendencies on the economic 
field without knowing it.

As 1 said, these Rs. 50,000 represent 
the savings of a life-time, which we 
are all supposed to encourage. The 
fact is, if I do not save these Rs. 60,099 
out of my earnings, but wend them,
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[S h ri M. R. Masani]
X. o e q w  from the tax. But if  I take 
the trouble o f leaving Rs. 50,000 for 
my widow and children, which the 
Government wants us to do, then I 
should pay tax.

That I am not alone in this view 
was borne out a few  days ago by 
editorials in two leading newspapers 
o f this capital, from one of which I 

quote, because it is well put. 
This is what the editorial says:

M. ..  .it is certainly the case that 
neither at the stage of the intro
duction of the Bill nor at any sub
sequent stage have the Govern
ment brought forward any con
vincing argument for flinging its 
tax-net so wide as to catch such 
small fish . . .  It remains for the 
Government to consider whether 
it is really worth their while to 
persist in the intended unremu- 
nerative harassment of relatively 
small property-owners.”

Shri B. Gepala R edd/i Which is 
that newspaper?

Shri M. R. Masani: This is the
Hindustan Times. About four days 
ago the Timet of India, carried a very 
similar editorial which you must have 
read also.

What are the Government going to 
get out of it? As far as I can make 
out from  discussions with the Finance 
Minister in the Select Committee, the 
amount is relatively small, and the 
Finance Minister at one stage in the 
Select Committee, I think at the con. 
eluding stage, was good enough to say, 
"A ll right, you find the money by 
modifying the rates and I shall agree 
to reconsider this matter.”

I have given notice of an amend
ment and I am glad to see that some 
other Metnbers of the House, Shri 
Khadilkar, Shri Assar and Shri P. K. 
Deo, W34o have also put in minutes of 
dissent similar to mine have moved 
in the same direction. W e are quite 
^repaired to agree that part of the 
reduction In the rates from 8 to *  per

cent and from 8  to d per cent, be 
revoked and that we go back to 5 and 
7 per cent, striking the mean, so that 
part of the loss that would accrue to 
the Government through keeping the 
limit at Rs. 1 lakh and not at Rs.
50,000 may be restored to them. X 
think the figures can be worked out 
and I hope the Finance Minister will 
do so. He will find that by accepting 
what we are suggesting, the loss will 
be only a very few lakhs o f rupees. 
I do suggest to him that the psycho- 
logical harm that he will do and the 
disincentive to saving that he w ill set 
in motion will be out of all proportion 
to the gains that he will make with 
a few lakhs of rupees from these poor 
people. So, the force of my amend
ment would be to tax the people with 
Rs. 1 lakh and more higher, and 
thereby to tax the rich more and to 
relieve the poor or relatively poor.

The first speaker, from the commu
nist benches, made the statement that 
this is the lowest estate duty rate in 
the world. I was expectantly waiting 
for him to tell us the very high in
heritance tax and estate duty in the 
Soviet Union, from which he derives 
his inspiration. But he was silent; and 
that is not an accident, because the 
fact is that in the Soviet Union, the 
so-called communist country, there 
are no estate duties and no inheritance 
taxes whatsoever. After the first ten 
years' attempt at equality, the Soviet 
Union has swung so far back in the 
direction of inequalities of wealth and 
income that today in the Soviet Press, 
you can read reports o f millionaires, 
people with millions of roubles leav
ing their fortunes to their family 
without paying even 1 per cent tax. 
So, it is not for people who derive 
their inspiration from that part of the 
world to preach to us as to how much 
we should tax our lower middle-class 
or the poor people. Now, as the 
Finance Minister is not here t do 
request the Minister in charge of M»ii 
Bill to consider, along with his 
colleagues, whether in response to b e  
wide feeling that was expressed In the 
Select Committee whidb, I am con
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vinced, la shared by this House, this 
unfortunate retrogressive measure of 
taxing tile poor is really necessary. 
I do appeal to him to consider whe
ther by raising the slabs on estates 
over Rs. 1 lakh in the manner that I 
have suggested, or some other manna: 
that Government might devise, this 
amount of Rs. 20 lakhs or 30 lakhs, 
whatever it may be cannot be recoup
ed from those estates which are 
better-placed to bear this loss, this 
burden. I do hope, therefore, that 
even now, belated though it might 
be, the Government, whose general 
political ideologies are esteemable, 
will refrain from passing this Act, 
which injures the general climate of 
political democracy and the growth 
and development o f the middle clas
ses in which they believe. I believe 
all these measures, with which you 
come before us every year, increasing 
the burden on the middle class, peo
ple who work hard, people who are 
the backbone o f the nation, will 
encourage the forces o f disruption and 
communism in this country. And if 
the Government will not accede to 
this suggestion, I do hope at least 
some of the governments of our States 
will apply their minds to these con
siderations and desist from applying 
this law in its present form.
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<rfircr *rnfrr

% 5TTR- WJ?r y s i VfT t  »
f i w  m  ^ m r r  f W f c ,  w *  

*rre rffx t t  f w r  ------

“in the case o f property so 
passing whioh consists o f a co
parcenary interest in the joint 
family property o f a Hindu 
family governed by the Mitok- 
shara, Marumakkattayam  or 
A Uyasantana law, also the in
terests in the joint family pro
perty of all the lineal descendants 
of the deceased member;"

*rr cpf #  *nmT jj ^  qnf^c 
t  f v  *p t t  f t s f r  f i n f r s *  « r r s f t  f | p s  

s s ttc  $  «ftr *nrfc 
ftrrR- ft, « m  «m fr *rr?ft 

^  | «ftr *rrfr srft

vr a ft f^ r r ^  ^  «rrr Tarf % w r̂m 
% ^  fgjf^r *n ̂  yT ̂ k i mifHW ftarc

ST «TI %• WPT f
* fk  A ;tpt 

rcrr jr strrrff
^fw rPm ^TT i ? tw r|  1

Tpfcf 5T?r 3ft % r«<TFT H
A m u m  f  JTir jtht . . . .

w w u  vrr
^ <TTTVt TTT ^  *SJ44

ir arrer mfinr ft?fr | f t r ..................

tamom h^Iw  <ft
f T O f  ^ w f w r  % ^  1 «m r
irm n r  «$smfrvr ft»rr ̂  vrtst

1
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«ft « •  <#• £ «  : « M t
A  t j v f a *  f i m * r  tft t  * r t r

«R[r | f t  f*n ft #  3% m?r v r
f a i r  |  ^ r v t  ifV  ^ t t  ftn rr $  i 
t w %  S P T  f t  *TTW ^  t f t  f t  
«n £  I ?  i t e r  tft $ t *  i « m r  « T H -  
* R  y i f f f i w i? $  ?ft $»? * T *

f t  cT*% T T r t  ^  TTfZ
$*TT ir fm  * $  TITS ^  CBT^T f t m  |  I 
* m  f t t f t  JTTT %  A2  t  ^  
< j m r  iff  srrarr ?ft ^ v r  f ^ w r  
nm f t  a r m T  * n w  t f t  ^ < t t
$  Tram I *tft % SPTC €{5T
^TfWTT f t  ^TWT I  ?rt V T  B i^t A ^  
m v s T t r  w b f r  i f t r  ^ ft f ^ E t r  |  ar^ * f k  
t f t  n r *  $ t  a r m r  i ^  m
* f t  | f t  3ft ffWT 5TJ% Vt faWT
t  *5 ^  jft  fim c rr 1 * m

*r**t wrr aft f^?rr | ^rarfwT 
qri H g H  #  $  ?ft %  *r c ^  %  n r

i k t  f ^ f t  * r r f t  s m ^ f  «pt q?rt*te 
« F T 5TT ^ t  f t * T T  I « R T  J T f  ' ^ f  
f  %  W V t  * r  f t * T T  ^TT^T 7

x j ^ t ^  ^ T  jprTHT fir m
« f t r  *F ^ r  f v  ^  v n ^ t r ^ P T  v t  s ttt  

ff ? ?  <ftfatft %  ?nr«r fe?r-
t o f t r e r  f t m  arc t ? t  |  1 * p t t  « T fa r  
s i f  t  t r t  aft t f t  n n ^ f e  * f t  * t h t  a rm  
e ft  A ^ m w r  g  f t  

V f W t  %  5« f  ^  f i w W w  1
V T X  *Ft *TPT f?HTT 3TPT
*ftr ahmr ^ t  | v r  f w n m  

f j F *  w n r c  's fc rtft <pc 
* * £ £ t  5T < T F r t  arra ?rt w t  f » r  
(p F  A  f r o f a M a  ^  « f ^ t  ’  * n i t -  
« m  H  «pt m *m  ftm  f t  ^  
« r  v f f  w r  f«F f * r r d  w r n r?
* N *  |  « r t r  * n f ^ r r  ^  f f r T

%  fSe f t  * ?  arrtift i A

i n i f w r  ĵ  f% 'T t  ftr^r^sftanT*' f’ P r̂r *r*rr 
I  ^*j5TTftw |*rtr*C TfM r^?t«

«pr % q ^ -  >n% F ft « F t  *?ft-
im r tfft: i x  fw fiw  wmftto t fk  

Wtirv M W  w R r t  v t  f w v  S f v t  ^  i f t r  
*r f  ^  n r  »r t f% u f  vrm ^ j t t r  

i  fsm %  orfr^ % » r ^ f t  «tt t w  
p ra m  an t ^ t  |  i f f ^ t  mli
* 2T T R T  w p f  ^ fin rr xttz f g f W H  
2rnp=?r ? ^m T four |  t f t r  afr 
r r  y ^ i f t %■ trfire tfa g ff ^  f t w r
*R T  | ,  ^PTrt «w V T  gqmiT ^  I n 
« n w t  4 A H H I  ’ n ^ r r  g  f=r f r r t  ^?r 
^t 3ft «£fadfaw ^ m r | arf ?fcT ftftr- 
VTT I  I t ^ t  eft 5 ^ R T  ^ ft J^ftRr^TF?
w r a  ^ t ^  |  %Pf t  q^t
H?t *RTFT ^\T T T  jfffPIHK
It I

16.S5 hrs.

[ P a n d it  T h a k u r  D a s  B h a r c a v a  in  the 
Chatr]

^  **  f w t  ^ iffTfia ST t̂ ^
¥ ^ f t  t  ?ft * R t w t  ^ft ? rrr  %cft |  xftr
*Tftft VJT $PFT TFJWt ^ w ? f t  t  i
* j (  | f t  f*rrft t o %
T O  ^  3ft 5^5 A % ^ W I
v t ^  *ft f e n  ^rrar t  i f ^ f t  
arm »T| Tfft ^ f t  ^ ^t *wwtt 1 1  w i 
wi w t *f t  ^  y m f w  v t  |  jtt  
fk*m m ^  i r r  vwmti ^  art

Sft *ftR rf5 R Y SWRT ▼r^ft t
? r^ fr |  i A w m f t  

^  firmTT vemHTvrpir $ f t  
w ra r *f ^fr wzm ^ f t  g  | afr

w r m  |  t r f t r f  w r f  
A *?r tm\ ^ t  v re ft |  i

v t  % m  A «r^ r u f f  w«mr 
v r  ^ v t  jf ?rt f t r  ^  ^ r r  fcw ^Tferr 
t  i
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^ r r f a r  aft f a  tr*? im n ft
<rr *( t o :  T f r  «tt i f o #  #
tS ftsft wmffir ^ «p̂ t f% 
» n f  $ *  P r o a m f  a r r f t  * * r * r T r e %  

# 5  wt^ff *>t s t *  irr «ft%  
^ ^  ^  1 ^r-fr qi?r \0, 00 0  %  <t>d  ̂
vrt $ 1 * f  * j r r  tw rrarr 1 ^mr# 
*ft*rr  t v  * r f  ?ft s$?r *rfap?r 5^  « f t r  
iff «wt f w  ant 1 ^Rft «mw «trtt fr  
<mr *f ijsrforc % «fr ^

O T R T  ^ T f ^ T ,  T O  + 1 f  T R r T T  f ^ T T v T

%nt I v^T% JnTTf*RT % 'JW f*F
m 1 € 5 *̂  *rert»r ? ^Ffi fa>
*T 3n^5f 'J||4)<h t <1({) W sil *>7
*fT arc TfT «TT I
^ST# W  aiK ^1% 'jw  ftp 5*^1  ̂ qm
f*R!# ^  3T ^ R  ffFTT ftp

'TT̂ T ^  f  | ^ n ?  ^ fT  f% 
qm ̂  ^  ? zr^f qr <ft

?cVlfc m  f> 3TTcft ?,,
5*f *Pff *Pt£ ^  i qr *if 
w n r  v x  ppT m r  f r  w  wm *rzm  
■qrrffj? ? <Ffr f o  rp f  ^ ft^ t
q t m  s r k  mx v t f  *rrc<rra f t  ^tw*fr 
eft ?ftT ir^rWr ??*rrfe i far **rr
*TT, ^ f  ^PT *TTtTT 3f t  V K *ft *TI
* f ?ft ?rrft TTrT ^rnrar TfT *ftr art 
%rftX ÊTTfVT «IT *f W  VX T&t *T
tftm i **f *nr * f  »rcta % fe^r *  
it $*t € vnmv jpcrr i

*»fr rTTf % -mTO
n^Nt *t imrreft $ i A 
■PfFTT fe ^  W ST̂ fa *t c*TFT * I
m v $■ ?rm h i i t o  ^  tft

>F9mr aft <% (H avoc 
play) ^  ^  ^ n w  *rfW q?t «n f 

Sfitffc (indifferent) 
1  i f jp § W F f W k  ST^RT
« r o  <ftwr fwrrft ^  | fapr
PF W n f  W W  fPRT 5TOT t w W

W R T  f W l f ^  H^ifl f  t V ffV T « W T
& r q r  lift ^ t t  |  i m  « n ^ r  w  o r f  v  
s r r t w  %• w AHa *r f t  
»fmlf v t  w W f z :  ^  qrftw ft
«p fw w r o  f r o  g r f  »r ? ? w flrr arr 
T f f  I ,  x>  ̂ ) ?^r ^ m r
?r ?ft A apfHT ^7f?fT jf f v  <rffaf ^ t  
?*r a rrf 2r n̂? > r r v fift  ^  ^  
^  w k  ? W  ^  5Tft ^ P r ?ppcft 
|  i f f r f M H  %  «r«dhRr « n f f « r r  
wTf̂ f?TT 5mt to t| t  »r ^rif% 
t  ftr t w  5T>t ?nrr f ^ m r  sfr < p m  c?rPT 
^  *F T W N  f t  I JT aft t w  t  $
s ^ t  q r  ^  aft ^  % v t ^ r t

% i firfew tts jt  ^  y f q df a ^ t q r
£ w  5fcT «frq ?RT ST ?ftT t  ^=T%
^  arnn ^ i ^
?n^T f̂ PT f  I «F5T vft ^ Ijf
« r r f^  $; far q r  ?r i i r f  
?rft ?> ?pp?tt | i ^ r  q r  fw vt S w  
s t » t r  ^ t  f t n  I

i f f  ^bt f i x  <nwft<r j w t  P f  
f l l T C  ^ritsV # ^Ff *T T W t $  < fq zf5 R ^ T  
<Ft f ^ i w  7 t  f  ^  ^  ^ f t  f v m i #  f
aft 1% q f ^ - srWt^s 1^5r #  *i$t «ff i
^  R -m iqn 'dH^il < t an»ft 
«ff l a r 'T ^ jf t  ^  ^ r » ft ^ t ir ^  1 5 T f  5T^f 
^ t  5TFft -*rrff$ «ft I *ra p ft WTfST # 
^rarsfNr ^ft |  ftp s . o , e « o  ^ft
fcifMd v t  t o t  « f t  ^rra- wx fe r r  
T O  I wftr ^ t  * R f  I  ^ f  WTS *t  W- 

SJ-. % **TX H «FT% TOT f^TT
a n t  i J r f t  ?ranftar >if ^  f v  ^rcf 
• i #  ?TTf %  T jp ft w r f f v  aft q f^ r f ^ r  
^  «ft ?TOT ^ t  ^ P 5 R  ftw  im  I" # ^ f T
f w  *(m i f l r a f t  Rrfirz- ^ ! ( » , » » •
W  ^  T * f t  3TRT I new *T f ft*TT ?Pft
f*T T O  aft |  arf f .W flW  ft^IT
« f k  ?nfr ?rw ^  ^ # r t  i 
Shri Khadiifcw (Ahmediutgar): 

Bcfor* coming to the Bill proper, on
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[Shri Khalilkar] 
this occasion I would like to make 
two observations. This is perhaps 
the last measure in the effort of our 
Government to broaden and integrate 
the tax structure in this country, and 
as we all know, this integration and 
broadening were more or less based 
on the proposals of Mr. Kaldor. In 
fact, this is the last measure in the 
process. When this Bill came before 
the House, I thought that there was 
no intention to change the basis of it, 
for, as I said, the time had come 
when Government should take into 
consideration the social effects of 
taxation in our society and the 
result of taxation. I would, at the 
outset, appeal to Government to 
apply their mind to this social aspect 
o f taxation.

Do you really desire, and is it 
possible by imposing taxes, to reach 
the so-called ideal of an egalitarian 
society? It is really a matter for 
serious study, how the different sec
tions in society and how the whole 
class structure have been affected by 
the taxation measures which Govern
ment have brought forward. I would 
appeal to Government and the Plan
ning Commission to apply their mind 
to this aspect of taxation.

There is another aspect which is 
equally important. As I had observed 
while criticising the budget pro
posals there is a certain amount of 
stagnations, if we were to see the 
results of all the tax proposals and 
Imposition of burdens that Govern
ment have put on the people. That 
is also an aspect I mean the yield, 
which has to be thoroughly gone into. 
My little inquiry leads me to the 
conclusion that it has not only affect
ed the class structure unevenly, but it 
has put an added burden on the lower 
strata o f society, the middle strata, 
while the upper strata are compara
tively untouched by the taxation 
measures.

Some people might think that Gov
ernment have lowered the limit down 
to R*. SO,000, and therefore, this is a

very radical measure. I would like to 
appeal to the House not to go by 
pseudoradicalism, but to try to apply 
some scientific thinking to everything 
that is done. Otherwise, tomorrow, 
Government may say that they want 
some money and they would go down 
to the limit of Rs. 25,000. O f course, 
that might be welcome. But, ultimate
ly, while enacting a measure o f taxa
tion of this nature, do you really want 
to hit a class which I have called in 
my minute of dissent as the lower 
middle class, consisting of teachers, 
professors, lawyers and government 
servants, who have certain cultural 
traditions and traditions of learning; 
they want to preserve it, but in the 
changing pattern o f society, they are 
finding it extremely difficult to pre
serve that tradition. If at all, you are 
aiming at pauperising this particular 
section of society, I have no grouse, 
and you can go ahead and bring down 
the limit to Rs. 25,000 also. And why 
keep it at Rs 50,000? Tax the lowest 
strata as much as possible. But what 
would be the result? Are you really 
serious in laying down a democratic 
foundation for a social change? If 
you are, then you have to follow a 
different course.

Therefore, they should give serious 
thought to all their taxation measures 
and particularly this measure, ll ie  
class I have referred to has no eco
nomic pulls. It does not live cm
coupons as the richer class lives; it 
lives on its earning either by way of 
retirement benefits or by way of
gratuity or provident fund or what
ever earnings it has. That is their 
only ambition, a certain cultural 
standard, a certain academic life, a 
life of learning. Preservation of that 
tradition in their family is their only 
ambition.

Therefore, if you are going to pau
perise those people in a society who 
have socio-ideological influence 
no economic pull, no means to exploit 
the society at their disposal, I have 
nothing to say. Go ahead. But say
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humble submission is that it is con
trary to your ideal that you have 
placed in the Five Year Plans and the 
method by which you want to achieve 
that and build up our society. That 
is my first submission.

I referred to stagnation. In a deve
loping society, while taxing, Govern- 
ment must see the results, whether 
they are really mopping up, whether 
tax evasion is lessening. Have Gov
ernment started a study of thi9 
nature? To my knowledge, they have 
not. On the contrary, they feel, ‘All 
right; go ahead’. But unfortunately, 
they have not given deep thought to 
this aspect of the problem. In a deve
loping economy, incomes are growing. 
But the incomes of the upper strata 
in our country grow in a geometric 
proportion and that of the lower 
strata in an arithmetic proportion if  at 
all—calculating it in this way.

Therefore, if Government keep this 
aspect in mind, the first consideration 
they have to take into account is: 
what are the effects? Have we tight
ened up the machinery? Have we 
removed that blot which Prof. Kaldor 
has pointed out of Rs. 200 crores going 
away by way of tax evasion? Has 
some machinery been set up and is it 
at work to remove it? Government 
are proceeding in a complacent man
ner. They thank: ‘Go ahead. This 
is the last Act of estate duty to integ
rate, broaden and cast the net as wide 
as possible’. This measure has been 
visualised and they have brought it 
before the House. But what are they 
going to get by it? I asked this ques
tion of the Finance Minister in the 
Select Committee. He fumbled a 
little. He was not sure about it, 
because he has not given any serious 
thought to this aspect of the problem. 
He knows that the Cabinet has taken 
a decision and it is a matter o f pres
tige and the rigid man that he is, as 
we know, by temperament—though 
he is now showing some signs of 
flexibility; perhaps this House is res
ponsible for that change—said to me: 
‘Look here, o f all pemons you are 
asking this?' I Bald: V et, because I

have seen what the effect of fliia mea
sure would be. You are going to 
practically uproot by pauperising a 
class of people who are really the 
bulwark of democracy, if  at all you 
are thinking of democracy in thin 
country’. He said he would get about 
Rs. 30 lakhs. Then I said, 1 am pre
pared,—and my hon. friend, Shri M. 
R. Masani said the same thing—to find 
a way out. You begin your lowest 
slab at the present limit; keep it at 
Rs. 1 lakh. If it reaches Rs. 1 lakh, 
of course give effect from Rs. 50,000 
to Rs. 1 lakh. In that reverse pro
portion you can tax the whole estate, 
but do not tax property worth Rs. 
50,000’.

What would be the effect? Now 
urbanisation is taking place. If you 
take any district place, a small house 
there will be worth about Rs. 50,000. 
And it depends on the evaluation 
officer, and under this law the 
becomes accountable. He is served 
with notice; and at the time of death 
or immediately after death the family 
is posed with the problem of where 
to get the money from to get probate, 
pay the income-tax authorities and 
satisfy them and how, in the present 
situation, live with the same prestige 
which perhaps, the father enjoyed. 
This is a very serious problem before 
the middle class people. With urban
isation and the money value having 
gone down 4 or 5 times as w e all 
know, this is a measure which is 
most inequitous on record and would 
not lead to any substantial addition 
to the Government treasury. This is 
my submission.

I would very humbly submit that, 
without making it a point of prestige. 
Government should give serious con
sideration to this serious aspect of this 
taxation proposal and reconsider their 
original proposal because Sstate Duty 
was never intended to get more 
money. Primarily, it was intended to 
plug the loophole. There was a lot 
of evasion and Government could 
not get anything. By what logic have 
they brought forward this measure 
in such a way by lowering the Umit?
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[Shri Khalilkar]
We say that higher rates for the apex 
class does not matter. But from this 
angle, if at all, it was not intended 
to get more money for Government 
But we intended it as a last measure 
in the process of new taxation pro
posals that we have adopted to make 
it really a broadbased and integrated 
one, and casting the net wide and it 
would be in the fitness of things to 
atcept the proposal.

Even now it is not too late. I would 
appeal to the Finance Minister and 
the hon. Members opposite that they 
should give very serious thought to 
this aspect of the problem. I am not 
motivated or pleading any cause. I 
feel my hon. friend, Shri Jain, will 
also admit that I am not pleading for 
any particular class of exploiters. On 
many an occasion I have criticised my 
hon. friend Shri Masani; but, on this 
occasion he is applying his mind in 
a broad scientific way and that should 
appeal to the House I would again 
appeal to Government not to allow 
prestige to stand in the way of accept
ing the amendment as it has been 
suggested.

Shri Karni Singhji (Bikaner): Mr. 
Chairman, I rise to speak on the note 
that I have appended to the Report of 
the Select Committee on the Estate 
Duty Amendment Bill. 1 shall con
fine myself to the exemptions that I 
wish to secure for the members of 
the Armed Forces and the Police 
Forces, when they are killed on active 
service, while discharging their duties 
in the service of the nation.

In the Select Committee meetings 
when I had raised this point, though 
some of my brother Members were 
sympathetic, I do not know whether 
they were fully apprised of the situa
tion as it exists in other parts of the 
world. Since then, I have collected 
certain data and I would like to place 
it before the House.

In the United Kingdom and in the 
United States, members of Armed 
Forces killed on active service have 
been given very specific exemption!. 
I shall read out extracts from what
I have with me. In the United King
dom, the exemption extends to the 
exemption of the property of Com
mons, Seamen, mariners, soldiers or 
airmen who are slain or die in His 
Majesty’s Service. In the United 
States, it goes on this way: —

“ (a) Deaths after December 9, 
1941 and before January 1, 1947.— 
The tax imposed by section 985 
(Additional Estate Tax)—in addi
tion to the estate provides for 
taxation of estate of residents and 
non-residents of the United 
States—imposed upon the transfer 
of the net estate of a citizen or 
resident of the United State dying 
on or after December 7, 1941
and before January 1, 1947,
while in active service as a Mem. 
ber of the military or naval forces 
of the United States or of any o f 
the other United Nations if such 
descendant—

( 1) was killed in action, or

( 2) died as a result of wounds 
or other injuries, or of disease 
suffered while in line of duty by 
reason of a hazard to which he 
was subjected as an incident of 
military or naval service.”

On the basis of that I appeal to my 
brother Members here that we have 
probably one of the finest armed 
forces in the world, and I think we 
may be doing a great service to them 
in recognising their services if we 
came forward with an exemption to 
exempt them when they give their 
lives in defending us.

Shri Tyagi: We accept your am
endment.

Shri Kam i Singh#: There are some 
reasons which I will also advance as
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to why I feel this exemption should 
be given. I have already given the 
first reason as it pertains to other 
countries.

Secondly I feel that when our 
armed forces or policemen are dis
charging their duties, they must have 
their mind completely free. They 
should not be thinking: “If I got killed 
today, what is going to happen to my 
children? Maybe my son will be 
paying estate duty for the next 20 
years.”  "We expect every fighting man 
in the country will give the best that 
he can.

Thirdly I think it is only fair that 
the nation, or rather the Finance Min
istry, should not directly or indirectly 
gain by the death of a soldier who is 
ordered to give his life in the inter
ests of the country. Taking the case 
of the police, we see that in anti- 
dacoity works policemen are killed 
frequently. We also want that our 
policemen should discharge their 
duties and rid the country of dacoits. 
But we must also likewise recognise 
their service, and when they are 
killed in such service, exempt them 
from estate duty.

There are a number of arguments, 
of course, advanced by people as to 
why we should not exempt the armed 
forces from the duty. One of them 
is that we should wait till war comes.

An H on. M em ebr: Who says so?
Shri Karni Singhji: That was

advanced as one of the arguments. 
There are some of our troops who 
are today in the Middle East. There 
may be Indian troops who will be 
going out to do U.N. work. There are 
people who may be killed in police 
action in our country. We must have 
a provision whereby we can give them 
that exemption. Every day policemen 
are killed in discharging their duties. 
We do not have to wait for wars to 
enact this exemption.

Another question I have been ask
ed, which is rather strange: "How
are the Indian army people any bra
ver than others?” It is obvious that

the troops are governed by an entire
ly different code. If during warfare 
any army personnel refuses to fi^ht, 
he can be shot or court martialled, 
whereas no action can be taken 
against any of us refusing to fight or 
give up our lives.

Shri Tyagi: Or refusing to vote.
Shri Karni Slnghji: Another ques

tion which some of my friends have 
asked is: how many men are going
to be affected in the armed forces by 
estate duty? Firstly, by reducing the 
exemption limit to Rs. 50,000 a very 
large number of fighting men are 
going to come in this category. 
Secondly, we are also proud that some 
of our richest families’ boys are going 
through the mill, and they are coming 
up from the lowest rung of the ladder, 
and climbing up. These men will be 
fighting in the forefront to defend 
their country, and they may be slain 
while doing so. Therefore, I feel that, 
although not a very large number 
may be affected by this, a certain 
number is bound to be attracted to 
the tax. I should finally conclude by 
making an appeal to my friends here. 
Let not our brave men of the armed 
police forces feel that we, the Mem
bers of Parliament, are not their 
friends and let us, therefore, recog
nise their services and let us recog
nise their sacrifices. We can be proud 
of our gallant men of the armed forces 
and the least we can do is to exempt 
them from the Estate Duty when they 
die in defending our homes.

17 hrs.
BUSINESS ADVISORY COMMITTEE 

T w e n t y - e ic h t h  R e p o r t

Shri R&ghubir Sahai (Budaun): 
Sir, I beg to present the twenty- 
eigth report of the Business Advi
sory Committee.

17.01 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock an Saturday the 
30th August, 1958.
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[Thursday, 28 th August, I9SS<)
C o l u m n s

ORAL ANSWERS TO QUES
TIONS . . . .  3313— 48

S.Q. Subjtct
No.
630. Steel requirements by 

Railway* . 3313— 16

63a. Gramdan Movement . 331®—20
634. Tour of India by Farmers 

and Labourers 3320— 24

635- Late-running of Local 
Trains in Sealdah Divi
sion of Eastern Rail
way 3324— 27

636. Casualty in Irwin Hos
pital, New Delhi 3327—33

63S. Lower Damodar Con
servancy Board 3333-34

«39- Bhakra Dam Project 3334—37
694- Bhakra Dam 3337—40
«4i. Derailment of Allahabad 

Express 3344-41
642. Air Mail Service in 

North Bihar 3342
*43- Centra] Agricultural Col

lege, Delhi 3342-43
644. Postal Services in 

Rural Areas 3343-44
645. Survey Staff on Rail

ways 3344-45
647. Investment in State 

Transport Under
takings. 3346

S.NjQ
NoT
5 Power Supply in Delhi . 3347-48

WRITTEN ANSWERS TO 
QUESTIONS . 3348— 3459 

S.Q.
No.
629. Doubling of Railway

Hoes 3348

«33- Conversion of Meter- 
gauge into broad guage 3349

637. D.V.C. 3349
640. Sewage in Delhi 3350
646. Sugar case . 3350
648. Kansabad Project . 3351

WRITTEN ANSWERS TO 
QUESTIONS—cxmtd.
S.Q.
No.

Subject Columns

649. Industrial Hard Oil . 3351

650. Thefts of Railway Arti
cles 3352-53

651. Malaria Control Pro
gramme 3353

652. Indo-Italian Air Agree
ment 3353

653- Y.B. Type Old Loco
motives 3354-55

654. Import of Foodgrains 
from U.S.A. 3355-5®

655. Southern Regional Minor 
Irrigation Conference 335®

656. Purchase of Rice from 
Andhra Pradesh 335<S-57

657. Agricultural Demons
tration in Manipur 3357

658. Ravi Canal Project . 3357-58
659. Co-operative Societies 

in Tripura 3358
660. Civil Hospital, Imphal 3358-59
661. Tourists to Khajurao 

Temples 3359-60
662. Railway Employees re

moved from service un
der National Security 3360

663. Embezzlement by Postal 
Employees 3360-61

664. Hydro Electricity to 
Bikaner city 3361

665. Delivery of Telegrams 
in Villages 3362

666. New Building for the 
Ministry of Railways 33«*-«3

667. Land Reclamation in 
Assam 3363

668. Import of Foodgrains 33*3
669. Groundwater Explora

tion Project 3364
670. Pakistanis Employed in 

Merchant Shipping 3364-65

671. Emrdoy'ees’  Provident. 
Fund 333«
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WRITTN ANSWERS TO 
QUESTIONS—contd-

SJQ. Subject
No.
673. Construction of Rohtak- 

Gohana line
675. Grant o f Post-Retire

ment Passes to Rail
way Employees .

676. Slaughter-house in
Delhi

677. Report o f the Lower
Damodar Investigation 
Committee

678. Import of Fertilizers
679. Assam Rail Link
680. Venereal Diseases .
681. Railway 

Opting
Employees 

for Pension
68a. Passenger Amenities in 

Electric Trains
683. Merger of All-India

Railwaymen’s Federa
tion and National Fe
deration of Railwaymen

684. Ticketless Travelling
685. C.D. and N.E.S. Blocks

in Kerala State
686. Non-departmental Tele

phone Operators
687. Mata Tila Dam
688. Stabbing of Railway

Employees
689. Import of Rice from

Burma
690. Export of Fruit Products
691. Suj>j3ly of Electricity in

692. Dismissal of Railway
Employees

693. Railway Bridge at
Kanpur

U.S.Q.
No.

1013. Railway Track in Assam
Section of N.E.F. Rail
way

1014. Roiling Stock of Metre*
gauge

C o l u m n *

3365-66

3366

3366-67

3367— 70

3 3 7 0  

3 3 7 0 - 7 1

3 3 7 1

3 3 7 2  

3 3 7 2 - 7 3

3 3 7 3

3374

3374-75

3375
3375-76

3376-77

3377-78
3378

3379 

3379

3379-80

3380

33*0-81

WRITTEN ANSWERS TO 
QUESTIONS—«wi*l 

U .S& . Subject 
Ne.

1015. Supply of Fertilizer
to Bombay

1016. Development of Go-
shalas in Bombay State

1017. Irrigation and Power
Projects in Bombay 
State

1018. Harnessing of River
Water* In U.P.

1 0 1 9 .

1021.

1022.
1023.
1024.

1025.

1026.
1027.

Conversion of D.C. Elec
tric Lines into A.C. in 
areas in New Delhi

Chittaranjan
motives

Loco-

Rural Indebtedness in 
Tripura

Late Running of Trains
Koyana Project
Seed Multiplications 

Farms in Bombay State
Pumping Sets in 

Bombay State
T.B. in Rajasthan .
Soil Conservation in 

Rajasthan .
1028. Train Halt

1029. Minor Irrigation Schemes
in Andhra

1030. Surplus Rice in Andhra

1031. Fair Price Shops in
Punjab

1032.

1033-

>034-

Scheduled Castes and 
Scheduled Tribes in 
Posts and Telegraphs 
Circle, Punjab

Quarters for P. 
employees .

Quarters for 
employees

& T.

Railway

1035. Development of Tourism
in Punjab •

1036. Bareilly-Meerut National
Highway .

3594

Columns

3382

338*

3381

3382-83

3383

3383-84

3384-85

3385

3385-86

3386

3386-87

3387

3387-88

33*8

3388-89

3389-90

3390-91

3391

3391-92

3392

3392-93

3393-94
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

a^ 0Q Subject C O L U M N S

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q.
No. Subject C o l u m n s

1037. Construction of over 1059. Inter-State Goodsbridges on Northern T raffic 3409-10Railway 3394
1038. Milk Boards

1060. Vegetable Ghee 3410— 12
3394-95

1039. Willingdon Hospital,
1061. Telegraph and Telephone 

Wire Thefts 34H-I2New Delhi 3395
All-weather Aerodrome

1062. Roads in Himachal Pra
1040.

3395-96 desh 3412-13at Shillong
Cancellation of trains

1063. P. &. T. Forms Com
104J. mittee 3414on Kurla-Mankhand

Section 3396 1064. Late running of Madras
1042. Fisheries Extension Unit. 

Patna 3397
1043. Compensation to families

of railway workers killed
in Kalka firing 3397

1044. Bunds in Delhi 3397-98
1045. Construction of wells in

Alipur Development
Block, Delhi 339s

1046. Khesri Dha! 3399
1047. Pay Scales of Railway

employees . 3399*34 >0

1048. Pay Scales of Railway
employees 34°°

1049. Development work in
rural areas 3401-02

1050. Anti-T.B. work in Pun
jab . . 3401-02

1051. Pusa Institute 3403
1052. Plan of Panchpimpalia

Station 3403-04

1053. Sugar Mills . 3404
1054. Tampering with railway

tracks 3405

1055. Representation from Mer
chants Association at 
Kharagpur 3405-06

1056. Naraj and Tikarapada
Project 3406

1057. Lines on N.E. Railway 3406— 08

1058. Committee on Extra
departmental Estab
lishment in P. Sc T. 
Department

Mail 3414

1065. Wagons for Export of
Eggs 3415

1066. Kanpur Kasganj Pas
senger Train Detention 
at Anwarganj Station . 3415- to

1067. Kanpur-Kasganj Pas
senger Train Detention 3 416-17

1068. Volume of traffic at 
Bhatinda railway station 3417

1069. Accidents on Bangalore-
Harihar Section of the 
Railway 3417-18

1070. Bridge between Shahi
and Bijauria stations 3418-19

3419-3°
1071. Guards on Northern 

Railway
1072. Power Plant at Chandra-

wal in Delhi 3420-21

1073. Off-take of Sugar from 
factories 3422

1074. Strength of Railway Pro
tection Force 3421— 23

1075. Contractors 3423-24

1076. Balwantrai Mehta Com
mittee Report 3424

1077. Cancer 3424-25

1078. Pilot Project in the Com
munity Development
Block at Thoubal 3425

1079. T.C.M. Programme in
Manipur 3425-2*)

3408-09 1080. Co-operative Societies
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Q U E S T I O N S — contd.

U.S.Q. Svbiect 
No.
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C o l u m n s

1081. A m erican  A id  for C o m 
m unity D evelopm ent 3426

1082. M arine Engineering C o l
lege, Calcutta 3427-28

1083. Calcutta  and Bom bay 
D ocks 3428

1084- A llotm ent o f  K h as Land 
in T rip u ra 3427

1085. Production o f Foodgrains 
in T r ip u ra 3428-29

1086. S h ip  ‘A lleg ea ’ in distress 3429-30

1087. E ngines un der D istrict 
M cchanical E ngineer, 
Sam astipur 343" - 3 1

xo88. K atn i-B in a  R ailw ay 
L in e 3431-32

1089. Rihand D am  Project • 1432-33

1090. A yu rveda 3433-34
1091. Passenger Am enities on 

Assam  R ail L in k 3434
1092. T rip s  by R ailw ay Officers

io 93- Selection Board for Class 
IV  em p loyeesl 34?5-'<6

1094. Passenger Coaches at 
Izatnagar 343*- 38

1095. Signalling Arrangem ent 
at O lavakkot 3437- 3H

1096. R ailw ay H ospital at 
Shoranur 343*

1097- Revision o f Seniority in 
th e  A ssistants C a d re  in 
R ailw ay Board 3439

1098. W aitin g R oom s on 
Sadulpur-H am im angarh 
Section 3439

1099. B oundary W all near Pari- 
hara V illage 3440

IIOO. D e-lu xe  T rain s 3440-4 1

1101. C en tral Investigating A g 
en cy o f  R a ilw a y B o a r d ?44 i

1102. A ccom m odation  for 
P ost M asters 3441-42

1103. R ailw ay Station  at 
M alahar 3442-43

1*04. Plant D isease in M an ip u r 3443-44

w r it t e n  a n s w e r s  t o
QUEST IONS— could. 

U.S.Q. Subject 
No.

1 105. All-India Railwaymen’s
Federation

1 106. Electricity in States
1107. Post Offices in Rural

Areas

1108. Facilities for Sending;
T  elegrams in Hindi

1109. Compensation for Acqui
sition of Land for Bhakra 
Dam

1110. Cholera and Small-pox
1 11 1 .  R ural W ater Supply

Schemes in Himachal 
Pradesh

1112. Seed Multiplication
Farms in Himachal Pra
desh

1113. Minor Irrigation Schemes
in Punjab .

1114 . Misuse of Alarm Chain
on Northern Railway

h i 5. Amritsar Railway Work
shop

1116 . Water Supply at Jaun-
pur Junction

1117 . Jaunpur Junction Ya.d
1 118. Hindustan Shipyard
1119 Wagons
1120. L e tte r  Boxes
1121 . Telegram and Telephone

Facilities in Villages
1122. Thefts of lead ingots
1123. Railway Quarters .
1124. Ghat Drivers 
MOTION FOR ADJOURN

MENT
The Speaker postponed till 

the 1 st September, 1958 
his decision on the ad
missibility of an adjourn
ment motion given notice 
of by Shrimati Renu Chakra- 
vartty and Sarvashri S. M. 
Banerjee, Tangamani and 
Prabhat Kar regarding the 
alleged lay off of akilUa 
worke: * oi Messrs. Burn St 
Co., an engineering Arm in 
Howrah

C o l u m n s

3444-45

3445-46

3446'47

3447

3447-48

3448-49

3449

3449-50

3450

3451

3451-52
3452*53

3453

3453— 56
?456

3456-57
3457-58

3458-59 

3459

3459— 6 ?

3 5 9 8
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Subject Columns

s t a t e m e n t  b y  m i n i s 
t e r s  . . . .  3463— 68

(0 The Prime Minister sod 
Minister of External Aflairs 
(Shri Jawaharial Nehru) 
and the Minister of Health 
(Shri Karmarkex) made 
statements regarding Star
red Question on withdrawal 
of prosecution against Dr.
Gaitonde of the Irwin 
Hospital, New Delhi.

(it) The Minister of Irrigation 
and Power (Hafiz Moham
mad Ibrahim) made a state
ment regarding the Flood 
Control Programme and the 
Flood situation in the coun
try and also laid a state
ment on the Table.

PAPERS LAID ON THE
TABLE 3468— 71

The following papers were 
laid on the Table :—

(1) A copy of each of the 
following Notifications under 
Section 58 of the Delhi 
Development Act, 1957 :—
(0 G.S.R. No. 391 > dated 

the 17th May, 1958 con
taining the Delhi De
velopment Authority 
(Election of Repre
sentatives of Delhi 
Municipal Corporation)
Rules, 1958.

(i'0 G.S.R. No. 479, dated 
the 14th June, 1958. 
containing the Delhi 
Development Autho
rity Rules, 1958.

(2) A copy of each of the 
following Notifications un
der Sub-section (6) of Sec
tion 3 of the Essential Com
modities Act, 1955 :—
(0 G.S.R. No. 638A, dated 

the 25th July, 1958 
containing the Wheat 
(Regulation of Use in 
Roller Mills) Order,
1958.

(#0 G.S.R. No. 687, dated 
the 8th August, 1938.

(stO G.S.R No. 703, dated 
the 14th August, 1958.

Subjtct
PAPERS LAID ON THE 

T ABLE cwt/rf.
(w) G.S.R. No. 703, dated 

the 16th August, 1958, 
containing the Wheat 
(South Zone Export 
Control) Order, 1958.

REPORT OF COMMITTEES 
ON PRIVATE MEMBERS’ 
BILLS AND RESOLU
TIONS PRESENTED

360b 

O o u n i m

3471

Twenty-fifth
presented.

Report was

BILLS PASSED
(i) Further discussion on the 

motion to pass the Central 
Sales Tax (Second Amend
ment) Bill, 1958, as amend
ed, continued. The Bill 
was passed, as amended.

(si) The Deputy Minister of 
Labour (Shri Abid Ali) 
moved for consideration 
of the Industrial Disputes 
(Banking Companies) De
cision Amendment Bill, 1958. 
The Motion was adopted- 
After dause-by-dause con
sideration, the Bill was pass
ed.

BILL UNDER CONSIDERA
TION
The Minister of Revenue 

and Civil Expenditure (Shri 
B. Gopala Reddi) moved 
that the Estate Duty (Am
endment) Bill, 1958, as 
reported by the Select Com
mittee be taken into con
sideration. The discussion 
was not concluded.

REPORT OF BUSINESS 
ADVISORY COMMITTEE 
PRESENTED
Twenty-eighth Report was 

presented.
AGENDA FOR SATURDAY, 

30TH AUGUST, 19581-
Consideration and pasting 

of the Estate Duty (Amend
ment) Bill and the Banaras 
Hindu University ( Amend
ment ) Bill as reported by 
Select Committees and
Private Members Re
solution*

3471—3540

3540— 90

3590
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